BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BEN CH, NEW DELHI

1. Praveen Kakkar
......... Petitioner

Versus

Ministry of Environment Forests & Climate Change & Ors. (OA N 0.661/2018)

-------- Respondents
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BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNALPRINCIPAL BENCH, NEW DELHI

(1) O.A. No.661/2018
Praveen Kakkar
......... Petitioner
Versus
Ministry of Environment Forests & Climate Change & Ors.

________ Respondents

(2) O.A. No. 764/2018

Kissan Udey Samiti
......... Petitioner
Versus
State of Haryana
-------- Respondents
(3) OA No. 155/2020
Dr. Manorama Sharma
......... Petitioner
Versus
TDI Infrastructure Ltd.
———————— Respondents

Compliance report by way of Chief Secretary to Government of
Haryana, in compliance of the order dated 28 September 2021 of

Hon’ble NGT.

L. That the State of Haryana is committed to provide clean
and healthy environment to people, animals, flora and fauna. To

achieve the objectives of Article 48A of the Constitution of India



and in exercise of powers conferred under Section 5 of the
Environment (Protection) Act, 1986, various notifications have
been issued and rules have been framed to protect the
environment, to maintain ecological balance in the State, to
prevent environmental degradation and to avoid human health

hazards.

2 That the compliance report dated 07 September 2021 filed
by Special Secretary to Government of Haryana, Environment
and Climate Change Department may kindly be treated as part
and parcel of present compliance report, as the same is not

reiterated hereinafter for the sake of brevity.

3. That the Hon’ble NGT while hearing OA No.661 of 2018,
after considering the report of the State wherein a mechanism
was provided for monitoring the compliance of environmental
norms, was pleased to direct the following vide its order dated 28

September 2021:

g— The Chief Secretary, while experimenting the mechanism
involved, may undertake study of extent of success to consider
what further changes are required in the mechanism after some
time.."

And further that the Hon’ble NGT after making
observations on various violations and actions to be initiated
directed that,

"...We also direct the Chief Secretary, Haryana to coordinate
further action in the light of above observations by calling a joint
meeting of the concerned State authorities within one month from
today. Status report of steps taken so far as on 31.02.2022 may be



filed before the next date by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF / OCR Support PDF and
not in the form of Image PDF...." '

4. That the Hon'ble NGT while hearing OA No. 764 of 2018,
(Kissan Udey Samiti Vs State of Haryana & Ors) and OA No.155
of 2020 (Dr (Mrs.) Manorma Sharma & Anr Vs TDI infrastructure
Limited & Ors.) and after considering the report of the State

observed as under:-

....... our observations in dealing with OA 764/2018 apply to
the present matter also. We issue notice to the PP for its
response and also direct the Chief Secretary, Haryana, in
coordination with other concerned officers to take further
remedial action including recovery of compensation, black
listing of the PP and compliance of EC conditions. Ve also
issue notice to the Director of Town and Country Planning
Department, Haryana and HSVP by e-mail for thetr
response, if any. The Chief Secretary and the CPCB may cover

the present matter in giving their reports in OA No.661/2018 and
OA No.764/2018...."

8. That in compliance of the directions of Hon'ble Tribunal, all
the Departments / Agencies were directed to take necessary steps
to ensure compliance of the directions andto report for apprising
the Hon'ble Tribunal accordingly. Further, a meeting was held
on 25 March 2022 with the Administrative Secretaries and Senior
officers of all the stakeholder Departments / Agencies / District
Administrations of Gurugram and Sonepat, wherein the
compliance of different directions issued by the Hon'ble Tribunal
was reviewed with reference to the policy initiatives for
preventing recurrence of such violations of environmental norms,

actions undertaken by them against the violators, remedial



actions undertaken by the Departments, recovery of
Environmental Compensation and action against the erring
officers.

6. That in compliance of the directions of Hon'ble NGT to
ensure effective monitoring of prescribed environmental norms
in case of projects requiring Environmental Clearance, the State
has already proposed a mechanism as presented in its earlier
report dated 07 September 2021, wherein it was proposed - with
State Level and District Level Monitoring Committees at the first
tier and a State Environment Monitoring Cell in the second tier
and a provision for engaging Sectoral Coordinators and Domain
Area Experts to help the State Level Monitoring Committee, if
necessary. This matter was reviewed at the level of Chief
Secretary, in compliance of the directions of Hon'ble Tribunal and
constitution of a high powered Committee for Redressal of
Environment Compliance of Projects requiring Environmental
Clearances (CRECOMP) has been proposed in State of Haryana
for periodic review of actions against the violators and to ensure
the right of citizen to clean environment, reviewing compliance of
directions issued by Hon’ble NGT in various related cases and

the Committee shall consist of the following;:-

Sr. | Designation Remarks

No.

1. Chief Secretary to Govt. Haryana Chairman
Administrative Secretary, Member
Environment & Climate Change




Department

& Administrative Secretary, Town and Member
Country Planning Department

4 Administrative ~ Secretary, = Urban Member
Local Bodies Department

B, Chairman, Haryana State Pollution Member
Control Board

6. Chairman, State Environment Impact Member

Assessment Authority,

Haryana

7. Director, Environment & Climate | Member Convener
Change Department

And further that, as decided by the competent authority,
the Monitoring Cell shall be constituted at the level of Haryana
State Pollution Control Board for conducting the field inspections
and monitoring of individual projects for compliance of various
environmental norms prescribed by the authority, granting
environmental clearances.

7. That the Government of Haryana is committed for
conservation, regulation and management of ground water and
water resources in the State. The Government vide notification
dated 07 December 2020 enacted the Haryana Water Resources
(Conservation, Regulation and Management) Authority Act, 2020,
to regulate the extraction of ground water in the State. The
provisions of the Act provide for punishment/fine for illegal
extraction of ground water under Section 25 and any violation of
the direction of the Authority is punishable under Section 22.

Further, under Section 19, the Government in consultation with




the Haryana Water Resources Authority, vide Order No. 1IW-

030001/19/2021 dated 06 December 2021, designated the

following officers as enquiry/ enforcement/ compliance officer,

who shall function under the directions and general
superintendents of the Authority:

(i)  The officers such as Executive Engineers from Irrigation &
Water Resources Department, District Town Planner from
Town and Country Planning Department, Haryana and
Regional Officers from Haryana State Pollution Control
Board.

(i)  Under Section 22 of the Act power has been given to the
Inquiry/Enforcement Officer to enter into any premises
and inspect such premises to check the compliance of the
provisions of the Act and directions of the Authority.
Recently, the Haryana Water Resources Authority under
Section 12 (3), after seeking approval from the Government
notified the provisions for imposition of Environment
Compensation on such project proponents who have been
extracting ground water without permission of the
Competent Authority. Before the Haryana Water Resources
Authority, the Central Ground Water Authority has been

regulating the ground water in the State.

8. That, the HSPCB vide letter dated 10 February 2022

(Annexure-R/1) has submitted action taken report wherein it has



been mentioned:-

(1)

(i)

(i)

(iv)

2

With reference to OA No.661 of 2018, NOCs and Consent to
Operate issued to M/s IVY Group Housing Complex,
Sushant Lok-I, Gurugram under various regulations have

been revoked.

DG sets operating without adequate stack height have been

sealed.

Prosecution has been initiated under the Water (Prevention
and Control of Pollution) Act, 1974 and the Air (Prevention
and Control of Pollution) Act, 1981 against the Project
Proponent and other responsible persons and the case has
been filed in Special Environment Court, Faridabad and the
action under Environment (Protection) Act, 1986 is also

under process.

With regard to directions of Hon'ble NGT to Revoke the
Environment Clearance granted to Project Proponent in
O.A. No. 661/2018, it is humbly submitted for appraisal of
Hon’ble Tribunal that State Environment Impact
Assessment  Authority  has submitted that, ‘No
Environment Clearance has been issued by SEIAA for the
site under reference’ (Letter dated 09 November 2021 -
Annexure R/2).

That the Town & Country Planning, Haryana has

submitted that, DTCP has not granted any expansion and completion

in the colonies. Further, the Colony has been transferred to the

Municipal Corporation Gurugram for maintenance purposes vide

order dated 12 February 2019 (Letter dated 10 February 2022 -




Annexure R/3)

10. That the Central Ground Water Board, NWR, has
submitted that M/S Ansal Properties and Infrastructure Ltd. has
been directed multiple times to submit amount of compensation
as directed by Hon'ble NGT vide order 13 September 2019.
However, on repeated failure of Project Proponent to do so,
Deputy Commissioner, Gurugram has been requested to take
necessary action for recovery of environmental compensation of
Rs. 40,44,000/- per annum from Project proponent. (Letter dated
11 February 2022 (Annexure R/4).

11.  That the Municipal Corporation, Gurugram has submitted
that, 20 Rain Water Harvesting Structures (RWHS) are functional
and maintained by MCG in the concerned area. Further, planning
for 20 more RWHS is under process and will be constructed by 30

June 2022.
12.  That the post taking over the charge of the parks of Sushant
Lok-I in 2019, MCG has renovated 100 parks with grassing,
plantation of hedges and garden features like installation of
Canopy, open Gyms and children’s playing equipments. Further,
MCG has planted about 42,400 shrubs and 2600 trees in parks and
other approved green areas of Sushant Lok-I.
13.  That the Decentralized micro STPs, having capacity of 50
KLD & 25 KLD, have been installed by MCG for reusing treated
water. Tenders have been floated for covering all the parks of
Sushant Lok-I under the tertiary treated water pipeline
empanelment of agencies.

Similarly, 26 agencies has been empanelled for providing

technical support for onsite composting of biodegradable waste



(Lr dated 01 February 2022 -Annexure R/5)
14. That in compliance of the directions of Hon'ble NGT,

GMDA has submitted that no new water supply connection has
been sanctioned in Sushant Lok-1 and necessary directions have
been issued to field officers not to sanction any fresh/new water
supply connections to the company. Further, no untreated
sewage from Sushant Lok-I is flowing into the storm water drain.
(Report dated 02 February 2022-Annexure R/6)

15. That in compliance of order dated 28 September 2021,
Haryana Shehri Vikas Pradhikaran, (vide letter dated 10 February
2022), Public Health Engineering Department (vide its letter
dated 11 February 2022) and Dakshin Haryana Bijli Vitran
Nigam(vide its letter dated 15 March 2022) have submitted their
action taken reports, which have been annexed hereby as
Annexure R/7(Colly), R/8 and R/9 respectively wherein following

submissions have been made:

(i)  Out of 18 projects at Sonipat, 11 have obtained sewer
connections. Further, out of 18 Kms. of requisite sewer
lines, 14.225 Km sewer has been laid out and rest 3.890 Km
is pending. It is further humbly submitted that laying
down of master sewer line is pending in compliance to the
interim directions to maintain status quo, passed by
Hon'ble Punjab & Haryana High Court vide order dated 12
January 2018 in CWP No. 523 of 2018 titled as Rajender
Singh Vs. State of Haryana & ors.

(ii) Dakshin Haryana Bijli Vitran Nigam has already filed its
compliance report dated 10 January 2020 wherein it has

been submitted that no electricity connection has been
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provided to the project proponent for any further

expansion of the project.

(iii) And in case of OA No. 764/2018 and 115/2020, it is
informed that, prosecution cases have already been filed by
HSPCB against all the units for the violations identified in
Special Environment Court, Kurukshetra as already

submitted in compliance report dated 07 September 2022.

(iv) TCP Department has informed vide its communication
dated 28 March 2022 that 'mo request for the grant of
Occupation Certificate (OC) / Completion Certificate (CC)
has been considered by the Department, till date. The
applications received for grant of part CC and OC have

been kept pending by the Department.

(v)  TCP Department has also lodged FIR against the Directors
of the Company for occupation of the project without

obtaining OC (Annexure R/10).

16.  That, in compliance of the directions of Hon'ble Tribunal to
initiate action against the erring officers, it is submitted that,
Haryana State Pollution Control Board (HSPCB), as
communicated by its report dated 10 February 2022 (Annexure
R/1), an enquiry was got conducted to enquire into the
irregularities committed in the case, which has already been
concluded, and the Board has issued final show cause notice to
the officers concerned, and action will be completed as per the

Service Rules accordingly.
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17. That considering the seriousness of the corruption cases
involving senior officers, the Government of Haryana has
proposed to constitute a high powered vigilance committee
headed by Chief Secretary with Administrative Secretaries of
Home, Principal Secretary to Chief Minister, Director General of
Police, Director General of State Vigilance Bureau and Additional
Director General of Police (CID) as Members and Secretary of
Vigilance Department as Member Secretary, with the objective of
formulating policies to combat corruption and to periodically
review the pending enquiries and corruption related pending
issues with the Departments concerned.

18.  That in compliance of the directions of Hon'ble NGT with
reference to recovery of environmental compensation imposed in
OA No.661/2018 for various violations, it is informed that, the
project proponent filed a Civil Appeal in Hon'ble Supreme Court
(Civil Appeal Diary Nos 19879/2020) requesting therein to deter
the concerned authorities from taking any adverse action against
the project proponent for recovery of Environmental
Compensation as imposed by Hon'ble NGT and the Hon'ble
Court has specifically issued directions to maintain the status quo
in regards to the possession of property by the parties vide its

order dated 14 October 2020 (Annexure R/11).
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And that in case of OA No. 764/2018 and OA No.155/2020,
it is informed that three project proponents (i.e. M/s Parker
Estate Development Pvt. Ltd., and M/s Pardesi Developer Pvt.
Ltd.) filed civil appeal before Hon'ble Supreme Court and
Narang Construction and Finances Pvt. Ltd. has approached the
Hon’ble High Court of Punjab and Haryana, wherein directions
for depositing 50% of the interim Environmental Compensation
have been passed. In compliance of the same, three of the Project
Proponents ie. M/s CMD Build tech Pvt; M/s Parker Estate
Development Pvt. Ltd. and M/s Narang Constructions &
Financiers Pvt. Ltd. have deposited the amount and approached
HSPCB for final decision, as directed by the Hon'ble Courts. M/s
TDI Infrastructure Ltd. has also filed Civil Appeal No.3478/2020.
The District Administration of Sonipat was directed to recover
the environmental compensation from the remaining units under
the provisions of Land Revenue Act, 1887, following the due
procedure. The property of TDI Infrastructure Ltd. has been
attached. M/s TDI Infrastructure Ltd. has now filed an IA No.
31938/2022 (Annexure R/12). The said IA is scheduled for 04
April 2022. Copy of order dated 10 March 2022 & 21 March 2022

is enclosed as (Annexure R/13).
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In view of the submission made herein above, the actions

taken by various Departments/ Agencies of the State of Haryana

may be taken on record. f

Place: Chandigarh (Sanjeev Kaushal)
Dated: 31 March 2022 Chief Secretary to Govt. Haryana
To

The Registrar (Judicial)
National Green Tribunal,
New Delhi. :
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File No.HSPCB-060001/168/2020-S0LID WASTE MANAGEMENT CELL-HSPCB 1548
V95501/2022(1)

a==. HARYANA STATE POLLUTION CONTROL BOARD
_— C-11, SECTOR-6, PANCHKULA
«p Ph-0172-577870-73, Fax No. 2581201

To
The Director Ganaral,
Environment & Climate Change Department,
Haryana

Subject: Order dated 28. 09.2021 of Hon'ble NGT passed in the matter of OA No
661/2018 tiled as “Parveen Kakkar & Ors"—updated status reg,

in continuation of this office |etfer no. '73421/2021 dated 29.10 2021 on the
subject noled above.

In this connection, it is intimated that Hon'ble NGT vide it's order dated
28.08 2021 directed the Chief Sacratary, Haryana to coordinate further aclion in light
of the observations by calling a joint meeling of the concemed State authorities
within one month. Status report of steps 5o taken as on 31.01.2022 has also been
sought before the next date by e-mail al judicial-ngiifigov.in, an additional stalus
report from CPCB has also been sought, The above said case |5 listed on
16.02.2022 for further consideration.

In comphance o the above staled directions, this office has already senl a
stalus report pertaining to HSPCB 1o you and CPCRB vide this office letter dated
29.10.2021 & 24.11.2021 respectively.

In addition to above, il is further submitied that recently, a maeting notice was
conveyed by you vide memo no DE & CC/2022/207-215. dated 28012022
scheduled on 02.02.2022 at 12:30 PM 1o discuss the compliance of the direction,
and an agenda note was provided with a request to update the siatus of action taken
by the respective autharities concemed on the subject matter, Accordingly, following
updated informalion regarding action required w0 be taken by the Board was
prepared for the above stated mesbng. Bul proceeding of the mesling is stll
awaited. However, the updated information as on date is submitted as under for your
infermation and taking further necessary action in the matter please -

Date Action Taken




File No.HSPCB-060001/168/2020-SOLID WASTE MANAGEMENT CELL-HSPCB

195501/2022(1)

18. 11,2018

NOC, Conseni o Operate under Waler (Preveniion &
Control of Pollution) Act, 1874 & Aw {Prevenlion & Conirol
of Polfution) Act. 1887 & Authorization under Hazardous &
Other Waste Management Rules, 2018 granted fo Ms VY
Group Housing Complex, Sushant Lok-l, Gurugram [One af
the project — (5.88 Acres area bearing ficense No, 1571 of
2004 dated 02.12.2004) of the whole project under
gqueston e 804,18 acres] has been revoked by
HSFPCE vide No. HSPCEB/2018/788 dated 18. 11,2078

10.09.2013

DG sels which were operaling withou! adéguate siack
height have besn sealed by the Board wda closure order
endst no. 433-36 dated 10092018, and compiEnce
theveo! submitied by Regional Officer, HSPCE, GGN (N}

15. 102018

Sanciion far prosecution against Ms Ansal Properlies
&lnfrastruciure Lid 115, Ansal Bhawan, 16 K.G. Mam, New
Defhi —110007 and it's responsibfe persons has besn
sccorded by the Chairman, HSPCB, Panchkuls under
Water (Pravantion & Conirol of Pollution) Acl, 1974 & Ar
{(Prevention & Control of Pollufion) Act, 1881 vide Endst. No.
HEPCB Consent/ 2018618 dated 151020189 . The
admwrisirative approval has also Deen accorded by the
Chairman, HSPCB  Panchkula under  Envirenment
Protection Acf, 1985 wide lefter no. HSPCEB/GRN/2020:740,
daled 18089 .2020.

The prosecution case under Water Act, 1974 and Air
Act. 1881 has been fled in Hon'ble Special Environment
Court, Fandabad on 30.06. 2020 as intimated by Regional
Officer, HSPCB, GGN N) vide his  letferno.
HSPCB/GRNZ020ki234, daled 30.06.2020 However, the
prosecution case undser EP Act. 1988 is under process,

20.05.2020

Sh. R.R Banswal, IAS (Retd.) Inquiry Officer was appointed
lo conduct the inguiry regarding frregquianiies committed in
the saxd case vide order dated 20052020 But he
surmandeved the inguiry .

21.08.202¢7

After sumrender the inguiry by Sh. RR. Banswal, IAS
(Rtd.), Sh.TK Sharma, IAS (Reld) was appaintad as
inguiry officer it this case vide order dated 21.09. 2021 .

1549
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File No.HSPCB-060001/168/2020-SOLID WASTE MANAGEMENT CELL-HSPCB

V95501/2022(1)

22.11.2021

1. Sh. Viay Chaudhary, the then AEE Regional Office. Guruigram
(Now Regional officer, Palwal),

2. Sh. Balraj Ahiawal, the then Raegional officer, Gurugram (Now)
Sr. EE {(HQ)

Sh. TK Shama, [AS (Rid.) has submitted his inguiry
report vide his letter dated 22 11.02021 (copy enclosed).

As per findings of inguiry report, lfollowing officers have
been found responsible for negligence in dealing the case
and making the recommendations withoul verifying the
facts of obtaining the Environmental Clearance by the
applicant for the granting of CTQ fo Mfs Ansal Properties &
Infrastructure (IVY Group Housing Project) -

Further, Dr. C.V. Singh-the then Scientist "C'Tnow reld )s
respoasible for accepting the plea barganing of the
accused unil knowing fully that Environmental Claarance
was nol submitted in the office by the sccusad unit,
However, inquiry officer in his inguiry report has
siatad that the role of 8h. Chand Saini, SEE (Reld.) and
the thern Member Secretary wio might have recommended
the cage for grant of CTO to the unit needs further
axamination after the reievant file /s traced. If /s apl io
mention here thal the record files of Head Quarter is Not
traceabie. and a DOR has been filed in this regard.

| 27122021

Afler receipt of inquiry reporl, the Show Cause Nohces
have been issued o Sh. Vijay Chaudhary, Environmental
Engineer and Sh. Balraj Singh, Sr. Environmental Engineer
on 27122021, Further acfion agsinst  the

emngresponsible officers is being inifated by the Board
through Establishmeant Branch being administralive matter.

Endst -

A copy of the above is forwarded to The Member Secrelary, CPCB, New Delhi
in continuation of this office letter No. VTT6T2/2021 dated 24.11,2021 for information

Sr. Env. Engineer (HQ]
For Member Secretary

and further necessary action please.

Signed by Salinder Pal

Daie: 10-02-2022 13:01:41

Reason: Approwed

1550
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HARYANA BTATE POLLUTION CONTROL BOARD

M .41, SECTOR-5, PANCHKULA
—_—— Wabsite - ; Wi Eltﬂ:h:pmﬂﬂmml!l.mm&
w - T hepchacctt3f@gmail.com

Ph: 0172-25 8T0-B73

No. HSPCB/Estt,/2022/328 Dated:- 04.01.2022

The Senlor Environmental Engineer(SWHM],
Head Office, Panchikiia

Subject: Inguiry Report regarding irregularities committed by the officers of the
HSPCB In the case DA No. 661 of 2018 titled “Parveen Kakkar & Ors. -
reg.

Elease find énclosed herewith & copy of enquiry repor conducted by
ch T.K. Sharma, |AS{Retd.) in the matter of OA No. 661 of 2018 titled “Parveen

Kakkar & Ors. for taking necessary action on your part as per the findings made in

the inquiry repert.

SANDEEP Zserar
na/Copy of Enquiry Report SHARMA R
Superintendent {Estt.)
For Chairm
Endst. No. HSPCB/Est./2021/39 Dated: 04.01.2022

A copy of the above is farwarded to id. District Attorney, HSPCB, HQ.

panchkuia fer information and necesiary action. »
SANDEEP T~

SHARMA : ;
Superintendent (Estt.)
For Chalrman

17
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T.L.Sharma [AS (Reed]
tnguiry Officer
©-301 Fremier Urban Apartmaents Sector 15 part-2 Gurukram
T,
The Chalrpersson
Hiryana State Pollution Control Board
C-11, Sector 6, Fanchikula
Subject- Ingulry regarding levegularities committed by the Gfficers of H5FCB

Please refer to the Endst. Mo HSPCB/Estt./2021,/3334 Dated, 13/9/2031 on the shove
subject vide which the undersigred was appointed inguiry Officer to conduct the Enquiry regarding
the irrzgulerities committed by the OFficers of HSPCB while granting CTO under Water Act,and Alr
Actand in the case of agreeing to Insignificant compensathon In plea Bargsining as indicated by
Hon'ole NGT In its erder dated 5/2/2020, The inguiry has been complieted and the report s belng
anached herewith. The report has bean made on the basis of the statements of concerned officers
gnd thi record produced before me,

Youn are requested 1o release the Honorarium of R4.12000/- for conducting the engulry and
RS 3000 for secretarial assistance as departmentsi assistance was not taken by me.

Bated 22/311/2021 Tha n-‘:rﬁ Ei:
T.K.Sharma //
ACEL MO. B5075410075 53| Minl secte Branch, Gurugrem

IFEC —— SRINDOS0E40
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ingquiry Report

The undersigned was appainted Inguiry Qfficer vide ordars Endst. No. HSPCB/Estt f2021/3334

dated 13/9/2021 o condact 3n enguiry Fagatcing the irreguiarities committed by the officérs

of Haryana State Pollution Control Board while granting consent 1o operate in vioktion of the

provisions of the Water {Prevention snd Conitrol of Pelution) Acs, 1574 and Alr (Prevention

and Contral of Pollutian} Act, 1981 and rules thereof (o the wnits and officers of the HAPCE,

whc agreed for Insignificant compensation on one takh by way of piea bargaining in sgite of

coriction for seripus offence as indicated by Hor'ble Naticnal Green Tribunal vide s arcer

dated 05.02.2020 in QA NO, 65172014 titled “parvebn Kakkar & Others Versus Mindstry o

Ernironment, Forest and Timate Change, Sovermment of india and Dthers” and spacify 1

name of offizers and lrregularities commiteed by them.

&R Sukt Ramy, Scientist ‘8" (HO) was appointed Presenting Efficer initally but was replaced by

Sh, Nafe Singh, Superintendent {SWh Call), HSPCR, Panchiula vide orders dated 20/%/1021

The statermients af Fallowing officars were recorded by 5h, R.R.33 Agwal |48 {Retd) who was the

inguiry Officar earien.

i} ot statsment of Sh. Kubdeep 5ingh, EE, 31, Akansha Tamwar, AEE, and Smi Saro)
Bala, Assistant, Regional COffice, Gurugram Ml

5] S Vijay Cnaudhary, EE, Reglonal Offlcer, Palwal

i} DV Singh Scledtist-C (Retd)

) Sh. Balra] Ahizwat, Senior Environmantal Engineer =Gy

These statements are attached at P-1, P2, P-3 and P-4 respectively. On the dirsction of
presanting officer the regord of case was shown by 5mi. Akansha Tamwar ang the asquiry fila
Ly §. Naween Gupta DED,/Clerk.

Tnere are two issues on which names of tha officers and irregularities sommitted oy e ara
to be pointed cut in this engulry.

[eswe Mo 1

Granting of Consent to Operate in vislation of Water [Prevantion and Cantrol of Pollution]
Bet, 1974 and Violation of Alr (prevention and Controd of Pollution] Act, 1381

sh. Xuldeep Singh EE, 3mt. Akansha Tamwar, AZE aid Smt. Saro) Bala. Assistant, Regional Office
Gurugram (N] stated in their joint statement that the Company (ref to M/5 Ansal Properties
snd Infrastructura Lid) had applied for the first Time for cansent o aperete/ authorization
undat Water Act, Air Ack and HWM rules for the year 01011 vide saplication dated
18/6/2010 3nd sama was returnad 1o the Company due to nil pegupancy vice jetter Rg. 10534
dated 21/3/3011. This apolication was processed by the officials of the Regianal Office and
concarned fieid afficer Sh. Ranbir Rathl, 5C.-B and Sh. Pardeep Yadav, the then Regional
officer, Gursgram on deputation [new Superintandent Enginsar fn lrrigation Departrent).
The Company had agaln spplied for consant to operate/ authorizgation ander Water agt, Air
actand HWH rules for the year 2012-13 vide epplication dated 23/10/2017 for sald projact
(¥ Group Housing]. This application was pracessed by the officials of Reglonal Office and
conceraed field officer Sh. Viley Chaudhary, the then AEE [fow Enviranmental Enginser/ R.0.
patwal] and Sh, Balra] Ahlawat, the {hen Regional Officer Gurugram [row  SEnidr
Enwironmantal Enginesr HOJ and the case was sent 1o the Head Dffice vide letter Nao.
HSPCE/2012/11702 dated 28/2/2013. Thae CA5E WaS PIOCRSIES further by the branch Bt
weaded by Sh. Chand Salni, SEE (Retd) associaied with subardinate officars/officisis and the
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then Member Secretary and yitimately by the then Crairman of the Board had zppraved it for
grant of CTC and accordingly CTOfauthorizetion undar Water A1, &ir Act and HWM was
issuad by Head Office under the signature of Branch In charge, 5h. Chand Sziv, SEE (Retd] on
behalf of the chairman of the Board.

Sh. Vijay Chaudhary, RO, Palwal sebmitted in his written statement that he hac dealt
consent to operate sppiication of the unit for the yesr 20312-12 under provisions of Water
[Prevention & Control of Pollution) Act, 1974 and Al {Prevantion & Contrel of Poflutegn] Acs,
1981 and the circuter beering F.NoJ-11013/51/2006-1a=1 {1} dazad 2171272006 [Annextire-4]
lssusd by Ministry of Ervironment & Forests, Govt of india had been raferred In The
recommendstions which had been endorsed by Regional Officer, Gurugram and submined o
Head Offica vide letter No. HSPCE/2012/11702 dared 28/2/2013 [Annextune-5]. Head office
after expminetion of the recommendetions had granted consent 10 operets vide leker dates
30/372013 (Annesures 7 & B) under Waterand Alr Acts 15741581,

sh. Bairaj Ahfewet, Sr. EE [HQ) in hiz written stetement submitted that the unit M5
Anszi Properties and Infrestructure Lig. At VY Group Housing, Sushant Lok, Gurugram had
ohtalned CTE (consent 1o establsh ) from the Baard wide no. 951 dated 7/8/2005 duly
approved a1 the level! of Chalrman HSPCB [Annexiure-R-1) Unit applied for CTO0 o 12/62010
at the time of the then Regional Officer Gurugram and the appiication was returned 1c the
applicant by Regiona! officer on 2/3/2011 with the remarks that the ™ construction weork of
the project is almost Bnished but at present thane s nil corupancy by the residents allomed
the flats/Houses ang a1 present no effluent s being generated from the project. in wew ef
above, 51 this stage your consent application cannct be considered and 1tis rereay rewmad.
This |s far your and further necexmry action plesse” It s clear fom the dacition on 7D
spalication, no observation was raised regerding Emvironmentel Jearance. He mentioned
that all documents including EC was required to be checked 23 per check list provides oy
Board, Thereafter Unit again appiied for the CTO oa 18/2/2013 o the Regione! Office,
Burugram (North) when he was posted there as Reglonal officer. e marked the spplicstion
te the concamed fiald officer for examination angd further necessary SC10n. Ke 250 pointes
out that at that time the powers Lo grent Consent 1o SL&rate were vested wils the Chalrman
HSPCE of such prolect a5 invohved in the present matter. The Field Officer inshected the 52
of the unit to verify the facts and various complipnces related o Environment ACUruies, nees
to be made by the unit. As per the repart submitted by the fizid afficer the case was forwardec
to Head office for further necessary action. He further submitted that 3 case was filed an
behalf of the Aoard agalnet the Unit betore special Emvrgnment Court, Faridabed which was
decided by the Hon'ble Court on 207/12/208 and the scrused was helo guity. [Copy af the
orders attached at Annexure R-3). At the time of gusntum of punishmenl. a3 statement was
sulsred by the accused. wheraln it was deposed that Enwironment Clesrance has been
obtained by the Unit. On the basis of this statement order was passed by the Hon'ble Caurt.
He giso stated thet no irvegularity was committed by him in recommending the case for gramt
of CTD on the basis of detafled reports fromn the field oficer. The fieid officer hed 2lso pul v
the letter dated 2171172006 before him menticning that projects for which NOCs issued
nefare 14" Seprember, 2006 will not be required 1o teke environment Clearancs unce” EEA
Motification, 2006 {Annexure-R-5). Therefore, relying vpona the deciion of the court order
dated 20/12/2008 of Special Environment Court, Fesidabed and decision taken by the then
Regionel Officer on CTO appilcation dated 18/5/2010 of the unit/Project for the perod 2010
2011, the verification report and recom mendetions of the fieid officer the case wes forwarded
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v ¥he Haad Office for grant of consant. The Head Office afier considering all the facts granted
corgant ta the unit on 30/3/2013,

Findings on issue Mo. -1

A perusal of the staternents of Sh. Kuldeep singh, EE, Smt, Akansha Tenwir, AEE, and smt.
Saroj 3ula, Assistant reveals that the first application of h4/S Ansal Properties & infrastructure
for 1YY Housing Project {Calied unir/Project] dated 18/6/2010 for the year 2010-2011 was
returned to the apalicant Company due to nil occlpancy by the then Reglonal CHicdr Sh.
Pardasn Yadav, This fect is also sdmiited by 5h, iy Chaudnary, Regionsl Offlcer, Palwal and
Sh. Balra] Ahlawaer, Se.EE [HQ) in thelr written statamant. However both Sh Vijay Chaudhary
andl Sh. Bal-aj Ahlawat have stated that the lssue of Environment Ciearance was not raised By
the than Regicnal Officer while retuning the first appiication to the unit,

The Unit again applied for Consent to Dperate on 23/10/2032 for the year 2012-13 This
apalication was processed by Sh, Vijsy Chaudhary, the then AEE and Sh. Balraj Ahlzwal, the
then Regional Officer. Sh. Vijay Chaudhary has admitted that the case was processad by him
and he referred to the circular bearing FNe. J-11013/41/2005-14-11 (I} dated 21/11/2006
issued By Mindstry of Erdronment & Forests, Gove, of India. Sh. Balra) Ahlawst also admitted
this fact and stated that as per the notification, no EC was required under EIA Metification,
3006 a5 NOC was already Baued to the unit belore 14/3/2006, 5h. Balraj Ahlawat el referred
1o the Caurt case before the Spacial Emvironmant Court, Faridabad in wehich the unft had
aumitted having obtained the EC. Both Sh. Vijay Chaudrary and Sh. Balry Ahlawat have tried
1o defend their action of recommending the case of £70 to Head Qffige on the Basis of lettar
deted 21/11/2006 and no objection being refsed about EC while dealing the case for tha first
tim. Sh, Salraj Ahlawal also defented his petion on the decision of the Court and admigsion
by the unit abaut obidining the EC.

After examining the statements of all concerned officers . | have come Lo the congluson that
gh, Vijay Chaudnary, The then AEE and 5n. Baira| Anlawat, the then Regional Officer, Guiugram
had aat Laken inta acseunt the full Facts of the case while recommending ihe appiication of
CTO 1o the Hest Office. Thay should have checked whether the Environment Claarance as
elgimad by the unit is auallable in the record gr not, I 1t was nat avaifable then they should
ot heve recammmended the case to Hewd Ofilce. The angument that no 5 was required By
the unil a5 NOC was issuad before 14/9/2008 Is also not scceptable, bacause NOC was issued
arly for getting the EC from the conperned Ministre [t was necessary to obrain EC by the
unlt/Project proponent 2s per the repar of CPCH as mentioned in the order of MNGT dated
87272020, Marecver the compialnt was filed by the Reglonal Officer, Gurugrain againt tha
anit before the Special Enviranment Court as the unlt hed started the construction activity
without obtaining the EC. They should also have checkad about the fact of oblalning EC &y the
Unit &5 stated in the Court. Similarly the case was nat dealt properly in The Head Qffice. Sh.
chand Saini the then Branch Officer and the then Member seCretary sriould hiave checked the
fact whethar the unit applicant hed obizined the EC or not. Tne presenting officer has not
been able to show the recosd (Noting on the flie] pertaining to the file of granting CTO toAhe
Lnit. He skated that the file is missing and 3 DDA has bzen filed inThis respect.

i the basls of abave discussion the following officers are held responsible fas nagligence in
dealing the case arid making the racommendations withaut verifying the fact of obtaining the
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EC by the apglicant for the granting of CTO to M5 ansal progerties & infrastructure (VY Group
Howusing Projecth-

1) Sk, vijay Chaudhary, the then AEE Reglona! Office Gurugram (Now Regional Officer
Palwal)

3} Sh Balrsj Ahlawat, the then Reglonal Officer, Gurugram [Now 3r. EE HQJ

3] The rele of Sh. Chand Saisl, SEE {Retd ) and the then Member Secretary who might have
recommended the case for grant of CT3 to the unit needs further examination after the
relevant fle Is traced,

[suse Ma. 2

The efficers of HSPCB whoagreed for Insignificant Compensation on one Lac by way
of plea bargaining In spite of conviction for serious offences

The brief facts of the case are that & show cause notice/opportunity vide EndstNa,
HSPCB/2007/TAC-A/T14-16 dated 31/B/2007 under section § of the Environment
[Protection) Act, 1886 for violation of EIA Notification dated 7/7/2004/14,/9/2006 was
issued to M/S Group Housing Residantial Complex Sushant Lok, District Gurgaan Cfo
Anszi Properties & infrastructure Ltd. 115, Ansal Bhawan, 16 Kasturba Gandhi Marg,
Wew Delhl (hereinafter calied unit/preject) for fallure to camply with the provisions of
EIA Notification dated 7/7/2004/14/9/2006 (Annexure-A) The Chairman HSPCE wide
arders no/HSPCE/ 2008/ 1830 dated 19/2/2008 directed to file complaint against the
unit for starting construction activities without obtaining EC in viclation of Natification
dated 14/5/2306 {Annexure-8). Accordingly a complaint under section 15 of the
Environment Protection Act {case no, 48 of 2008 dated 31/10/2008] was filed by the
then, Reglonal officer, Gurugram Dr, CV.Singh ‘Sclentist C' against M/5 Ansal
Properties & Infrastructure Ltd. And others [Annesure-C}. The Unit maoved an
application u/s 265-8 Cr.P.C for ples bargaining supparted by an affidavit shewing
valuntary intention. The complainant, Dr. C.V.5ingh appesrad before the Courtin
response 10 plea bargaining and the request for plea bargaining of the accused was
sccepted and accused convicted for commission of offence, punishable ufs 15 of
Epvirgrnment Protectian Act. However the complainant Dr. C.V.5ingh and the actused
arrived at a mutually satisfactory disposition of the case voluntarily, The accused unit
gave statemeant on guantum of sentence that the unit has ghtained Environment
Ciearance ang Or. C.V.Singh, the complainant snd the accused arrived at mutual
satisfactosy disposition of the case veluntardly. The Preslding officer -Cum-IMIC,
Special Environment Court vide arder dated 20/12/2008 sentenced the accused to pay
a fine of Rs.1000/- and @ compensation amount of Rs. 100,000 (Rs. One Lakh) for
commission of offence, punishable ufs 15 of EP Act [Annzaure-T

Al the Officers who appeared before the (nquiry officer vouched the fact that the plea
bargaining request wes accepted by Dr. CV.Singh end on this basis the complaint
against the unit was decided in Mege Lok Adalar. The compensation of Rs, Ona Lakh
was imposed by the Presiding officer-Cum IMIC, SEC, Farldabad on the basis af niea
nargaining policy of the Board.

A
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Dr. C.¥.5ingh, however stated that the plea bargeining was done a5 per the diraction
of the Competent Authority of Board in Maga Lok Adalat. The amount of plea
bBargaining was flxed by tha Board and it was unifarm all aver the State far tha project
proposgnts who's investment cost was exceeding one crore and above.

Or. Cv.Singh has not given any documentary proof of his claim that plea bargaining
was done on the direction of the Competent Autharity of Board. The fiie shown by the
Regional Office does not contain any document showing that the Competent
Awtharity had given any direction ta the Reginal officer to accept the claim of the
accused wnit regarding having obtained the EC. Fven now EC of the unlt s not
avzilable in the record of the office.

Therefore on the basis of abeve discussion, | hava come to the conclusion that DR.
C.V.5ingh Is responsible for accepting the piea bargaining of the accuszed unit knowing
fully that EC was not submitted In the office by the accused unit. Thus Dr. C.V.Singh
had committed the frregularity of accepting the wrong stztement of the
Rzpresentative of the Unit about obtaining EC before the Presiding Officer-Cum IMIC,
aEC, Faridabad, T
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Enguiry regarding tha irregularities committed by the officer af HSPCH '
while granting CTQ in violation of the provision of the Water [Prevention & -
Contral of Poliution) Act, 1974 and Air {Prevention & Controi of Poliution)

Act, 1361 and rules thereofl to the wnit as indicated by Hon'bie NGT its'

arder dated 05.02.2020 in DA No. 661/2018 tilted a8 “Parveen Kakkar &

Others Vs. Ministry of ‘Environment, forest and Climate Change;,
Government of India & Others™,

Dated: 18,12,2020

Statement of Sh. Kuldeep Singh, Envircnmantal Enginesr, Regional Office,
Gurugram (N}, Smt, Akansha Tanwar, AEE, Regioral Dffice, Gurugram (N}
and Smt. Saroj Bala, Assistant, Reglonal Dffice, Gurugram (N}.

It is statad that initlally the company had applied NOC vide thelr letter dated
18.01.2006 and 17.07.2006 in connection with tha requirement of envirgnmantal
clesrance from MoEF and heo geposited pubiic hearing fee ta the hoard for which '
public hearing was tongucted on 08.03.2006. A complaint under sectian 15 of B2 |
Act was filed againgt the company Tar the group hogking residential comgbex {TVY],
Sushant Lok, Gurugram (License No. 151 of 2004) for starting construction Metiviby
without obtsining prior environmental clearance as per the orovisions of EIA i
notification dated 27.01.1864/ 07.07.2004) 14.09.2006 amanded til date in ;
Special Emdronmen: Court, . Faridabad vide complaint No, &8 of 2008, Board vide '
minutes of meeting beaning agende ne, 147 autharized Reglonal Officers =f Board ‘
o pamicipate in Lok Adalat for Flea berosining process only 0 case of past
viglatians where the vislator has subsequantly chtzined Brvironmental clearance
under ElA netificstion and the Board had described fine of Rs. 1 Lse whers the
project invesoment each more than { Crore and Rs. 10000 whass the prolect
Investmery is less than 1 Crore. Special Bnviconment Court Fasidabad had
corwicted the company for said offerse and dispased off through Mega Lok Adalat
held o 20.12.2008 by Imposing fine of RS, 1,000/~ and compersation of g 1 Lac
for the seid offence considering plea basgaining applsation mevid undes ssctinn
263 B-CAPC of IPC Ac. The compiny had made 3 stalement bakre the Hon'bis
Court 0n 20.12.2008 that they have obtained Enviranmental Clearance But as nar
record the fompany has not obt@ned Envircnmensl Clessande. D, C.V. Stagh,
Scientist-C (Rerd.), the then Regional Offiger, Gurogram had perdcipated in the
plea bargaining being a complalnant in this cace. Regional Office, Gurugram has
reouested to MoEFRCL twice vide lether Mo, HSPCBIGRN/2020/843-34 dated
12082020 and HSPCB/GRN/2020/2170-71 dated 19.11.2020 to intiméte the
atus of Ervironmental Clearance of the sald praject (IVY) but no response hes
besn reieived sa far. Prosecution case under Water and Alr Act has already been
filed against the compmny before Specizl Emvironment Coairt, Faridabad by Smb
heha Sanaren, AEE vide complainl No. 05 of 2020 dated 30.06.2020 and next date
s 25.U1.2021, Regioral Office, Gurugram has gent the case 1o Head Office for
taking further necessery action keeping in ey of disposed off complaint or greming
sdministrative agpraval for filing complaint under £0 Agr against the company. The
carnpany had apolied for Birst time consent to operate Jauthorization under Water
Ak, Air ACt and HWM Rules for the year 2040-11 vide application deted 18.06.2010
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and the same was returned to the company due to nél pccupancy vide letter No,
10524 dated 21.03.2011. This application was processed by the officials of
Regione! Office and concerned field officer Sh. Ranbir Rathi, 5c-8 (Retd.) ang Sh.
| pardeep Yadav, tne then Regional Officer, Gurugram on deputation {naw
J Superintending Enginear In Irrigaticn Department). The company had agaim applied
for Consent to Operate/ authorization under Water Act, Alr Act and HWM Rules for
the year 2012-13 vide application dated 24.10.7012 for seid project (IVY). This
application was processed Dy the officials of Regional Office and concerned feld
officer Sh, Vijay Chaudhary, the then AEE (now Environmantal Epgineer/R.0.
Palwal) and Sh. Balraj Ahigwai, the then regional Qfficer, Gurugram (now Senlar
Enviconmental Engineer (HQ)) &nd case was sent to Hesd- office vide letter No.
WSPCB/2012/11702 daied 28.02.2013. The case was orocessed further Dy the
hranch (H) hesced by Sh. Chend Saini, SEE (Retd.) associatec with subardinate
officersiofficiale and the them Member sacretary and ultimately By the then :
Fhaipman of the Board nad approved it for grant of CTO and accordingly, =
CTO/autharization under Water Act, Ajr &gt and HWM rules was issued by Head
Offies under the signature of Branch Incharge Sh. Chand Salni, SEE (Retd.) on
pehalf of Chairman of the Board, Thereafter, CT Ofauthorization was renawed based
ypon the previous year CTOS as checklist of renewal of CTOs does not require
Envirenmantal Clearance / CTE documents werification rather it is reguired at the
sipma of processing first CTO application. On the recommendation of Reglonal Gffce,
Gurugram which wes In consgnance with arder of Han'bie NGT and record, KOC
and CT0Y/ authorization grantad o (he sad profect {IVY Group Aousing e,
syshant Lok-], Surguram) [one of the Project-(5.88 acre area baarng license No.
151 of 2004 dated 02.12.2004) of the whaole project under guestion before NGT-
£04.19 acre] has been revoked by Board vide letter Na. HSPCH/2019/798 dated
19.11.2019. Regiona| Office has atready given complete detail aiongwith opinion
vide lettar Mo, HSPCR/GRN/2019/7037 dated 14,02.2020 and through nate guring
gnguiry that the matter of heving Ervirgnmental Claarance for applicability thereef
has not been taken care of 2T any lavel since processing officais/officers to the
then Chairman of the Board sna £ might not be appraved if it wat checked at any
level, Congarnad official of Regiongl Gifice has already submitied cemplete record
of the case to Head Office Bnd has shown curing enquiries and also is evailable on
today far parusai pleose.,

g"’ﬁ"m v

Sukhram; Sc-8 uni
(Presenting Qfficer)
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Interim Repiy

To
Hon'ble Sh. R.R Banswal, IAS (Red.),
Enquiry Officer.

Sub: Enquiry regarding the ireguieriies committed by the
officer of HSPCB while granticy, STO in viclation of the
provision of the Water (Praverson & control of Poliution)
Act, 1974 and Air (Prevention & Zontrol of Pollution) Act
1981 and rules thereof to the vl a5 indicated by Hon'bls
NGT its order dated 05/02/202¢ in DA no. 661/2018 titled
as "Parvesn Kakkar & Ciiers Vs. Ministry of
Environment, Forest and Climai: Change, Government of
India & Othars™,

Respected Sir,

In this regard, | am submitting my =ialement in the above said

matter for your consideration and peiuss Cle@se.

DAlAs above. - \#;’e‘;\q}\}u A
(Vijay Vhaudhary]

Regional Officer,
HSPCE, Patwai
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Sub: Enquiry regarding the irreguizriiias committad by the
officer of HSPCB while granta CTO in violation of the
provision of the Water (Prevention & control of Pollution)
Act, 1974 and Ajr (Prevention & Controj of Pollution) Act
1881 and rules thereof to the unit as indicated by Hon'ble
NGT its order dated 05/02/2620 in DA no. 661/2018 titled
as "Parveen Kakkar g Cihers Vs, Ministry of
Envir:mmnm. Forest and Climz:4 Change, Government of

India & Others",

# Background:

1. Ms Apsal Properties & Infrastriziurs L4d, for project IVY,
Group Housing (Résidential Complexy, Sushant Lok, Gurgram,
Haryana had applied for No Objection: Cartificate vide lettar datsd
18.05,2008 {Annexure-1) in head offics of HSPCB, Panchula.

2. Unit had submitted application for obtaining Envirenmental
Clearance to MoEF vide its lefter dated 23,03 2008 (Annexure-2),
3. HEPCB vide |stter no. HSPCEIU0GTAC-A/SST dated
07.08.2008 (Annexure-3) had accorded No Objection Certificate
from poliution Bngie In connection with the requirement of
Envirenmantal Clearance from MoEF to the unit

4.  The public hearing for Environments! Clearance was got
conducted by Sh, Kuldeep Singh, the inen AEE and Dr. €.V Singh,
the then Regional Gurugram. Thereatar they had submitted the
minttes of public hearing fo MoEF, Gov of India and head office of
Haryana State Poliution Control Board (; SPGB}

5 A circular bearing F.No.J-110- HA1/2008-1A11 {1) dated
21,11.2006 (Annexure-4) issusd by Einistry of Environmen: &
Forests, Govt. of indim had specifies that such projects for which
NOCs issued before 14™ Septembzr, 2006 will not be required to
take Environmental Clearance under the EIA Notification, 2006,

6. Case was processed in Mega Lk Adalat by Sh. Kuldeep
Singh, the then AEE and Dr. TV Shgh, the then Regional
Gurugram,

7. Prosscution case was decided n Mega Lok Adalat Lry
Presiding Officer-cum-JMIC, Spacial Envicnment Coun, Faridabad
on 20.12.2008 (Annexure-5) under Pie= Bargaining on the basis
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that the Complainant Dr. C V Singh and ine accused have arrived st
mutually satisfactory disposition of the case voluntarily and the
accused unit has cbtained Environmental Clearance from the
Ministry of Environment & Forests, Govt of India,

8 The unit had applied for consen! io cperate for the vear 2010-
11 to Regional Officer, HSPCB. Gurugram vide |efter dated
18.06,2010 received on 22.06.2010 which had been scrutinized by
the office and was returned to the unit vide this office istter na.
HSFCB/GR/2010/10534 dated 27.02.2011 whersin no objection
w.r.t applicability of Environmental Clearance was ralssd,

9. Thereafter, Consent to Operate agalication for the year 2012-
13 was processed by me and the ciroular bearing F.No.J-
11013/41/2008-1A-11, {1) dated 21.11.2005 (Annexure-4) Issued by
Ministry of Environment & Forests, Govt. of India had bean referred
in tha recommendations which hac besn endarsed by Hegional
Officar, Gurugram and submited to “ead office vide letter no.
HSPCB/2012/11702 dated 28.02 2014 iAnnexure-8). Head Cffice
after axamination of the recommencs'i=nz had granted Consent ta
Operate vide letter gated 30.03.2013 [Annexure- 7 & 8} under
Water/Air, Acts, 1974/1981.

10. It is pertinent to menticn here that consent to aparate had
been granted. to the sald unit w.ei U1.04.2013 till 2020 without
looking efter aspect of applicabllity of Envicenmental Clearance,

11.  The interim reply has been eresarad after consultation with
record available in Regional Office. “urugram {Nerth). No record
has been received from head offics ;2iswd to above said ratter,
Complete record has not besn recclisd fram Regiona! Office,
Gurugram (North), head office a-c Zyecial Environment Court,
Faridabad. '

12.  Final reply will be submitted a”: raceipt of complats record
pertaining o matter regarding cass - plea bargaining, NOC and
other relevant documents.

Statement regarding allegation for /ecommending consent io
operate for the year 2012-13 of thz s:id unit,

From the above stated facis, it is clear that | had net
processed the first consent to operei= 2pplication of the said unit
and detail has been given in para na. 7 =n pre-page and sbove,
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Furtner, | had dealt consent to operate application of the unit
for the year 2012-13 under provisions of Water (Prevention &
Cantrol of Pollution) Act, 1974 and Ay (Prevention & Conirol of
Poliution) Act, 1981 and the circular bearing F.No.J-11012/41/2006-
IA-Il (1) dated 21.11.2006 (Annexuie-d) issued by Minisiry of
Environment & Forests, Govt, of India had been referrad in the
recommendations which had been endarsed by Regional Officer,
Gurugram and submitted to head office vide Iletler no.
HSPCB/2012/11702 dated 28.02 2013 [Annexure-8). Head Office
after examination of the recommendations had granted Consent to
Dperate vide letter dated 30.03 2013 (Annexure.-7 & B) under
Water/Alr, Acts, 1974/1981,

Sh. Kuldeep Singh, RO Gurugram (North) was the concerned
field officer during the perlod whan the sourt case of the above said
unit was decided in Mega Lok Adalat o7 20.12.2008 and he did not
raise any objections w.r t statement of the unit that it had obtained
Environmental Clearanee or nat to head office or Regional Officer

In view of sbove, it is intimatad taat | am not at any fault for
recommendations for grant of Consant o Cperate of above said

Thanxing you,

Your's sinceraly, g\
DA/Annexure 1 to 8, \ ’i;:?\a'ﬂ !
M

(Vijay Vhaudhary)
RO, Palwal & Nuh

ra/fz/;ri |
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(FORMERLY ANSAL PROPERTIES & ' -nusTaES L7}

Y- Sustawt Lok

18.05.2004

Secretary TAC
;iﬂ':.rma State Pollution Control Board

v =11, Sectar 6,
Panchkuia

Sub: Applicanion for Environmental Clearance ‘o Ministry of Emvironment
& Forests, Government of India

Dear Sir.
This 15 o infoem you that we have apphisd for WOC 10 vour office.

As per the E1A notification, 1994 as amended 1o date we have also applied
to Ministry of Environment & Forests, Government of India (copy of recom

enclosed ).
We have deposited requisite public hearing fees. We shall be thankful if sor
file fur NOC be processed at the earliest,

Thenking you

Yours faithfully

W

( Authorized Signatory)
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Dirsetor; LA, Dvision

Mindstry'of Environment and Forasts.
Paryewasan Bhawen, CGO Complex
%ﬂdhi Road, Delhi-110 003

Subz  Application for Environmenial Clenrance of IVY Graap-
Housing | Residential Complex) Sushant Lok, Gurgzon, Haryana,

Llear Sir,
@\'@ are hereby submitting the subject application, with the ﬁ:i:c"[*:r. -
Em:lm.udl dpcumenis: -

1, Schedule [l of EIA notification deted 27" January 1994,
2, Chestionnisire for Epvirnnmental Impaet Asspasmenl nf Rewr Dnosl nogdion penjecty

3. [Cnclogurcy &5 porcheckiist

we bad applied tor NOC to Haryama Swre Pollution womtro! Board on 18.01.2000
(receipt enclosed) and had public hearing conduered (5% We ghall submit the
NOC and public hearing report ag soon as we receive it from Sqate Pollurion Control

Board,
- 4 Wa ghall e thanicil if Environmelital Clearanse prodess ba initlieted,

Frestgim

- =

p,E(:EWELJ

Hegd OF, ' |15, Ansa? Bhawan. 18, Rasmeos Gendhl Mary, “oa Solle- 110631

[ | Y o R e . T T L ]



& HARYAMA STATE POLLUTION CONTROL EQARD,
" " C~-11, SECTOR- 6, PANCHKULA _

“RegdaD.

' B, HEPCB/2006/TAC-A/ ‘:F"?,r : Datad: "‘J}'-%—- o,
Ta '

M/S ANSAL PROPERTIES & INFRASTRUCTURE

115 ANSAL BHAWAN, 18,

KASTURBA GANDHI MARG;

NEW DELHI 110001

Sub.: Issue of "Mo Objection Certificate” from pollution angla In
1] sannaction with the requiremant of Ervironmentsl Claarance from

MIQER, -
=
Dlaasa refer to yeur NOC pplicsion vide lstier dated 19.1.2006 and
subseguent clarificatons from you vide yolr lstter dabed 17.7.2005 on the sulject
ched above, ¥ i
. Under the Authory of fthe Hanmena Stetz Poicton Contol
_ Board vide s egends Dem No, 478 daled 28400 mncion to the
455 P of " Mo Objection Certificste” from  polftion angle in  oormection Wah
=, requlrement of Enviranmental Clearance from MOEF of M/s Ansz! Froperties &
Imfrastructure, Sushant Lok, Sohna Rowd Gurgaon for New Construcion Project
with the Sollowing terms and conditdons:-

i The NOC Is hereby issued from peliution angle in connection wiith
the reguirement of Envirgnmuntal Clearance from MOZF and NOC bo
gstablish  will become operational once the Environmental
Clearanca is granted by MOEF :

2 The Induskry has deciared thad tha guantlty af affuent shall ke

! 126 KL/DAY & 146 KL/DAY for domestic efflusnt & I KLSday for
trade affiuant and the same should not  excéed,

3 The unit will obtaln cansent before comeniasian of the project

4 The officerfofficizl of the Board shall Fave the rght to access &nd inspecton
of the praject in coniaction with te varlous pracesses amd the treztmant
feciliies being provided simulishecusly with the wesvuckion  of

Fedl | sulding/mechinery.

5 That necessary arangement shall be made by the projact priponent for the
control of Alr Poliution before commissioning the plant The amilfed
polltants will mest the emission and other standerds as (sldiwll be
presoribed by the Board from time o Gma

E The UHBVM/DHEVN wil ghve ondy temporary connecBon and permonent
connection to the unit will be given by tha UHEVN/OHEYN &er varfying the
corsent granted by the Beard both under Water Act and Alr A2k

7 The preject proponent unit wiil ralse the stack haight of DG Sat/Sofler as par

Boards normsCPLE forms
! Uit wid maintain peciper log book of Water meter/subs mecsr before/after

COMTRSSICNING.

&

S.-- That Inthe case of a projact s kocabed in BN Bres 1§ S8C In 2n residantal or

i inerutional or commarzial or agricultural area, the necesszry pesmission
for slting such project in an residential or Institutional or cosamercial or
sgricultural mesn or controligd yres ynder Town and Country Planning @aWs
ar Municina! iaws has to be obtained from the compeiant Avthorty @ Bw
permitting this deviation and be 11submited |n arigingl with the reguest for
cansant io oparake. :

19 That thare i5 no discharge divectly or Indirectly from the pinjzel of the
orocass inty Bry Interstate river or YaMUNE Rhver or Hier GRozgae OF any
ptiier pivér o elther through & direct iow or indirectly withoo: ary drestment

11 frhe unit will use anly non-ceone depleting Substences n & Candiioning
unit of tha project.

12 That the project or the unit concemed |s not sited witha 5y prohibitad
distarces acrording to the Emdronments| Laws ard Ruina, Modfoation,

si' poy  Oroers and Policies of Central Prition cﬁﬂm{ Boprd aad Hargena State

gt 3
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At Lf
F.No.J-11013/41/2006-T A-T1 {1}
Sovernment of India
Ministry of Environment and Ferest
TA Division . @
" Paryavaras Bhawan, 860 Complex

Lodi Raad, Mew Delhl-110 0032

Datea the November 21, 2006

-

Iﬂm

3 ~<dubject: ETA  Metificotion dated 14™ Seprember, 2006 - Interim

Gl

Operational Guidelines #ll 13™ September, 2007 in respect of -t%:/ S
Cotegopies.of Prajects which were not in £14 Morification. 1994, "1"5"

Pursuant to the new Environment Impact Assessient MNotification of 147
September 2006 (ELA 2006) replacing the ETA Nodification of 27™ January
1994 and Tts verious amendments (ETA 1984) and in teriiz of the provisions of
Para 12 of EIA -‘-"'D-D& the .I-hmsh-;.- had earlier issved Interim Operaticnal
Buidelines on 13™ October 2006, Further ta thass guidelines, the fd!lnwmqv

guidelines are issued for the Cotegories of Projects, . hich did not raquire ELA
Clearance under ETA Hﬂhﬁmhuh 1854 and new rasoire the same undar ETA

“Notificatien, 2006 -
S -2l

i Mo NOC from the State Gowermneni/SPCE id required for
Ervironmantal Clearonce Process, Consent to Totablish (NOC) and prier
Environmental Clearance are sebarite lagal recuirulnents, any project
proponent hag To fulfiil. NOCs required unose Water and Air Aets are
mandatory requirement Under those Acts and will have to ba taker as
regiired and da not require 1o be linked 12 =aviroamental clearance.

. Such projects for which NOCs issued bel e 14™ Saptémber, 2006
will nat be required o toke Environman's’ Cleorence undar the EIA 1{

Matification, 2006,
e o )

Cantd....
e



)

T

Ta:

Applications received for NOC by the State Fallution Contral Boards
before 14™ September 2006 may be consicared os per provigions of
the soid Acts. However, they will have += obeain the envirenmental
clearonce from the:relevant Autherity by 30" Tune 2007, If the
category requires EIA Clearance as per the new Motification, In such
cases, the unit can mearwhile carry on with the commancement of
their project activities. Projects not seeking clearance under ETA
Notification, 2006 by 30™ June 2007 will be treated es wiolation
cases under Section 15 of Emironmént (Protection) Act, 1986,

Applicdtions received for NOC after 14" Sensember 2006 will have 1o
cbtain ETA Clearance fram the relevant Authenity before starting the
praject activities, Application for EC (TORs / Scoping) may be
fubmitted simultanecusly to the relevant Autherity/ies,

{Sanchita Jindal)

Additional Ellrl:l:nr_

L All State Environment Depertments
2, All State Poliution Contrel Boards
3. All Officers of TA Civision, MoEF
4. UT Administrations

Copy to:

1, PPS 1o Secretary (E&F)

2. PPS to AS (CC)
3. PPS 1o TS (C0-1T)
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Complsinan ah. f—""'-'»‘ihgll. Regions! o315

A5 .l] JJ'\‘.

Lirgion has appesred 0 response 1o the Mg ur':l;-;..,.mi:;-n Ewph:&

sitilied thetl accused ynjy hag Med the application v intarily, thropgh
' Report of mupu| satisfactory disposivion has been
vicw of the said report the request of plea bary

seruied  convicteg for ecom
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HARYANA STATE POLLUTION CONTROL BOARD

== o1, SECTORS, PANCHKULA
w m-ﬂﬂﬂl'ﬂ-ﬂﬁnln.ﬂﬂm L}I -
No/HSPCER201Y v Date: g
Feeimilal B S0 BB LB T 2 '
To
x Mis Ansal Properties & |nfrasiructure,
Fer IV Y-Group Housing, Sushart lok, Regional ef =
Fpcn. _ Al
Swb: Grant of Consent to Gperafe for discharge of efffuent under secion

2526 of the Water (Prevention & Confrol of Pollution) Act, 1874, from
01.04,2012 to 31.03.2013,

Kindly refer to your mm:'ppliciﬁm for the eslension of Consent received

through Regional OMcer. Gurgaon (Narth) vide Ne. 11702 dated 28.02.2042 on tha EuDject

rotad above

With refarenca to your above spplication for consent for the discharge of

domestic efiluent in Jand for irrigation and frade effiuent NIl under Watar [Frevention &
Cortrol of Pollution) Act, 1974° nereinafter referred a3 the WM/s Ansal Properiies &
Infrastructure, For IV Y-Group Housing, Sushant lok, Girgaen s hereby authardzed by
the Haryans State Peiiution. Centrol Board, to discharge Bidir efluent adsing out of their
pramizes in secerdance with the terms and conditiens s mentoned belows-

1. The daily quantity of domestic effiuant from tha factary shall not exceed 38 KLD.

2.

wm

=i

The daily quantity of the industrial effluent (Procsss, flacr & agqulpment wash,
coohng and blesd walar] from the fastory shal not axceed MIL.

Tha industry has bean assessed for the purpese of Consent 1o cperale fee

with investment cest (land, Buliding, plant and machinery) of Rs. 127 crores
for the year 2012-13 in case tha invastment cost varies per the annual report
for the years duly audited by the Chartared Accounianl, the differance of
Consant to operate /Licence fee if amy, arises, e industry shall pay the same
amount within ona month of the receipt of nutce from the Board in fhis
regard.

The consent (0 operate shed be valid for the period upts 31.03.204,

The industry shall ensure that varlous characierslics of the aFlusnis remain
within the tolerance fimils as specified in EPA Standard and g amanded from
ma to time &nd at no time the conceniralicn of any characleristies shou'd
excesd these imits for discharge .

The induslry would immediately submil the ravised form 'B' 1o the Board in
the avent of any change in the rew materal In process, mode of
vealimantdischarge of efffuent.

Contd...........2
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Mis Ansal Properties & Infresicucture, For IV Y-Group Housing, sushant ok
Gurgaon,

1.
i1,

12,

14.
14

18,

T
18.
14

20,

I case of change of process at sny stage during the year 201 1-12 the
indusiry shali submit fresh cansent application slongwith the gonsent lg
oparate fee if fourd due, viilch may be on any ageount and that ﬁhii* ba pai
y the Industry and the indusiry would immediately submt the form B to tha
RBoard In the event of any change during the year i the raw matarial, Guanity,
quality of the efluent, mode of discharge, treatmen faciities elc.

The officeriolficial of the Baard shall reserve the right to access for e
inspection of the Industry In conneclion with the. varous process and the
tregiment faciiies, The consent o operats Is subject fo review by ihe Board
atany fime.
mehﬁuaw shall apply for consent (o eperate for the yaar 2013-14 befora 50
days of expiry &l the sonsent lo operate, !
The |ndustry shall not discharge, any altered quentity/quality af the
tracs/domastc affuent witnaut prior permission of (ha Board.
Permissible limits for any poiiutants mentionad [n the consent i cparate order
should not exceed the concantration permitted in the effluent by the Board.
The Indusiny shall pay tha balange fes n casa ltis found dua from the industry
atl any time iater on. . }
In emss the Industal unit uses the Municipal’HUDA/Industrial Estate
Seworaga syslem for disposal of efivent for the final disposal they will submil
the sewerage conneciion carificale.
If the Industry fails to achere 1o ary of the conditions of this consent to oparate
ardae, 1he consent %o operaie so granted shall ba automatically lapse,
The industry will plant minirum three varieties (Eucalyptus, Su Babul or any
suitable variety) of tress in in2 vacant srea.
The cansent to cparste under Alr (Prevention & Control of Pollution) Act, 1981
should be colained,
The corsent o operals baing lssusd provislonally onfy with a view to
accommodates the unit lo provide it an cpportunity to modify its oparations
immediately so es i bring them in conformity with the law of the land.
Tha Industry shall oblain  Authorizafion under Hazerdous 'Waste
{Transboundary Management and Handling) Rules, 2008 as amended to date.
The industry shall install separale Energy Meter for ETP and also maintain log
ook for gnergy and chemical cansumption,
The Industry shall cbiain permission fram Irigatien Department for
mﬂ'ﬂ"ﬂ effluent intg any drain | water bodies,

niduelry [3 closed tempcrary own liz own, shall |
abtain permission before reslz r::'llhE gniL e ORI 91

Raannad ki Mamoannere
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s Ansal Proparties & Infrastructurs, For [V Y-Group tinusing, Sushant lok,
GUIIEEn. :

2.

<]

a1,

& ¥ BB

S

The industry shall provide non-feached storages faciifies for storage of
Hazardous Weste: or digpose off same In the comprion facliies & wil adhers
1 the noms Jaid cown 2s per the amended nafifeation under HWM Rules,
2008,

The Indusiry shal submit AR onca In 3 merths in caze of 17 gategories and |
16 categerias LM shall submit A/R anee In § manins.

The Industry shall comply the Publie Liability Inswranca Rules, 1887, 23
amandad lo data.
m{mmmmmmmmmmmmamn

The industry shadl sbtain Environmental Clearanca I applicatin 38 per MOEF

Motification.
The Industy shell infiorm fo HO/RO cfice bnmadistely by FAX in case of

failure of ETP.
in gasa of bye passing the effuent the consent 1o operale shall ba deemed

rEVTE. _
The indusiry shail comply all the Giractions/ Rules/instructions lssus Uma i

time by the Board,
The unit will cperate [is STRIETP regularly and kasp gil parameddrs within

prascrioed himits and makitain nnn-lﬁanhgm Hazardous Wasie facilty

properly. :
The unit will cemply with provisions of gll environmental lews Inciuding WWster
Act nd comply with the directions lsaued Gy the MOEFICPCE/State

Govl /HSPCEHen'ble Courts from fime to ime.

The unli will plant sdequata No. of traes L& S00 wilhin the premises ard
maintsin 26-30% area a3 green belt

ﬁrﬁmﬂtwﬁmituﬂﬂstupﬂrt of effiuent once in a yser from the
recogrized kaberatory of the Board. -

Uit il submit detsils regarding cess verificafion and cess amound deposit In
Board within 30 days.

Tha unit wil chtainad clsarance from Forest Deperiment & cther concamed
autharties, Hf iand of project is falls under section 4 & 5 of PLPA, 1900 & cther
netficatione of Forest Department.

That if the land of the unit falis undaer section 4 & 5 of FLPA, 1800 & is within
600 meters from Awavsll Plantation and offer Nolficaiion of Forest
shan consent so-granted will desmad iz be cancelled,
mﬂMMHm.I!MMmh“ﬂmtnhw In

respeet of past visletions. If any. .
The unit will recyciereuse treated effivent and endeaver lo achieve zedo

dischargs.
*he unl will submit fresh-analysis répont of effiuent within 03 months.



s Ansal Froperies & [nfrastructurs

Gurgacn. .

in casa at eny geint :
conditians of the sonsent, the censent 50 gf&EN

faitad to adhere fhe J
kecome invalid and furthes scilan shall ba taken as per [aw.

v
Endst. No. HSPCE2013/ j

A eopy of he ab
infarmation and necessary &

A

For IV Y-Group Housing, sushant Iek,
pollution norms and

from fime the unit will violating the sl

for and on behalf of the Chalrman
Haryana State Fol jution Pmn.@ﬂa.
Dﬂtﬂ i 1 . "_,,1'1

o [
ave [s forwarded to the Regional Officer, GUrgaan i
ction please. He s also 1eq ‘o ensure the compllanca

and report if thare is &ny gaficiency,

/
3r. Env. Engineer-ll (HGQ)
sar and on behalf of the Chalrman

Haryana State Pollution centrol Eoard,
Fenchkula

jf%“\.

%

B
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Flnasgt. §

Sl ———
—  HARYANA STATE POLLUTION CONTROL BOARD
E C-11, SECTORB, FANCHNULA
@ Fire 0472 STTHTOTE Fix N, 250200 =
B :
NodiSPCB2013/ Dated: -
To '
Ms Ansal Propertles & Infrastruciure,
o For IV Y-Group Houslhg, Sushant kak,
Gurgaon.
Subr Grant of consant for emigslon of Alr undar saction 21/22 of the Alr
W & Control of Pellutian) Aci, 1561, from 01.04.2012 to
21.03.201 : i

Sl il bl i

Kindly refer to your congent application for the sxisnsion of Cansent
recalved through Regionsl Officer, Gurgmon (Morth) vide. Na, 11702 dmted
26.02.2073 on e subjest noted above.

With reference to your above applieation for consen! for the
smigslon/eenlinuation of emisslon of 8.P.M. air poliutions into Atmesphene undar Alr
(Prevention & Confrol of Pollution] Act, 1881 harsina®er referred &s the Act Mis
Ansal Froperties & Infrastructure, For IV Y-Group Housing, Sushant lok,
Gurgaon are authorized by the Haryana State Poilution Conirol Bosrd authorized to
act as the Stale Boerd for the Prevention and Contrel of Alr, Act 1681 under section
4 1o discharge thelr Alr Pollution being emitted out of their fastery premises in

sccordance with the condlition 23 mentionad below:-

T. The applicants shall maintain good housekeeping bath within factory and in the
premises, All hose pipelinas values, storage tanks =i shall ba ieak-proot, In plant

aliawable poliutants levels, if specified by Stafe Board should be mst strietly,

2. Two or mera doots with differsnt nature of exhaust gases should naither be

intermixed not to pass through a commen chimney,

a A Hmﬂththmabﬁp‘mﬁdrﬂﬁfmﬂhﬂmsampﬂng holas 2t specifiad
I and dimensicn platform of specified size and sirength  fully

RTRAgements, electric connection and also provide sampling porls in stack ate.

- & The applicanticampany shall comply with and eamy oot direct

the Board in his consant order-at all subsequent fimes ﬂhﬁﬁr&ﬁ;ﬁuﬁrﬁ
/ds part. The applicantcompany shall be liable for such legal action agalnst him
28 par provision of the law/act In case of vilation of any ordandirectives, lssued
At 2ny Bme and or nencompliance of the ferms 3nd conditions of hie Borikent

order.
g
Conid......2



=
=2r
M/s Ansal Pragerties & Infrastructure, For IV Y-Group Housing: sushift lok,
Gurgaom
([kaly to reault

5 The distuibed condition In &ny of plantpiaris of the factary which s aly
emission @r resull in violation of emigsion grandards mentioned in

congilen No, 7, 9, 15, 24, 18 cimsnmnin ahatt be forthwith rEpe MEEH
Ty under Infimatien @ the Mambar Secrelary, Harysna @

Eipard
Poftution Centrel Bosed, Haryena.

a4, The loxic chemicals matarials shauld be hardied with due saTety. The siorags of
the shemicals could hr :

taxle chamicals should pe wuch thel in case of amergancy

trangferred to other ampty Bk avtamatically and which sh .
approved air poflutian contral squipment designed for worst gondiiions.

7. A green bell (having gufficient tzll and dense fres) mround the factory shauld be
provided under Intimation ard approval af the Beard.

8 Al the procasees using loic cnemicalharmful gases should ba eguipped with an
arrergency siran system In warkjng ponditions for alarming the general public in

cage of untoward incizant.

& The spplicant shal Eumhnmﬂuhﬁhgamw:ﬂurmmmﬂ. any
mgarding InE sanstructionfingtatiation o , pperetion o the

asiablishment ar emissien cosiol sysiem gnd such other
sinant to praventon and cerirol af alr peliution, The industry shall also maintain.

pe
gnd maka avaliahle REpeTIn hook to the officers of the ‘Bare during their visits.

10. The air poliution conyrel sgunmant of sush speciicatien which shall keep the

" amissions within the emissian {anas-d a5 approved by the Stale Board from time &

t time shall be instalisd ard cperated [n (e premises whare thie mdustry
camying on/proposed 1 CaITY &0 iis husiness,

14. The existing air poliutien eonirsl equpmant if required shall ba mlerted of replaced Q‘

in pocomdance with the direction of ihe Goard,

12 All sobd wastas afising i szetory oremises shall
o sy ng in the e be properdy graded snd

@  Land fii gase of in meierial, care being laken to ersure that the material
does not give rise Lo lepchall which may percolate in ground water of
; earied away with starm runedt,
‘i Composiing is cese of b degradable materials.
i) M ihe mathad of insiz7atian is used for the dispesal of solid wasie the
sonsent epolicatlon should be processed separstely and it should be
taken up which conseit I grantad.

§3 The Industry shell submil an alldavil 1o the efect that the above conditi
1t L] DI'EI
Eu m&mi:ﬂh by lerny ity atiested BY 13t ciags Magistrataatary wgﬂ
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& N
pis Anssl Proparties & Infrastructure, For IV Y-Greup iousing, Sughant fok,

Gurgeon, _
<4 The spphcant shall maks ensurs that tne amisslon of the air pollutant shall remeain
within amisslon standards as approved by s Siate Board fram time to fme.

+5 The applicant shall make an application for grant of fresh sonsent at least 50 days
bafore the dale of expiry of this consant.

16 Necessary fes as prescribed for obtaining canewal corsant-shall be paid by the
apiicant alongwith the consent appiication.

17. The applicant shall eilher-

a ot fater than 30 days from the date of consant ordar, serify In writing
to the Member Secretary that fhe-applicanthad inatalied or provided for

_.qﬁr i alternals slectric power source sufficient o operate all the faciities
@ Installed by the applicant 1o maintaln compliance with the lerms and
conditiens of the consent.

b. Nat latar than 38 days From the date of tois consent cadtify in writing to
e Member Secrstary that upen the reduction loss or fallura ‘of ona or
mere of the primary sourse of electric power fo any facilitles installed By
the applicalion to malntaln cemplances Witk the term and conditions of

. this conzent, the spglication shall propartionaily raduce or otherwise
contral production and/ar all emissions in oréer to maintain compllance
with tarms and conditions of this canzent.

18, There should not be any fugitive emission from the premises,

19. The Liguid effiuem arising ol of the ‘cperation of the alr palivtion control
aguipment shall also ba traaled in 2 manner and to the slandards stipulated in tng
consend granted undar Water (Pravention & Gontralof Pollution) Act, 1574 by thia

Board),

e
L

i

20 ¥ due of any technological Improvement of otherwise thle Board Is of opinien thal
sl or any of the conditions referred o abova raquired variation ({including the
changa of eny control equipment either In whicla or in pari) ihis Board shall after
aiving the spplicant an opportunity of being heard vary all or such condiion and

... thare upon the applicant shall be paund to camply with the conditions so varied.

21, 1f the industry falls to adhere to any of tha condition of this consent crdar tha
cansent g0 granted shall sutamatically lpse,

22 The gonsent under Water (Prevention & Control of Peliution) Act. 1874
suthorization under H.W, (M &H) Flules, 1688, e ane

23, {a; The indusiry shall discharge all the gases threugh & stack of minkmum height.

P SRR = P L PO



4 : , *:;1
M/s Ansal Properiles & infrastructurs, For IV Y-Group Housing, Sushant lok, '
Gurgaon.
@)  The height of stack shall cenform to the following eritaria;
)] = 14.0.0.3 Where suphur-dioxide id amitied.
Q= Sulphur dioxide emissian a8 Kihr.
ff H=74Q27whare particulate mafler is emitied. &
@ = particulate matler enlssion as fonne/hr. i bY uging the fﬂm;k
given above lhe stack helght arrived is more fan 8 m then '
higher slack shoutd be used, M
()  The minimum atgek halght should ba 30 Mis, .
24. Nelhing in this sensant shall be deemed to praciuds he nstruction of any legel
mﬂmﬁﬂw receive the applizant form eny responsibility. Lighlties of penalties 0
which the applicant ls or may be sudject, ﬂ
intain ihe foliswing record fo the salisfaction of the Board. 5]
adustry shall maintain ine joliowing it s s P

25, The i
1. The Industres shall install separale
waaks for running of ail air pellution control devices or pumpy/meotors

usad for rurming of the sams.
2. Reglster showing [he rzsulls of various tests conducted by industry for
monitoriag of stack emizsion and ambiant alr.

5. T industry shall provide adequale arsngemant for fighting the accidental
leakages discharge of any poiiviants i
gauipment ele. which are liely lo c2use environmant poRulion.

27 The consent balng lssuer by e Hosrd as above dossnt Impdy that '

pesformanea sanforms to law 2s required.
with @ view {0 accommodate the

The sonssnt is baing issued provisionalty only’ ] :
unlt ta pravide |t an epparturity. o medify Rs aperstia irmecdiately so as bﬂng‘

thermn In eonformily with the law of the land, :

26. Tha Industry shall provids nos-eachate slorage facilities for proper disposal of
Hazardous wasies.

79, The industry shall provide: acousile chambers on DG sals o sonirol noise polluticn
and epsure noise level with the permizsible limil.

30, The Indusiry shall spbmil on site/olf sPa amengency plan.

31. Tha Inchastry shall submit A/R «thin 3 menths In case of 17 calegorles and once
In 8 months, 18 categories L & M and keap all the parametars within limit. "
¥

Hlmhﬂuﬂw shall camply the suolc liekilly insurance Ruls, 1681 as amerded to
: Conld......5

gasdliguida from the vessels, mechanical =

1= VR

N T el
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Abis Ansal Properties & Infrastructure, For |V ¥-Group Housing, Sushant lok,
Aurgaan. &
a1 The industry shadl submil Enviranmaental Audlt repori once In a year,

The indusiry shall comply naise poliution (Reguiafion and cantrel) Fules, 2000
:; 7he industy shadl install amblent sir stalion In case of 17 & 10 calegories lasge &

furm. -
- 44 mhﬁm shall cbialr anviranmestal cledrance I applizable a8 par MOEF
notificatlon.
47, Theindustry shall inform to HO/RO office Immedintely by FAX in casa of failuraof
ml i
38, Unit will keep all parsmetets within prescribed fimits,

29, Uplt will run and mainiain lts palfiton sontrol devicas
40. In case of bye passing the emissions, (he consent shal bz deemad revoked.

E_m-znoéfﬁm

Sr. Eprv,
For and Behalf ¢f the Chalmman
2 State Pollution Centrol Board
Haryan

MHEW&F' L':r_;] o Dated: 7 __3 4]0
A copy of the above is forwarded 1o the Regional Officer, Gurgacn

. Sr, Env. Engineesll (HQ)
For and Behalf of the Chafrman

Heryana Stafe Follution Control Board
Panchkula

{Nerth) for information and necessary achon.

e

-
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HARYANA STATE POLLUTION CONTROL BOARD

| ——

C+11, SECTORE, PANCHKULA
e OUTE FITHT0-T Faw Mo 25301
% el Gk gl i pae
Na/HSPCBA0IY : Detad!
To

Subs:

socelvad through Reglonal Officer, Gurgson (Merth}
78.02.2013 on the subject noted abova,

L

Mis Arsal Properliss & Infrestruciure,
Eor IV Y-Group Heusing, Sushant Ik,

Surgach
Autherization for operating a facllity ﬂgrr :pﬂmfnn.
irgatment, storage, transporiation and disposal of hazerdo

irwETTe by

Kindly refer to your consent application for tl‘!:lﬂghnl

Tha authorizafion granted io operale a faglity for colleclion, reception,
treatment, siorage, iransportation and di

The suthoszation shalibe in forss for a pariod of uplu-ﬁ'l.ﬂ'-i.ﬂﬂ"lﬂ..

The authorization is subjecied i the ions sialed below and such
‘e reles for the fime baing in force

TERMS AND CONDITIONS OF AUTHORIZATION

1.

The suthorizafion shall r:.carn;;..r';T with the provisions of the Environment
(prafection) Act, 1588 and the rules made thereunder,

The authorization or iis renews! shall be produced for inspection &l tha
request of an officer authdrized by the State Pollution Coptrol Board.

The parson autha shall noi rent, lend, selt trahsfer or otherwise
wastes withoul oblgining prict permission of tha
Board. -

a breach of hig authanzation.

It 18 the duty'o! the aulherzed psrsen to ke prios pemnission of the State
Paliution Sontrol Board to close dovin the Taclity.

tian for the renewal of an aulhorzation shall be mede as laid
cowr i rubs S(53{i).

unil should have lhe necessary Taciilies for colection, receplion,
tment, Trapsport and dispos=i of such wastes under the rule. In case
deadly toxic wastes such a5 Cyanide, Chromium, Nickel, Zing, tc_, the

unit shall make arrangement for the pra-treatment biefore dumping it in the
dizposal site so that the loxic elemen! doss not lz=ch down to poliute tha

underground water resources
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HARYANA STATE POLLUTION CONTROL BOARD,. . i |

g o ﬁ 'P’ : ) ¥

. - Y ﬂ 11’ EW ¥ mm%ﬁ r.. E_"“' 'ﬁ' .

i '_&f;“a'. . .'. by :" : -—l-_ﬂ"".-l__-

g - PR Notice toNew Congtruction Projest .

i Proponents/ New Industrial Fstates

- rl’rujueL proponania of M Construciion -

' Projecis/ industrial Estato, Which haelude Baildorn, Colaniners,
Liewelu Cuomrnercinl Moadusitul/Urdsn  Devalupement
agenclies ato snd Seheral Pulblle have reportudly. Luen informed
by way of Public MNotices In Mewspspers meverd By madis,
pragnization of public huarings wed fiv muny oo e ol
individual notlss -of the provislons of Qovi of India's .
Environmantal lmpast Assasament (E[A] Noufication nf |99 ne - .
‘amended on 7.7.2004 mnd (he conscquonces of violadons ¢ ¥

-\-r. LA ]

thoreol. * ¢ ¢
The amandad  Motlfication ‘Oovl. bl India, Ministry of
Environment & Forests Hps. mads It mdndatacy o [neiude '
Rllewing (ojsale which we required 18 ochialn priee” .}, ;
enviroamanin] claaranes from tha Gavl. ol India, Minlsiey of
- Eavirenment & Farest-as par prosedura lald down. woEy
.y Soheduls - I of the E1A Notifloation of GO as smeadod
va T.T 08, = ' '3
Conatrustion projects ing Shop Mulle, newiy st
townehips, (hdustria] townships, scllement . oolonamg 5 " L
. pommercial cousplaxss, hotel complaxes, hovpitals wnd office;, ..°
complexes for 1,000 (One thousung perscma or more| or
- discharging sewage of. 50,000 [Pify (hotisgit]) Hires ur ‘mei.
sar day or with a investment of Ry, 50 Crares [Fifty Croras| or-
mere. Thin will slwo include the Maw Conniraction, 1 wis ulwe
made clear that New Donstrugdon Ponjects which were
undarialeen wilhout oltoinkay cludrunce ioquired under ihis
- rntificalion and wherg conwlevetioh wurk bas nol vame uplo
Wse phinth level os on T+7.08 of Achcdule = ef (he EIA
Nelifeation an anmerded on 7.7.06. ahall alés roquire clesrance
under thiu notilicaton w.e.l. T day of July, 2004,

: Industrinl Estates [noluding Indbatsal  Ceunios
accommodating Industciel undls in an ered o 5D Rectures or :
{ndustrisl estaton lrrsspective of their aros I thalr policioa
patentin jw high, This wifl-aleo includs tha Nev industrial '
. Eutates which wera undectdhen without cbialnlng clanrance
- required undar Uhis notification and where the sunstructlon,
* werk has net commenced or the axpendiiers. does not excood
25% of the total sancfionad cost,, shall alno require clearance
woder this potification we.l 7 day of July, 2004,
Inapits af publisation of Publie Metiees In (he Nowe
Fupers and fssuance of lndividial shew cause nolces
Including the atiow cause notioss which can invile presecution
under the Environmantsl Laws and for closure to the .
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delh smip new poneir., 4, o ey e b lsdingd 1 '4..]1*,_*‘1'
Wows  smedl Ml amepiLd LLLE ¥R L5 1T LR T | U S, LARTTTHY
hivvw sl mot appiied far e iy Clooamee ey i
Secceiery, Lilnimry of Environmun & Forewia, (e of I,

I i reporinl hal e U e Ty el (e e
poamun g el apabvag, ., wiel oliafing L

wamiagiial Ulesrancr i Ut ol bl K, I*‘q[u.l " ¥
Prugoieds funiis e therehy vislating |l marel il

scutin § of Envwrennien et Avt 8 oy Uerefue  + 7
Eﬂ'man UL that proscculirafuiuggs o, R it 143 Tiaalily ;
WM aprinoe such defuuliing yumm e
Purthes 1he New FoRslrucliqn prajecing New |y el Tl
ere new  bheing s ced S, e g

R
Bdvinad gy mpnly For e whiia, IPre el ey, g i R o F i
fluu! il Mty ol Kt uititaciag ¢ Fulenlg, Jeer g gl i.""
Sbimyr wisg nig-repealn ., el s MERTIN Gl 1 AR iy i

B inkans

daicd 7% July 2004 gnd Epplisd for Bnsliranmanial i
Slewrance o Minjdiry of Snvirunment & Foresi; Govi of Indits, .
nurqmu_rta;t that gome of -the Projéct Properents  of New

not % te provigions of i i
mﬂumﬁnhm"c adhering e pro the :

the BIA Roulication  Envinwmsentod Clearaner  hinv: hogy
PEmed i MOEP G uos wall  pulicngg websiw .
b vior i far the canvenlanss - ol g cRermed

zince long. Defaziting  units whe have Niiled 1a upply Toe
knd sbisin Envirnamentie) Clesruncy gndp:

of T/1/2004 hsve rendocod lighlg

1986 inclading the Prosecution and elogure af progjegt, = :
Pizal Notizz gog- Waraisg is Lerchy piven ta all i A




Subject; ~ Enauiny ragarding e Arragulafiiies: compitied by the afficer of HSPCB
. winile [ m'ﬂ-‘l'ﬁﬁhht.lw;uf'.%n provis v of the Water (Preventien
' and Control of Pollution) Act. 55 st Alry (Provention and Contrel ot
' Pollution) -Act, 1987 and rule harmcr g the unt as: indicated by Hon'Ele

NGT Its order dated 05.02.2020 v Ok no; 9812018 diied s "Praveen
 Kakkar B nlﬁmrﬁmniw of St ronmeat iForest and Cilmate Change,
:_I: m’:lm 'illl'ﬂ*lld:dhlnmm"- | L]

mrgﬁmhfbﬁ.mbfﬂ notd ASE

i ghove referencs, fis submiliad 5t (ns plea bargaining Was dong &8 per the
diraétion of the Campetsnl Autrority of Boand In Mgl Lok Adalat, Tha vioiaton was canfessed
by ‘e suthiorzad signatory of fe promet proponen! win shiowsd 4 signed af tha documant
pafote e Special Enviconment Court, Feridaced. T2 Hmf'ﬂta-hlﬂﬂ&ﬂ his gatisfaction firsd

ul
4
h"'ﬂ.

2 Angshausand and & campengaton anioun: of s, (s fac fof comimigaloning of ufiencs and

ordgrad 1o pay i amoun The AMOYNL WEE pai) v e violalot itilcr was sent to 1O H3PCE

& the Competent Aulherity was infarmied immediais : ]
' Tre amount of Plea Sargaining Was Fxnriby (ha Boerd ‘and it was wniferm all

aver the. Siate for tha m]#:t;:mpnmnb; wio's myssiment cost wad guceeding one crore 3nd

v 7 oG Singh (Retd.]
- ' 5t. Scientist

- s
ey — e
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-

' mafore the enquiry officer in the matter of Enguiry regaising the Irregularitias commitied by the officer

of HIPCH while granting CTO In Viciation of the prowisian of the Water (Prevention & Conirol of
sallution) Act, 1874 and Alr (Prevention & Gontrol af peitutiony Act, 1581 and the rules theraof to the
unit as Indicated by Hon'ble NGT its order dated 05.02.2020 In OA No. £61/2018 tided as "Parveen
Wakkar & Others Vs. Ministry af environment, forest sl Climate Change, Government of India &

GCithers”,
Skt Written Submission
F5ir,

H‘gﬁrespecifulll.- submitted that before submitting my defense and prayer, | would like 1o submit tne
ueipf facts which goes to the roots of the present matier. '

That the Unlc k/s Ansal Properiias & Infrastruciers tia ot VY Growp Housing, Susham Lok, Gurgadn
ha:l_ obtuined CTE froen the hgard vide na, 391 dated GF 300006 duly approved at the level of Chairman
aPCH [Annexure-f-1).

Uniz apalied for CTQ on 27.06. 2010 ot the UmE o 08 than Regional CHicer Gurugram and the
application wes patusnad ta the applicant by Reglons! oifics. <0 02.03.4011 L.hmmure-ﬂ-z}'uﬂth th remarnts
that the "construcbon wark of the project is almest fimiunad but at prasent thare 15 il ocLpanty by the
rasidents allotted the fiats/Houses and 3t present no efflusni s iaing generatad from the project. ln view af
Jhove, at this stage your Consent spplication cannot be con tared and it 18 hereoy returned, This is for your
information and further neceSsary action pleass”, i5 ciear from- Me declsion an CTA applicatian, e
nhservation was ralsed ragarding Emvironmental Cleargree It 1& necessary to mention here that aogve
mantinned was the first instance, when CTO application was = Tiad for which all documents Ingiuding EC was
required 1o be chvecked a3 perf check fist providad By Losrd The wnit was |mformed secordingly wnoer

imtimation to Head Office.

Thereatter, the unlt again appllec far the CTO on 58022013 10 the Repional Office Gurugram {Morthl,
when | was posted there befng Repional Officer, after gatiing the appiication the same was rmarked 1o the
ronecerned fleld officer for examination and further nackssar: 2 xlon, It is necessary 1o bring inta the natice of
your good egl] “being Enguiry Officar™ that at that timc s powers to Brant of Consent 1o DpErate wers
wasted with the Chairman HEPCE of such project @5 imvoldsd i the present matier. The fleld afficer inspected

the site af tha unit to verify the facts & varkous comian’ e -=lared to Environmen: Acts/Rules, aeed 1o-he

rade by the unit. As per the report submitted by figiel Giie the [B5E WS iorwerded to Head offlce for
Further mecwssery actian. It is necessary 1o mentlon fes AT E ¢E8e against the ynit for not obTIINeE
emvronment clearance had already been filed on behaid of  the board against the unit before Spedisl
ro onment Coust Faridebad, which was decided by the Hao Ja Cpurt on 20.12.2008 and the accused was
noid guiity (Capy of arder i attached as Annexure-R-3].

. Ikis necessary to mention here that gt the time of ausnfum af punishment, FIITEMENT Wa3 sufferad by
. (=1 e had obtained Enwiranment Glaarance. 2n

accused, wherein he caseanrically deposed hafore the cuost
tha basis of his statemant the ordar was passed by Hen'biz Ca'k

-gia&pin: in view of tha'nbnye mentioned Facis anit ©cumstances s apparently elese that the whale

cate was dealt properly grnd no Trregularity wasi commirtzd oy the undersigned. It Is further fAECRsiary 10
mentien here that CTO was granted at the Hegad Cffice furol [Annexyre R-q) and anly the cass was ot up
Ffter gerting the datailed repans frem the fie'd officar, It 1§ umd TRCRIRATY to mentlon here that aleng wilth The
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*dng lettar dated 21.11.2006 was also put up before ma by the field officer, letter containing that, all such
grojects for which NOCs issued before 14 September, 2008 will pet be reguired 1o take environment
cleprance undar the EL Notification, 2006 (Annexure-R-5), 50, By no stretch of Imagination it can be assumed
by any prudant man that any error was committed in the processing of the case.

Thetefors, relied upen the decisian of the court arder dated 20.12.2008 of spacial Environment Court
Farldabad, and decision teken by the then Regionzl officer on the CTO application dated 18.06.2010 of the
abiove sald unit/project for the period from 2010 to 2015, the varification réport end recommandations of the
fiald officer was forwarded to head office for grant of consent. The Head Office afuer considering all tha facts
granmted consent to the unit on 30.03.2013,

DAL as above .
d _

Sy, Enginesr Environment (HO]
[ {Pub. Cell} HSPCB
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" ARYANA STATE POLLUTION CcONTROL BOARD

"—'-'I' ]

= % C-11, SECTORS, PANCHEULA
; Ph—ﬂmﬁmﬂaﬂ-mmhmm&ﬂﬂ

£

-F |.I

o HAPCB/2007/TAC-A/ 71"'5 Dated: :3;~5-;,m‘7
Eﬂna.n._ .
| Eﬁmupﬂmminaguidmﬁnl[}amphx @E
Sughant Lok, District:
C/o Ansal Propertics & Ltd. -

Pinal Show Canse Notlce/ ortamity under Section § of the
-  en 1086 fox violation of K14 Notifieation

d.:rﬂqd';u;r.hmq,.f ymg.zunﬁw

WﬁEMMWEMWdHﬁEﬁ&ﬁ
' 'ﬁnﬁﬂuﬁﬂndmﬂmg:naﬁ-mdﬂtmm&mﬁa&:huﬂdmg aApetretion project to

' —Amin ‘ervironmoemisl dearanse wilish are having Tullt up area of20, 000 sgunts,  OF

3 mmammmm&mupmmmmmmmmﬂwmm

de&Fm,m&mwmwmmm

¢ o "Whmmmmmmﬁﬂmﬂatsﬂﬂhﬂuﬁ of suhedule

gttrched to tha Ria Notificatlen. 2006, Salant features of the above gaid Wotifiestion
hzve been prblished In the nevapepars and tha text of the whals notifisatien is evailabls
‘on the Web site of the Ministry of Bnsiromment & Forests, Govioflndm,  ~

4° ' Virherses pricr to 14.9:2008 Notifestion, +he Notifioation fzgued by Minlsiry of
kmﬁmnmmt & Forests, Govt. of Indla op dated 7.7.2004 ¥E8 applicable to new
" sonstraction projacts which cams up as op after the 7 Julp.2004 Motifleaticn. The

I.'ﬁﬁﬂd&khmmvﬂaﬂm&m?mmnnﬂﬂuﬁmdmﬂhadﬂhmpﬂﬂm

2

i
a "

=

v o

=

g i

" pryvisions o the sald notifieation as per darification reéived fom the Minfstry of
J' Eévhnmm.&mmdhdinvida fhefr ciroular dated 13.202006.

.- Whetsas Ep_m advertisement was puiﬁqhai' om 16,5.:2006, By, the Board,

Fa
ﬂi@ﬁf@pﬁnﬂm&mﬁﬂpﬁﬂﬂpﬁ@tﬂ#ﬂiﬂﬂ:ﬁwdmu

_rfggf}ﬂmaﬂ.ahﬁmaﬂdmmﬁamnﬁuﬁm’imﬁWhﬂt
" o TR i

"

s .-:

| Phopse bt = "
_.,__!—-—-'_'-'_--_'_-_'_.
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Ennmnmant}"‘mmﬂim (AcD), the State Gmmﬂﬂthfblﬂnﬂrmanimﬁrﬂﬁm

mm&awmwm Board vide Meama Ho, DREH/06/1969
dated 11.8.2006 ta ssue final Shew Cense Notice to defardting units end in Pursnance.

o] Hisee directions, you axe called upos 12 Ghow Osnse within 15 deys from the -i_ntncf
garvioe of Bnal show canse notice uwwmﬁ:m_m:.nmw nﬂ'l':_b!tﬂﬂﬂ
against you, nnucmmtﬁnmhﬂwcmmmﬂrwtﬂ;ﬂmrmﬂdmdmﬂuﬂﬂmﬁm

- dated 7.7.2004/14.5.80006.
' mmﬁpﬁmmw-wﬂmmdwtwmmmy

Stoppage of construstian, Disconnection of slectricity/water supply, ﬁqltdgufﬂ.ﬁﬁf‘_ ey

il

M1

s

wnd Prosecation under Saction, 15 of the Brvironment Frovecton Act, 1986.

'?.'?.gﬂﬂq.g':!.-i.g.auuﬁ. within 15 days from the gervice of this nﬂﬂu?. It is
made clear bt no further notice will be issued for this purpose. e

Seienfist ‘C+(D
- For Chairman.
i dot. No. HSPCR/2007/TAC-A/ Plh-1§ , Dateds 7/, §-200
amdﬁeﬁﬁ'hwmmmﬂmmmﬂmmﬂnﬂi@

action:- . i

: 3 wwmmmmmw,ww .

Ll
i
Ll Id"f .
-|l1|_l' 4

jopal Officer, Gurgzon . i - e

& _ -memw,w
:
- . P - gelermist T

For Chalbrman.

i £
v
g
g r
b}
'

- . 2

T il
19

v
-] S GO

76



S+ | 13, SECTORS, PANCHEULA
Ph- Q172 25TTE70-T3 Pex No, 2581201 ,

R T matls hapeb.pki@sify.com .
ol g;:,r HEPLE [ 2008/ ‘.(5"55 i Patad: , {?r,ﬂ-."é‘@d’"
Sub: Filng of Complaint under Ssotion 1% read with Sectlom

19 af B Act sgsinst Projest- M/E8 Group Housing
g Residential Complex st Sushant Lol District Gurgeon
; C/O Anssl Properties wad Infrgatructare Lid, 115 Ansal
Bhawen, 16 HKegtmba Gandhl Marg, HNew Delhi, Circus,
New Delhf 116001 and its Directors for the vlalation of
" Hotification dated 14.5.3006. P
s =2 iy Plasse refer to your list submitted in Heed Cffice regarding
P Wﬂﬁmfﬂn&ﬁmﬁtm&ﬂﬂmﬁmlﬁmiﬂﬁtﬂmﬁnn
. the Project M/8 Choup Houskg Residential
A _ Complex at Bushant Lok, District Curgeon /0 Ansal Properties and
e Infrastrosture Led, 115Anaal Bhawan, 16 Kasturba Gandhi MargRew
Ly, Delni its Diractars for violaton of Environmment Iupact Asgessment
' Notifleation, dated 14.9.2006 ns the project/ite Dizectors have gtarted
~ the sopstrustion setivities without obtsining prlaz Eavircnmental
o Clparance in vielation of Hotificatjon dated 14.9.3000, ) .
. . Hadnrﬁmdu:mﬂduﬂhnmﬂmimﬂ-mnﬁmdshw&.
lcgal pevvisioas of EIA Wotiflcation, 2006 &nd the Enviroamental
Ay . [Protecton) At 1885, the Itentlon and Shjective of Govi, of India in this
'mﬂﬁymWMﬁlmmﬂunmpmqmmummm
Section 18 of BP Act, 1986 sgainst the Project M/e Group Hnu:i::j
‘Rosidentisl Complex #t Bushant Lok, District Ourgasn G/O An
Sropartiss and Iafastructere Lid, 115.Anssl Bhawan, 15 Xasturba
Gendhl Marg, New Delbi. and lis directory for starting canstruction withoat
for cbtaining prier anvirenmentel olaarance in vialaton of EIA notificaden,

3006

= - : Ehairmran
. Endst.No HSPCB/A008/ i Dated: - -
W '‘Copy of tha abeve s forwardsd to the Director, Envircrnmsnt
i : nqmm;}:umu.mfnﬁmﬁmmdmwmﬁm
i ” : ) i '1_"
£ ) #= :Cheirman
A |
4 F =
:
I T T
b :
T




Infragdrucoars LbL
7. e Vash ;
: o b Pl R
it A2y Proeries sed Infasmuctum Lt
i %;bhw ;gmhwm-.m*m

‘.

-
Comeund Shlval] Nagar Pons
e b Ansils Prererda wod Infhuemaiss
Al Bz 18 RsTinka Gl Moseg Tiew m"I |

il O.F, Mebra
04 Vet VD R Db

Dot of bifh Arssl 7

IS el Bpweon 10 mm wg m iy I

o Dostified to b ;

. *
; sepcspySee 18 4E2

Tt T

Scanned by CamScamner

§ R e
i JF“-".:"*.'?
)

78



-':.i_"'..' |
i
vl Bhsita
0
: Delishimtsbwer Bulling
mﬂnrmmMmm
(T4 LR 1
@H“}m-n 14 Chnityl Mazg New Dethl , .
o =ml':m:}hwﬁdhi | |
i of /s Ansslt Properies ed Infrasmicns Lid ‘ !
T8 Ampl B 1 heaharta Gasohl Marg Newt Delhd I :
:'la-ﬂj:. i | Ir k
R COMPLAINT UNDER SECTION 14 OF THE
FROTECTION ACT.
st o BTl of iy compleinant ae colon
JEHCH ummnmwmmmw.m:mnmmw
i sl to pafm e Gmetes gnder The Wrier gnd Comol of
) Ak, BTG el [he Ale [Prevention aod Castool of Fo Art, 1981 50d The
mmmmudmﬂummﬂmmmmm
mmmummmmmumwmmmm
Bogrd, fe Boud b -ﬂh#ﬂmﬂqﬂ-ﬂﬂﬂlﬂnﬂhﬂ
ah Ciffnery with wmd.nmmﬂhthmmumuﬂ]ﬂ
ﬂﬁmlhﬂfﬂrﬂmﬂ:ﬂm!nﬂdtﬂﬂmlﬂﬂm,m
of zgends eme Mo, T3LT capy of sgands bece Ho, 1313 B
15 A I‘éﬂmufﬂl“_"'.'ﬂ- : .

:1,.=:. { &v.msm'ﬂ'hhwmwﬂwmdmm
= _mmﬂmadhﬁmmm-ﬁhmﬂmdﬂ

AsnezyoeCad.

;. i gﬂ“,]fﬂpﬂhﬂﬁﬂhﬁmﬂﬂmﬂw# :
Holslsg Raslfential Chmplax(TVY), Busk rmm-mnmmﬂhiﬁ-ﬂﬂ
v - Y Ay O I

RS ol f o day e ey Pecpoming of the tpcased N, | acdare t:a
._e#.md the smeet Fa | gy eod me labls o perseosel for u?gl:&

- Omisaipas e eomimissions dine In themame of S ecused Mol Apsexare 0 s guwiag
EmmumﬂmthHMmm 5

4, T Whhry of Tavlroc sent ead Porest Qo of 1ndia, Blow Defd hes lasd sof®isfom

g gt Argetonvend of Develrzment Projsets on Sited 27
_ﬁ-ﬂmm- uﬂdﬁmmmwu;nmﬂm
wmﬁ%mn

1408300 i was medy meogelary moabiig
E E’H'EEF,!:& P e iy mpd all the pruasiors hum ﬁmt
£r
izl R
?:, HaSad ko W;T
3 i Al shig by 3. Pt e
'Ij" - ] gL £ g

o . Scanmed by CamSsanner

e

79



i
o

-

T’

Ty,

::-_\H -
-.:!:. I Llﬁl I
i | : .
: :;.Fthlﬂﬂﬂdlhl has stzrted gew and mﬁhﬁﬂmﬁg!ﬂﬂﬂ

-2

g
s W Bk

s el sl et e g
- | o Brs ' &5 per Ge ang
Fuch ihls ccastruction baicy rdeed by winlatton oMzt feation theraf, lnvbiss sction T 15
ww;mmmﬁmmmmmmhmm
' - -Camceandis g 7 the picimed svery meewantiday by mising scostrustions asd sl
e Bl e B :
o : ﬂf%MMth.nmmmm.
6" Pk meune iers vt nofles 21 Wl o b
; . the ﬂEﬂnn wikch imﬁu[ﬂmﬁﬁm&ﬂwr}ﬁﬁ
. o m|mwmmﬂmumwﬂ:uﬂﬁmm
et Miﬁn[mmmummmm
e dﬁﬂiﬂ“ﬂflﬂlﬁdm&:hmm“ﬂ;ﬁ.m

2 of the. Haryuns Btste Boilutian Conrad Brard vwido beber dued 19-02.3008 50

- — Bt

T e W leeraied 19434008 b Awhggagg 011,

Dn CVsizgh RO

JASHIR : Fagiad N

i ; Titar

% AL g Sanfaet Tingh Bhydgny ] Pel'slizn Coniral Bocrr
Bues

_ _ - Certifted 1o by wus Copy o
- Seanned by CamScanmer

o
-
1

ol hmn%wmmmnhmwﬂdhm ~



i ammmmﬂhwmmua, Gurgacnwho is ¢ public

i<t I:l.:g il Hﬂwmﬂﬂﬁ'ﬂﬁ m‘)'ﬂfﬁpﬂ . ' -‘i.,'

fuce has been moved by sompleinant. Fewrd. Kerping in.view the ' '.ﬂ,l...i:

-
- Caunsel for complainent,

v g—y;:a»@' ?ﬂPWfT‘:” |

snls Mmmﬂ:rmmpmnmm:&ﬂnniﬂh"
qziph;lﬂm;'h. 3y E'::m, E\‘.lvﬂilt-': ‘Eﬁ HEPCE,

Gurgan . '
Complaiatis piasectad fodsy, 1t e shecked sad egistered.

mdlﬂmnfmﬁuw it the time of filing of : {"r_ﬁ

At this o eppliearion for exempting his pemeonal

) circumstances menfioned In. the application, the preseace of <ty
ummﬁﬂmm m:mw,msmmdwh-:-h W
s .h_‘,,.};:l

?ﬁ-’ﬁﬂmlﬂ'ﬁl ) "'w"'f:"'
] ' {E
E.I&Hr:mm:uhmumi _ ; ﬂ{r;

5 d Mmmmﬂmﬂm ".I’J,unar Y
m#mﬂ:ﬂmuﬁnﬂhhwm- pi

,nﬁ,mmm 1§ of BF Act. Atoied be -

d for 121208 mﬂ:lh:ﬂﬂ'm

: Hntmumdtﬁmmdmmm t

i i '
-
¥ Y - T o [ o 1
-l. T ol gy
i " ohg

81



Coss MowsBaf 08 -
. Mﬂfl;ﬁf:ﬂiuiunﬂ L
. Date of 0

: 41108

[

;it;hﬂhﬁu,#mub:qumhlmm ‘
% r_‘-l .'IH'I-F!-J:H:.'__'-IM-:E'#.J_*H Emﬁ&am
S, mEmny of rh-n:m;hhw:'u Gase ere that Hagwse Stse Pollution
. i imﬂumm;hm@mmmmﬂh
P nmmmtﬂhumwmmmmﬁrh
i il ﬂ%fdmmrﬂﬁmm&ﬂm&dd

eglool Cfficor, Gurgecn Region, Dr.C.VSlngh, Sefsastsn.C who ls illy
i hhmm:mﬁhmﬂhh&uﬂhﬂdﬂdwﬂhﬂm

r? Lok Gusseon end acoused bod fo | | are the Diresties of ha cerpany
Tt g mﬂwmh‘m:ﬁﬂﬂﬁmnfmﬂ no.l end are

F

ﬂ%rwigg:q?ﬁ:ﬂmm
o Z.E};ﬁthh&ﬂh@dwu'wmdhf&mmmm&ﬂlwﬂ

'-F'lllll'.-!ﬂlﬁlii S ANDEXSICS s shewing the Ilil'?lsltt!' the macuesd Psone gnd

g{inlf -:fhﬁh{ﬁ!a Hﬂjiﬂndwﬂiﬂcnﬁmhm [mhﬁ!tmtml:m.-ca} .
. . e '
! e

of -;. maksting ed Constesetion of growp housing resifontial compley |

p— ﬁhmmmu&wﬂmmﬁmﬁn.hm pame of

&

=

ot vide Ammerpre-Cf gnd wppclated DRCV.8ingh w RO vide °

Er '{i-"-; o El i
IN THE UOURT OF SHRI RATENDER SINGH DHANDA, HCS{JUDICIAL), |
P ey SPECIAL ENVIROMMENT COURT, PARIDAEAD, '

o



A
¥e
i
%
E
%
:
%’
g
L)

sta.-ﬂn;mrnpmﬂunsmnm -

Tt iz further alleged that ascussd no.] basﬁuﬁdnmﬂmmmﬂnan

group k it -: nnd-:uhu somplex (VY), Shushsht Lok Emg:_ﬂm‘qﬁﬁuﬁtnht&inhiﬂ"}f

pden iihirient Clearancs from the MEF and violeted the provisions of Seation 15 of
- :-E:wim SE mmnum w e s ;

= Itiufmhaflllagﬁdtﬁa!hwmdvmmmmm as well as intimated

[ lds'-:!!.ﬂmmﬂmm ‘F-]i'iﬂh. I A.mra—ﬂl’.‘ll bat sconsed never try w0 -
a ;“' vislation by I!ik!:ig mn".[mnlmnﬁl lserzhod eud Hes n:mn:u.md an

ﬂiﬂbf'ﬁhﬂﬁtﬂq:hmﬂmﬂuwmyi_ﬂ,uv-ﬂa?
o pe n‘*."v SoUmE plmﬁmmnilmruﬂiﬂﬂmuhuhpﬂm;:m
|

=
.lsu:&:ﬂl: ‘_- S eram ﬁrmﬁﬂhnﬂfmwmtﬂnfhvml
Protet _ ._'_ iﬂﬁ hanca, nr.:-u-.ui:l_nm‘.t to 11 ar» ordered o bu]:lrnl:mud.mﬂ.
Hm:‘mm Tt llm.ﬂﬂmﬂ!mgafmpﬂfmmplatm,Hm g e‘
‘_"- .!‘: {Prfeadur Em
LEE - 5 PO/SEC/FbA4,11, uad!}'—
- wm‘tg £ I:
gy . /ﬂmr
v i
M tane a0 o

% IR I P —

Smﬂhyﬂm&?:&m‘




?}hmmmmrmmuuymwmmnmma
mwhﬂmmmmuvm Sciantist-C, asaingt the accussd
for their ﬂmhim;fmm.ehhmwnrﬂmirmmmwm
.A::unﬁu ﬂmmsuihﬂnmdmwmdmmuﬂmufsmuphwdim. .
MWHWHWL&WMnMMWF
nﬁmmﬂmﬂmMWﬂWMFmﬂtnﬁ:ﬁa
e edase laid v

I"'-.I'

- Yoday, su applicationw's 265-B Cr.P.C, has been movad by represenmative

nfmudmiﬁ:rﬂubﬁm ﬁ:mpihﬂﬁunknwnrﬁbfuuﬂidl,ium
hwmafammmmwxmhmm

mhmmmﬂmmﬁdﬂ! under the Jaw far the
fnﬁmﬁﬁ#wﬂfﬂ:mﬂﬂsmmlhﬂmmmhmncthmpwﬂnuajy

convicted by & opurt or eharged wilh sme offence, Certifiag 1 True Cap
%ﬂfht-u- Iy 8. % of th
Fovitigy Agl

Scammed by CamScsaner

Y




e
i '-".i' iy ‘.‘_-‘:_.:.-;E;_.'!E

I, ot s 4 5T o s

= | 'IHI-J""

H ' v A
Anuwm:ﬁ'-iqjh Mega Lok Adalaf a{qm!migm].
'~t"r- Prﬁﬁh_s. Offiser-cum-TMIC,
FEN SplBovirorment Court,
.}_‘ K Faridekad, 20,1203
-‘l o :
l Coriled 1o e/ r i Camy
Sasnnad by CEmScanns

3 asmsed uit s flod e agpllcation yoluntaslly, thaough its reprogseutzaYs:

'&“T
oo oF Gl epert th requat of plan begeing of the scrumed unt s sconpted eod

mm#wdamwﬁﬂhﬁ 19 of Brvironmest
infii 1 Let acquaad u.uin'ue.wmuhmﬂmm:nmn!mu. :
gy Ii.. A ’ a S r"-fi:t
e e Mega Lo Adelst® :anﬂ ﬁrﬂ:mﬂi}, :
N 2 s~ ¢+ BplEavirenment Court,
' B S i .
Ferifehad, 20.12.08
v '.‘_“ 5 jﬂE‘l‘-l'}.'i'EHl.":'Er
braseats S, €V Singh, Ragional Officer (somplaisent), HSPCB, Gurgion Region
eI crunsel Sh, 1.8 Bhadens, Advogets.:
".‘q- Dol AN G Iﬂm ) [ ,
Sl Keeping In igw th nitwe of the orias and the fhot that the
: <1 - .
e " diuwmmlhl'ﬂmiﬂd ﬂtmmﬂhrﬂﬁlﬁﬂmrdﬁgmﬂnnﬂﬂw,
paxs Vol i iy and the accaged olt has ebtined spvirommental alenrsnce fromm lha
Ministry afffigyizonment & Forests, Gavt. of India, Tam setisfisd thar the entire process
. hag b gdin valuste-ily by the pirties paaticipeting in the mosting, the ccund ¢
7o unlt i "‘hmlﬂmnfhlmﬂi'-{mpmﬂmﬂmnuﬂmiﬂ.uﬂl

"q&ls,ﬂmmmﬂmnﬂmmmﬂaﬂhpdﬂtnmhhm
i the court Compensation amotat also paid to the otaplsinzat by
honds and sty bonds of aoeused, If mny also dissbargad. Flle be
sonelgnedigiennd room afer dus shmpilance, A

Soplaizact 5b, GG, Regivuel Offooc, HBECB, Regions Oie,

aspcB Ve, © Mis Ansel Propectes 4808

: hmwmﬂmdgﬂM#phww Tah '

et of mutun) petivfaétary disporition bos been poepered seperetely. 13

of Re.1.00,000- frupoes ows lakh) for commissien of offence,




H..]L“' "
-_:‘l. ':I". ]

HEFCE Vo,  MisArss] Propecties mﬁra

I';”k'l.."'.
.

P
I - n

present . C.V.Singh, Beginasl Officer Lﬁm.p,ﬁmm&.m ﬂ‘ﬂ.fl!ﬂﬂ: Eﬂﬂlm
§ ,ﬂ-iwbﬂimumn] Sh. .8 Bhadeza, Advocers,

,mwmmmpnm.rammmwwd
um";gmlﬁumﬂm The spplicetion is supporied by s affidsit srom by |
mm@ﬁmﬂmmwmﬂm&wmmﬂm =
o the patre and sxtant nfp':nhhmml pl'l.‘."l'iliﬂi wder the law for the

i unhrpdimthlmum Lﬂnn-ﬁ.nufﬂitlmpﬂmﬂﬂnhl

el : mummhmwmw.m
e wﬁm

Pragiding Officercum-JhIC,

7 has gpp :nqmu::nthnmﬂmaflmulﬂmitwp!uhnnﬁnhamwdhr
gor usad. f%ﬁﬁﬁmwﬂmmwwm Represenistiva
A spcwsed: _mhmmﬁﬁuﬂthh&mhimwﬁnﬂhmm

.8 i {Rﬂ'ﬂﬁ:&am =

! Preeiding Offives-cun-JMIC,
Spl.Bovironment Coimt,
o Farddgbad, 20,1208

Cartifigd to t'-w’ﬂnm

Autharigad by Soc, T ofte
Silincsant

Searmed by CamScaomer ;




MEPCH Vs, Ms Ansal Properties 48108 i

-

S with cavnsel Sh 18.Bhadans, A
:- :'-Amﬂnd.l':pplmﬂ Enplﬂm.

zﬂ-uun-.:pqﬂu:ﬁumﬂm: Compleinant and scoused have
work "** s miitually satisfaotory dispesition, T am setisSied that the antire process hes
---'“‘-"-- 4 voluntarily by the partles participating in the meeting. Report of mumual
: 'huﬁmnﬂpﬂ'ﬁdm?ﬂlﬁl. Partits are hosrd and vide
ﬂmmmmummhﬂhﬁmamhm

o3 & 'S, C.V.Siagh, Reglonal Officer (somplaineat), HSPCB, Gurgaon Reglew

E : Eﬂhmﬂnmdmwmdmniﬂmrmm Flle

" Authorised by ¢, 78 of the
' Switance Aot

: N .I Hin g W

Seavmed by CamScenner

mmhﬂmhmﬁihmdwmmmmm-

J‘t-

87



} = |
Tertificd to mwa |
" iyharsed by See, 76 oithe
. L L T

11007 W

Scanred by ﬂamﬂm




i
& =
-

43, ,
o .
4 i
e,
o il i
% "
4 L
&
ool
2

*; HERCE Ve MipAmslProparis

OV Sinih, Reglonal (fesr, HEPCB, Guzgana Raglon with T
%?amd &, 1.8 Bhedme, Advocate,
3 . ':'--_1:"‘:-' 3
; B e P'L k= i-.. s
) Bee il e IR R L
| Pmisthlal?

of necared compasy

83306 Daed qa-i-0f wmowidng
¢ Ressied DENO/Chequa o, e
. H4 P %med}glwm{ﬂmm

" the Board
a ’rﬁpﬂl‘g " Certifad to bwﬂaw

Sptharient by Se TH B0
® SolisapeMd

I SR 10T R,

Emﬂhﬂj{hﬂﬂﬂﬂw




Br

r Singh Dhanda, HCE(hudisial). Presiding oeer-eam-11C | .
fl:unn,hﬂd!.m i “ . EF:I
s Aot Prarprieipas l!.ﬁvﬂu‘w
| R Capa o L.\,"-'r

s = H 'Iu'
sngplication forples-bargaizieg uad= Seeidin 265-8 CoP.C

v flad hy .
egst, s teempizing. hes basn i
gl I-jnalrmmwinmﬂnfﬂﬂnm:ﬂ
I Fa

o ndlsg i s s do egand ot
' 13 Lt skidieg cltizan who s 905 BGRE5
% ?ﬁ?ﬂ1ﬂ :ﬁ:ﬁ}mﬁ;ﬁﬁgﬂhmMW.
. fhe. o )
i wﬂummlﬂldmnﬁnm

s sapving the presest appiizEdon u;ﬁsr
g eniuntsry Far s dispust ﬂt'l,tﬂuﬂldﬁﬂﬂ‘dﬁmm ot
ﬂm a3 provided 1o Chapeet wicl-p wnder Sestlen .

i (i W eppileatnin vigwof tha
g F ; E Ttis 1?&'@:9!1 JE_I}H Hﬁ:& A
b te ahnvrﬂ,m"dmbmw.-rﬁn.:y

1
B
3
3

&

=

e

q
¥
o

gz 5 o
AR

B

“

W&E‘Ttﬂr

gt g THOFIB {fﬁfrﬁgﬂt}

.
¥

i ;'FF

. fPmi R

i




ki n e ST o8

o
T

I" -

."'“;I‘.ﬁ':h:ﬁ:mn-lm mﬁ"“‘*"’“"‘“

u&nmmdm atfisvit aem trss e caments e

wl 7458 CrPC. beloee H"
Ty hﬂrﬂﬁﬂ“"-”""’“r

T

#mmmtmmﬂ#m

mmmmmm TSN hﬁ‘
"‘I'_'II'I'!EHH;I'
- L‘% mhﬁ"tﬂ .
it - o a0
Pl g e e
Hhﬂﬂmm ieg
fageamt, _
- HT ,E'::)EEE
o :‘. Cartifad to Laylrue G085 é
" Mbadiend e See. 76 o110 =
T A ; _:_1'.3-.
| 11001 108 EJ
i Soanned by CamScanner

A

91



92



83



=i

e e el B AT T

— e

. T

iy

K

b i

W
"
i
1.

e




gl A28, 220070

L

Wy

H ; f‘lﬂ*
| mﬁﬁpﬂ,ﬁ:ﬂﬂmw \ oS !
Ta
Anzal Proparties &
AT VY Grovp '
Gurgach
Subt. Appﬂmtbnn far
of Pollution) Ak, 1974, Alr
end Anthu:h!ﬁﬂ'ﬁwﬂr
faf. Mo L0 agpplﬂﬂm dated
2040,
- 1n this coappetion, 5 i=
spmeerned HBeid affiner 0T dueed O

95



BT P {Seie) 84 2BS VL [I0MGS™

Cfficer
Follution condrol bosrd
Maar Court of Gurgeon

Regienzl

Haryana sigte

*_\ilims Sadan, 1% Floar,
.. Haryaes {Haryenal.

!uhjmbnﬂulhtﬁhdmnfmﬂﬂtHIhrmfﬂ
M#Mﬂmﬁmmmmmm

wuﬂm#.mmmw# duged 10.06.2010. This = 45

-« Deat S,
Plenss pefer to it letter nd.
,:Jwtmm:lr!aﬁ: submitted _
But dus S0 mbsence of discharge sefpe
gihmitting the duly fili=d application form
along with e fofeilag gocumenis

Dully filled NOC application
NOC fees- Rs.150,000/- for Al BCT
,'!MSNEJ.EHEHDFEEHHB:
ARdais. Enclosad as Annex ‘B’
Enwafﬁﬂﬂlﬂmvﬁﬂuﬂdlim‘:'

P

STP camalis- Enclosed as Annax °E'
mq:ﬂﬂmm-ﬂm?
Dresnand ufhﬁmﬂ-ﬂnmm,
a5 gl _, -

il

it 5 requesied thet the subject oFN.D.CEY iirdly be granted sten sarbest,

Thanking yau

Yours fasthiuby
O Hes & Infrastructure Ltd,

e same could not be submitied. Hanes, Wa 2
ragaring the same for fve yadrs T

form-Enclosed as Annex A

B Ps.l,50,000/- for
payakle to Haryana F=te poliutinn Control Board.

Approvel letter of Buiding Plon- Enclosed as Annex T

Buliding Ffestyian &

Degtat 24305

o
eratter far fve vars {2 n-:s‘;

water sct vide damend drpft na.

355217 datas W!WEMM‘L'




" Apyw tianc) MoEF/IVY-01 /134107

L H.Il,npmmm
Viicas Sadun, 2 Floar, Near Caurt of Gurgean

Rarvana
;mwﬂﬂnﬁﬂrﬂ-"ﬁ'w”m‘

y¥aurs faithfully
:_:Sfls-bml
b ! ‘:l
ﬂmw:mm

p A BT

Date: 18.02.13

DG st for 20132011 at WY

Bt ben S

i ey g e —— ]




iy

HARYANA, STATE POLLUTION BOARD

FORM B/1/MW (Sme Rule 22 1)) CORSDN APPLICATION FORY FOR CONSENT

Frem
. Ta :
| The Mamber Sacralary, i, - i
Heyans State Podublon Cortroi Baaed, . . '
a7 Chandigash.
: Wgﬂwwwmmﬁmmw%_&&_ __&f:__
Reaftic - JeparEtafrenewalof corsemt indar seclion 25 & £5 of the waber (Pleventon ang
Conbrel af Polluton) Act, 1976asamended, :

£ Consent fo Wﬁwﬂurmmmamnmwmpmrﬁmnmmmﬂ
Fn&ujnnj.ﬁut,ﬂimumnm:r y Iy
t&Handling

1 Amwmmﬁﬂmmnwmwmu:mm Maragame

- Futes) Act, 1951 as amanded.
3 Auth sival of amhorisaton under Ruls Sof the !
1#9%asa mmmnﬂmwm«hmwﬁ&%l

¢ irem ﬂlpl’lﬂ'l]lil-ll purﬁﬁmrgr'ﬂm baicw
v POITA Germal
& 1 I".Imu i
' Designetlen
¥ Igﬂdﬁﬂm

mwﬂfhmmn : -
-4 '(2) Name & L2saten. of the hauserak Ut remises

furwhishthe epplcation i mads (Bive Rarvenue Serey Mol
Fbmu.mrnmmnmmmmmmmmm " i :
amd Fax e, o o
DT serioshe b et mmww"
rmaratio Dovelopmantot = 5 h ; "
ﬁmtm u‘h.lm L -_.‘ [ Fil = .
= Fh:h'ﬁu'ﬂmu rpmant Authortys oi's
{e Name of the Municipei Corparation/anchayat g
BamlziPanchapet uoder whess jurscicton the unftls locdisd. = 4
end nEma of the-Tupneessulng Authomty, :
- % Names
Addrsas s Telaphons, Faang
' Eﬁﬂ|wﬂ=mmmm
Elnm;_a.ndmmmpmmruhmmm
Pou'ion Control end Hazsrdoue Wasts Oisposal,
.4 [ registerad an & omal-gosle ndustlal und olve

. . umber and cabs of tagistration,
§ Grose Caplisl Invesmment of the Lni withaus

dapresiation i the dats of applicatien (oost of puscing, lang, o
mmmmtunﬁm@ﬂmﬂ'mm-n iﬂ;% e




o

99

ﬂ: {m) Dayeo i
A i rggpact of which hIIFrmHFPIﬂﬂﬂHIlnﬁ.ﬁi‘F
(g fyms, pleass siste staying.

w  ig) indicatais loeation % dlgtancn with rFerence

aspacts{for water of C

18, Waisr Consurnption fordifierent uies
() industrl coolig, ofying i mine pe 0210

1% Domestic purpodl, .

[3) Procassing wivarsby warar gete poluse & The
polltarks are seglly LicCagmdelie b ars box's,

(4% Procassing wivezaby waler gets pallutsd and e

mmmmtﬂﬂhfhlu:hﬂrﬁdﬂﬁ and are forie.
{8} Cfher such 28 agrieuiturs, gardening el

= 1ab N

a— j
1 Tatal
17 Eplrcs twisr Supply, Hame ot e authardy graniing

parmigalon § appliabla cualty parmitied
16, Quanity of whats water (Effiuant) genameied (MEy)

+ (5) Domestic

o7 indusitel A :
18 Water Sucgel calculations peosunting for diferenca

betwean wmafpnfrwmﬂ!m&‘éﬂmﬂwmnﬂi

o

oal.
mnmtmmuﬁhmmﬂnhhﬁ

— i -




E N e i o e e T e

P
s
:

i

B
i

L
L

L alze

© provided Jnside
" {Eudpe’s),

{El Wyes, state ot which &t

20, Present raatment of

capaciyl, |
21, Prassnt lroatment oftrage effiuent fgha srmeer
cagucity of treaiment units), !
(4 sehemalle dagraemof regbmant seiemawih infetinua
charsotariolics of anch Unit bpavation/prcioass s to-be

Tt afterssmimant '
" ﬂ.-ﬂnmmwu'ummlﬂhmt:mmp.num;dmﬂjl .

ary.

spacily the eragoad sraa fto

b

anﬁ?hum_mn

IdHnHa of reeldue manggement systam

28, (8) Apsawaps and trade afflirant mied togethar?
azewhither butors or ;

24, Mode of Disgroeel of Praares sifiEantE wilf resose=e
 quantity, (n3 paf day,
Il inlo strasmiriver (name of the rivarl,

)l armirssewer (Dwnar of e aewrl,
{ii] Om fand forirvigation on.2wned Jandie=ss nd

dooummantsl .
i} Quantity of treated affients reussdimecycisd,

Fr"r:,'ulda..i-k-ﬂﬂwr_m'np of thé dissosai arvanggmens incta-se-

Tedilione y saping, '
2% Quakyofunirestedirestsd-affuonta (specify pH:

#/dcancantralion of suspsndod salid, Bio Ghamiod) Oy
Camang, Chermizal Ovypen Darrant & goecils peluanis -

B sunsartad b ralas s

FElevant 10Tha indusiry, Total Dlssslvad seffds o ba reported
for clesepalon land orinto ginkurn/tver), R
hﬂuqump:.rnl hetest ragent of enalyals from the labordion. .
SpPTVaLTECIgaed by Maryana St Foluren Cortro!

; !-_Eﬂlrﬂnﬂuﬁrﬂﬂnwmﬁﬂln tha Ministry of Envimnment grd
Foesats. For Propeasd unt tumish sxpacted chemsotesistine

ol urtramredAreatad effluents.
Bersr> G Bt

Epplicakies writs notagslloakle

26, Fuel Canmmnption

T

o iz

T '..:-.,.n-ll] i N

sy <tk

T

Yeatie,

20

Tl gty

|F;mmrur' | _Besult ]

Limit ]

a0

B

[

=

Tesiio

Coal | - Lowmer JHI:hlmI i
o[ Bulpher |

Fustianien
el1]

Matura!-
Tas

‘Othars
{specify)

B

f) Fuai Consumptian

|

[

" (TorfEs par day)
(5 Qalena value

' {h] Aah Contant®

[} #UIpher Cantant

| mhirtlfklﬁlﬂ'ﬁ

f-.l';;‘ﬂi'l Gy
o



B () Fusi Type

i

_4-1-
12588

101

v 1
1 i '

37, Dutells of stack .
' | s} Bimsk Number

3
A -

| (o) Attmched o

]
1Y

VA

G

T} Fumquancyy |

(o) Matavial of Constrizifon -

' [} Bhaps (Reun/Racinguian

ta eiaht in metare (aBove graund lval)

7

¢ [ Dismeter/eize In maters

& Aan suaniify, NmiRsur

{l} a3 Temparsinre 'S -

E () it Gas VBlocly, TonasSes ©
" |{w) Gonprol squipment procsedingthe atack

{Attech Spactisation meleding residue

Meregament Syvetem of sach of the Sontrol equipment incizating

tha inisticiliet concamration of ralevant pellutyrs). ;

L 28, Do you have adeguars facility of cofiscdon of sampies _

af amissizn In the frem of porthaoles, platformy, ledder #12 es
per CantraiSonrd Publicatien *Emisstons Pert [[I° {Caaambar

1858, , _
28, Quaity of traatad fusi gas amiasien and process
smiasions. Spacily capcentration of sriterix pofutania and

' IndustryFracass specific Poliutants smek wisa, Enciose & cogy

of iatest raport of aneiyais from s epprovedimcoginaed
Isbarahey by Haryena Biale Poiiioh Control Bodrd/Central
Govsmmant In the Minlstnyeof Environment and Forest. For

-+ Propesad upls fumish tha expectad charsstarisfas of the

 amiaglon. :
Fart O Mazardous Water Appacts (for suthorisation under Hamrdows Wasts Rules) [f not

apiplicahis writs notuppilsabls.

. () Whather the unlts s generating Haasrdoue
waels ss dafined In the Hazardous Waste (Managemeant and
Handling) Fuies, 1985 a3 smended. i

1) o a9, salpgory Me.
a1, Authsisalion requirad ior

(Wil Calimation

il Racepiinn

' {ix) Treatment -

=~ (X) Touraport
=1 [ Sterage ;

[xll] Dispesai of tha Hazardeous wasta,
- B2. Quanilly of tha Hazardous Wasts penaralad

(dlogram/day) ar {tanas/mant).

S

-Fll'w

- Hf—

Fasuit -
T ’ s
8, -

NOH

%b?@~ 84 Futl # LOSL
___Nf

" ,;g%gmw
4 m"

Db




Lad

LR

"

» concentnifon of fha refevant pelivtanie. Encloas the cogy of

_TuRning in EBve avant of narmal g failurs 7

! lnﬁrﬂgmmlj

@

. g5 |
83, Charamapistics ofthe Hazardous Wists speoty the Méﬂa‘_ﬂm

mﬁmﬁmqﬁs from tha Ebaratosy approvedirsingrized
wyhenmna Stae Pollution Cortrol Boand, Forgroposedand © -

furnish axpectad charmctasutica,
¥, Moge o Siorege (rieanediuts nal) Eﬂlm ___,_,ﬂﬂm}l_

oogson and mathadaiogy). :
35, Prasont freatment of Hazardous Wasta, P any, fglve Mﬂwﬂﬂﬁﬂ

fypa snd capacy of ireatinent urity), - ——
85 Quanfity of Hazardous Wass disnoged ©
: vl WERIn the fazory. .
Mnﬂummwm w1 dncoss Ng
eopies of agresment). "
! mmnmmmmma ' i
ﬁ'l"pluutmm} =
{wm"ﬂuwﬂmhﬂmafwmmn
et4T} and (i) 2k,

N i} Sthers (specty).

Part E : Addltiensi nfermazien ) = ;
. 7. (a) Deyouhave any proposel [ upgrade the nitd :
mmhummmﬂﬂm

- el Hermmous Wals. - oy
LB} I yea-glve thecetslls with Sme-schaduefor ﬁﬂ

e imgimarialion Bnt &30, sapaoaitre 1o e kourmed

unl!

, 35, Cspiidl end Fssuring (Operationy and Meintanancs) - __WV
| EXPAITEE! e an the varous aspeces of envirnmant protecicn i

» guchas sifient wnisnion HVY rolc wasts twe plaimation

mcnixingoalz wryuisiaen 6iz,
" BE. Tovehich tha Poliution Contal squipment

SBDENIN MEtrs fae moarding aansumpton of mladtle
ansigy areingtaied T
20 Whion o¢ tha pallotion eansiol Hema ars sonnsdisd o M‘—QJIW&“
: ok fH &4 ;!v:. i‘ﬂﬂ e

Cizss! Quenvwraioy set (capfiva povner somei m-an=yurs ha

&1, Kame, goanfty and menthed of dispoest rer-hazsrdoos
5010 Waste genarzisd separalaly rom e precee of _
. mpnuiscirs & asts resiment (give detalls of arealoapiolty
mhbhh-pphmhnm
PR - i Ll B - TS R
H*-wwrl Storage and Impe of Hezardzus

m Pules, 1585
{cf) List of Hazardous Charmienly siores [mpertd

(&) Diatall of acinted strmg e,
' chatally of armargancy prapare chans plana [On-

' aita/Ofhatypranas,

102




. ; T T

iy = = Iﬂ:- 3 g ] - o TR i -_I -H lI

. 43, Bried el of e FlaMMANGR/greeN HS devsipmanm : "3 I = T

welpRie pEnts Cremizes. L . | = ,_-'1:‘ y
v - far wasts minimaaesen, BoLiaa MBESVETY And teayeing implementsd and 18 b7 2

; H-Inﬁan:riﬂmlﬁf'w
e m:;umrngswumwmﬁmmm i ?}H,rﬁ ﬂi{ﬁ*“?_ >

applisind dasiea o give. —
4E, mwamﬂhwﬂmmwhmummthMm
4T lfwn harshy ubmit Mt Incase of any shenge frerrvdistie stated | ihis applcation In respect oF mw

atsilals, Produssls, Seocses of manulastos & frestmant andiy discgal of omissions, Razardous wasis st In-
cuality & quaniity; fresh appliostien far sensenteuthorisetion shal e made & ungifths grant of irseh conaert! .

guthodsailon ne change sall be made, : i
i L ; otk Informatinn within T manih et Sxbaing celled by tha Boardicommites, - _ s

sdvanse bafors the date of axpiy of the conssntautherieation vafdiny pacc. s e
0. .l'we enciosd herewih o demaid dralt for As ) rupeesf crewn in
favourot lﬂmmwmdmwmmmmmlmm agtha

e far sonpentfa L s '_ = .
> . Lﬂﬂ’ﬂf-rﬁ giny oot vige DD 0. Sggid Yows i, }
2 05, |- J0n sl od e 5D ra+ SHugig S — ,

e bt o).

| GMEEKLIST FOR CONSENT APPLICATION - | -

"

] ‘Mama of onk . } ?
0y Common cansant form ; . s, ¥-0
W index§uePln - _— 5 e e
b Detsied lgyou planof diffseant procassss ahaoving )
poaltion &t steckdipalnts of wasis waler dagharse ) - S
v Ceritfiad sopy of Balence sndt - i
vl  Procsssdowshat - #
i meﬂlnpmmmqmqﬂiduﬂum - !
ﬂfmmw ; o X ) 5 i »

i Detate of ETRMPOM suisting and propised :
)  Proofof avtherized signaiony ’ 3 i
) -Corsentfee ) . ]
xl) * -AMdadt for no changs in process for v Fede )

sffiusnting air smission (Wnersvar agplcalia) .

Senoficn lakiar ofsswer sannection 1o b submbibed in spacfic cagsemhars e &8 samplainis of objsctons -
rasad by conosmed dapadnient of the pubBa. - o ' 3

A Sancden stasicm the irgation Deparment for discharging effioBntin drantax'mier Bady {Applicabis only
in 17 &nd 10 category of Industries desherging hair aflluant dirg=fiy or indirsatly IntD watar bedies/rvenicanal

" pysiems) s .
xvi Memerandum of Arick/Paenership Daed ot firm.

NGTE: - - :
s, Al decumants required In dupleate duly tagged in depacste file cover,

2 Icormplate appEcsion wa hdl be sctupled.
3 Bankcraks drsity drewn i faveur of Harjanz Stats Poliction Conirel Beard” peyabie gt Chandgen.
4

Al the papars hust be duly signed by Authorzed Sioreing. :
; . . L

-
L

apaiaxion for reneysl of soneantauthaisation In 2ridnthain = "

103




104

(SRR

g W oy T ﬂ"i;;
e pa @0 fj:ﬂ"”f’ﬂ o eff 63 4
qni 9T 1 TV

TN ! a‘F'fF:; |
" - g ; : |
I FF-0 | B |
N 7 oFeboll vab vy R 7 Y
b W‘i? Wy ﬁiﬂim 2, -



105

=

e
r_.-n ]

4 'r-[_,. ﬁﬁqfﬁ; Wﬁ_;}{‘t‘. 'F Ei-r
o mi&ﬁ.’l? :

bal
W Eiw oo B £ - + L0 At
z gl T e S LT T R ﬂl.

P “.I'.-JElinIl"rz--.--.le:;'_l._".-“-Tbru R Tl

i i

38
s or
e B T |

e - B
LEATE N S =
-_-,__]Lme_,__ G T n_H_u_,,.“..ﬂ.H.

il R R | Pl

—— ——
. it e et e W e o e O il

e R By '_.,_-- p——di

F e i s o g I e S YT
T o BT T

Lfﬁﬂlﬁﬂhn R asngher
o : - S

ol A iy BRET - - T
'mv-FWIm d i b e b

v of Mincim f 1130 Memes R - A

== L % 85
-Cmncfkm-lﬁ:-.iunm PRa) ; TS T | S B
i iy i W
oy i -kpg.nm?ﬂ' o e e

R Bl ! R it
"ﬁ.ﬁgﬁ"uﬁmmm!urm R [

el

%{_ﬂfhﬂﬂfmuﬂm F__,__'..,.._Hm...._.....l,.g'-"i—_ S o
T gy o medletun of 49 R s, ; I

s A dveriuemeny Noleg i _;..%’_"c e
T Tetter dead | FAJE20GE i i — -+ CAp—

LT i - 12 ___‘,__,_.,_..-.._,_,__.......——.-.m--r--—n.—w-a_.-.
i T e p— :

R ; ! . ' N .
- e fm
i . :
2 i
:
3

D —

e

R
i Ay T llr

i ea—— L]

i
.".,

Cemplalasst J!"'“JL - |
* Reglonal Officer Gurgeon Regd
#hr}uuiumhlmntﬁwﬂﬂmﬂ y
Theough ;- DrC. V. Singh Soientist 'C
RagrslOftes
mmwwm.
Trroash Gugeen
Tashir Singh ; Adwocate

2 ot fldAS
{ 1 f-llnﬂ.mmlﬂllt J--‘-:!—L'a- ﬂh— I=IrIi . 1



106

+ 4 1YNDLE SPECIAL BNVIRS
FARIDABAD

e

Wi e |

Wermey

s, r-.‘tj:ll..l'lh*l and Infraaireciers Lid
-"f"" *m;g.,.m I8 rautrerha Ousohi Mg, New ﬂ_'lﬂ"'

"!: i prpw ke Gh K Sehgal
et

F2 gy pyat President .
" Propertim e [nfrumuctire LS )
| H firgwsn 16 humﬂﬂnlﬂﬂﬁﬁfﬂlﬂ'ﬂ

e
F "J.‘I

LA F b i

SUNEFIE

B
3 Anid; Ymhranil
-’ p—
Chah R 1 N
.1V Oirmcner ef MUE Anals Propeta -ﬂmﬁ#w =
i O bt 'hwmmmmunn-&l

L:&.‘IIH - .

Senrt p) macked | Moota Mew Delil ¥
m l:‘f:c B0, b Ansal Fmp-ﬂudwt.r.
| 5 Roos! Bheew b Exastiros Cuni Mirg Naw Deld

T e Amsal VISRTRLI
* ey Tha's Flomd Mew Ll

Rl Bhaee 14 kausturts Gandhi Wurg New Dedi

Y DI:;C Yeia .
HEF Okl Liak fvw D "
D?uuf J/i Ansals Propertics and lofwstracture L1d,
| Biawan 16 st Ganchl Marg New Delhi

P [
&P C. Kirleakar
i i Compound Shivajl Nagar Puce
“7 Dieon sl Wi Arsals Propenies ind Infratroctre Lt
S¥ Al Brawa 4 Druamurbs Qandhl Marg New Deid

© APChiel Mariba! 0., Mebm (Rt3]
Vaman! Vihar New Delk|
FoER 6T My Ansals Properiies and Infragtracturs 144

o qvend T lier,

Ll ﬂ - .
e M“’
\



P om SRERD ]

e

v ) " ! el Fliyd ey
& P Dades e TRE f

% qpyee Rnud e D . -
":IE::"IEF s Anxaly Propemel p Iy E;:fm_ﬂi_.g; L,
:_: ARk g, il |FJ=|H!'EI|‘.‘-.5-!J'«"-I Ot ll'ﬁl;rg h‘ﬂ'jﬁ,

<, BOR Khasis :

wn o ber Mg Hew Dkl

rpctnr ol M Anab Progeries snd bt o L

ot e Biawen 15 et b Goedhi Wagy My o Foap,

COMPLAINT UNDER Secpyon ¥ OF THE
ENVIRONMENT PROTRCTIOR ACT

it ' suheiened i nekal[of ihe m:’h"iﬂlﬂi.ﬂ s
Tt e Yy, St Pollution Comun] Beans fg duuiary body, Tiaving Coose T50 o garce

e gpecial 1aue 1o perform the Fumefise under The Water (Prevertion uad Coeies ot
Phiizion) Act, 1974 and The Alr (Prevention gnd Cerirei ¢f Pailuton} At 1781 2 The

‘;‘,n[r':mm Proteciza het wnd ruley oo regulatiens i ratifenion bed tere onder g4

« TEEDe LW Sisgh Seients 'CYh lhﬂ.ag,‘t;.&'{},frm of Cirgaen Regic= ot ! ir

3

i Baving juriadicsen guer whalt of Hirmaa, I crés o fave proper and tmoe Pogton o5
-E.E'-—ru Sowrd, the Board have establiphed 'l-'::.I'ﬁ?.! megioaal Offiees d fn ool
fdgoss Qflicen wilh powers delegaied o them e apmde e Mo 1257 = 1002
raissd i 135 meeting of Haryam Swie Poligtos Control Board hetd on 1065000, 75

Sy o igends itzms Wo. 1357 I Angmigry Gel copy of sgenda Amms Wa U5 -
ARgsinrt Co] and cupy of rinates of 135 mestleg it haserere o),

S Pllen Conaol Board and b fully cooveruat whs tha fact and Girepmgmeneny - 2
“as and Bay been ahorized 10 file the preseet wopining vide ootifiewion of Caer (et -
et Clawms (] of Section 19-of The Envircment Pretention fss 1086, TH =

. I

-
b

sifason i Anngiure Cd vod the cogy of U of sppeimamint o Br. Gy, L e 2
Fﬂﬂﬁh'hmﬂﬁ Tpontmat v Or. €. vzafn B8
o e imceed Mo | company s sogaged

i‘?r Enmh;_ﬂ.nmmcqm-“mﬂdﬁmﬁmﬂ ’

A s Eirecion. ik R . CTEAOR W ot acticd 5, ot
= - F iR mrp m ,

I.tk;:dﬁb?:ﬁzrﬂ-.qum.ﬂf s S _
fﬁf;u{i:ﬂnrm-gmﬁ Mo, | COmpasy wd g “:-mem@?aqm &
_?‘F“M#mmmmmmhm“h piinecuing for Se wu EL

e ot .o Ml Aspeypre €€ s ot
e Stileed porsons and inoomersis, 6 i i i3 5wy

{5 Environment |epacs Asscanment of Do AL, Mg ik
ﬂkﬂf"mhﬂfﬂw : nfﬂq% 8, Deliet pe

e PR~ e S
dn m—;.mh"i“ o8 Gaterd 3711964 (Ar gz
Eliwd (e me
; il s 74 S s e
B, Wmiﬂmﬁ-:’"ﬁ‘lﬂn .

-y T

g
R il

i
.ﬁ

107



? .;s,guaml}nihulmmnaﬂwmiwﬂu%

i. 1 . 1 -
=g ph{TY T ﬁ'u-iull Lak Curpaas
i whﬁ¢fmﬁﬂfﬁffﬂvWﬂw“h

4 podd Ll'.ulm-::r‘m*:l'inﬂ bong rbsed in mhﬂmuﬂﬂ&ﬂ:ﬁ %

" | The Eavironmen hmﬁmh%nﬁ%ﬂfrﬂhﬁ =
;ﬂuﬂl“h"m"“ﬂm L'}"-hf!-lr:d.uu‘[m moctnkiday by =.“"iﬁq$f“ifqﬂ‘s]_:
ppendet re7eid, 1l the Envimomental Clearsacs 1 mmq%"- iy
crowt. o indfiL, New Ditai Vi Sy g
¥ T e

'ﬂdm*mlﬂmmﬁm A8 el ay Undiziciod Barough

shoot e vialulan which § aoexed a3 (Appoipry Gl bs ¢ Mo,

. ru?uwimp the vislabon by tdng. el moemental Cletrmse: oy g vy = e

pishable it 15 of The Envimamegt Proteciion A mt‘“‘*

-wmmﬂ*ﬂmhummhmpﬂmﬁmc;h iy

¥ "ﬁuTuu-rrm e Sie Haryuns Suate Poliution Canerel Bogsd vide

- i e Reglomal Officer o e mwmt&“"“?ﬁ %r3 4
T =

2 : toupiaing
The sy of lefie daied 19003008 b Apgerare C-4] TR g
b e . - . 3 frvern,

wip

; kﬁd&mh’&:ﬂuﬁﬁuﬁmmﬁmvﬁ:ﬂhhm

areiasons ard thas’ rommming i ey g B e L

oo m:ummummﬁm_n&ahb;d%ﬂ
ARYER: | . 4

5 Jmmﬂdmmyﬁﬁnﬂ:ﬁmmﬂfkﬂhhm&mhw ir_-ﬂ
. peinhed i geonpdeace with the law, ' ' }:ﬁ..:%:’;

i1 . : Il,y[‘:rr §

o Bagiate] 0Far, dopee R ;:

.& gV S

7l Eﬂpﬁ grpisa Shte Pubien Caetitl 520
CIASRE SINCH BRADANA, & Susjeet Sagh Shadis Mwaf T

108




Flanr

" ,bﬂ_mﬁﬁ&:ﬁim:wumﬁ,naﬁ.

s i feeted Pafodrn O

i ' e ;
o : : .d-ﬁ E’\‘lu |
i Giud8. Bhedans, Advoraie fot compy: sl P00, qSPCB, X
mﬂ' camploimani 55, CV Singh, Elif:::[ﬁ:ﬂ* L s '
gy Churgace - LI
o ; : o
B T :egisteted. el
o Conpintis pibmtd g, g el 1900 oy
WpE €L plain nas been (Tled by RO, HSPeR ﬂhm:ﬂ'-”"""ll': B s L
.-. ‘, ‘,h_lnp:, eovnaditiom I!If:mtﬂir!l ki ""FLTH\H‘I, o |}|,5|'i-:‘“ af 'rllinl I;f ; :j|.ll.-.l
i .F-ﬂ:.l'l'l s dispented with nnquim!m!ﬂni J""{:r,.F.C ;
At this n apglication iy ing s persoral i
by e moved by evanglninenl |, | Keepind invlew Ill? gy 2

| eircumsinnees mentioned in the Apokeaticn el e
i .i-i-: nil 18 ewempted tll father arder, By, B setinezl wha is
FE Inthe eevn is disepted 10-3Ppes In fl eount o Coch AR every

o 10 2ome up an 401,08 -fu" anyidesapion oo e point of

PO/SECITRAS21.10.08

$h, 1.8 Bhudans, Advocate for complainar, _
Heatd on the polnt of summaning of seeused. Yide nil.;

-f gider of even dale, osccused are-grdered 1o be mummemed Tne
pragission of offence, punisheble w's 15 of 8F Aet  Accysed be

oiglned for 171008 cofiling of PRty . . gl -
5 3 A E 2% ¥ ‘-;:
VO/SEC/RA4. 1L 02

Deasel for complaipant,
e zex Tnsed ot necnsed fot recetved back, Bessh notices (o

{Baferde Siagh D),
POSEC2 15 00 ﬁ

} o W i . LR
1 'ﬁfhﬁﬂﬂ 'il"l.-ii'-."."; ‘h:-_n.;_ I el

109



¥ 5
a '|‘HT {HLI 'r:J
TRIHING ﬂi.':.'.' B &} N H!}u gy i
A 'L AL NV oKy eath

'|.—1Ir "‘h .{u-*ﬁ '_i‘|, .I::.II.EFI ﬁl_:i*_:‘-.; I iil
JE ¥ -l- L ' . "i,;: '-..‘_ .
o ﬁa} ~Hg ' ; ‘a'l'a:yf;ﬁtﬁ-'ra:.l.

ngEH _

%ll i | J.urﬂ'un

Ailegeg thay

-!ﬁllﬁapcﬁm DiTieer, g

= 'T'E "H"'-'-l.a-..._ i .
*"I"E‘ﬂ H.-I,l.l:n-n D'-E.'I':aﬁf:il Tl e
W!{_‘-ﬁith the el gng o

fﬂlﬂ'ﬂl.'ltl 'ﬂflktﬁm
wode .ﬁ..nir:ur'u-ci 2l spyls

R ‘_-_ﬁ'l;pjllﬂf
-’F'.'-:ﬂrlﬂ'lg_gs
= hi rmlﬂtsﬂdﬂm;u:uﬂmi

iy u-'-.'rn
¢ vmnehpe xny Mbtkellng apd Consinsetion of g t-..:-ﬂ.,,g i
bt Bt iek 0 SIEEOR. BT Actuged mg g

r
il Jﬂ-T‘ln: thus
= _u oo

':1- ll lidﬂhﬂd;

|

110



ey ke Lhtfacwm, fot :-:m*nim:
-"'-r.mr",.ﬁﬂ‘lgﬂﬁ hencs, m:ru:ﬂd.
Wi ’nn*md'fe.:rr F2.3208on iing of

WAt Faaey | ey -’nl!:n":mu

SEPRY gﬂﬂ'nﬁ:r uﬂuaﬂ,_: 4
"':r'“-“h .rimh'r:'!-hn ol I

ol mﬂl}l[ll‘ﬂmt e b
£t lm:h .u:'.'.!‘.lf"lw m— :

i "w-:i"n; e 'I"l'"" Comniay E['I“F'ﬁ Ehl.tqh HLE‘?: Gurgeon without obaining any |
i
Clarana o i prvisions of Seelion 15 of
. Hm“ pmmll i v iep ik u-|-r'l-'|..f“'= v P

yain Enviconmenta!
[ =k - d-.-,. .tﬁ,ﬁ;lﬂ :l-ﬂﬁ. ""?‘ =

\ﬁﬁ"ﬁ‘r\ﬂr

‘W% vt Bl
-".I'l.l.l'jﬂh Péh Red |.IH:|.|_ Mr_-qmﬂ 'l.l!l"ﬂ 53.*""“ ﬂ.{:l.lrﬂl!‘ 1 “‘ﬁl!l T 1“'5“1‘4

q“—‘ cd

Ve Sement ot e il
e "—"-" :'ﬂ he

hods 4 sesue: L0 b sccwged neéver Iry
vintay

an by taking ll'l.'d'“{]q,mgf-.ﬂl glegrence and hes Eﬂmn"mﬂ An
t3olithe & nnﬁmﬂm Wmmm
L thn.ggm file rm:l:tatd et Chuden an 'ilfl:-:ltll]il'-i nand B—umﬁ ?1d& ﬁnm:urn-f:l.
Plalnt ugains) e Rotuyed oy snd ity dur.;:mn ;
..L-,,.,u ! fiek

Pt Penased |he mplileg e ples  Heard learned Wmul T
ek 'EEL‘ Froup e aliegationg o "o by the oo

Lc_a.Iiuf‘dunmer N5 plsted an rm:nr

.\."H-l- uh”‘.ﬁ:ﬂ 1.L|Ii

pleircat in the complaion, as well 2

eopy ol sompluing. PR ste,

oo

o Lar setisfied that there in pritna-fagie o cass
of uffencs, panisheble wly 13 of Envirenmani -
Rad t2 1 are prdered v b Prossteted snd

F . LR Singh D wdal,
fy ‘ POISEC/Fha 4,11 .08

o 'Y
s

125,

._,.1'_1 EHE&M
25

Bl iy
T3 '
i

y ny = !
Frh B3 f'n""": LT e

L]

i

ko L ¥ o
5‘: 4 i Ll
3.-.1..."-..- G SRR | '

111



112

_.Ii_"=g I"Eq‘iufl!".ﬂit J __l_ :

et R UTEIAGE
Vi R Rt |
b o '| et
oy iall s J"%i{
: ; "mn b,

"l a el i ' - -"!” |'11| u
Bk -1 jaiAh _ ; ' :

l.,.tu'uﬂ JEI ir r}:

I
]

' | . {]‘ﬂ’:f;ﬁ- HEPUR, Utwguon Neglon
i Y “_'1__ ' 7 ; ; 1 i
51 J—
i i agaal Eim};-enin snd Infrasinactuee Lad i, . '
N r""‘“"'f { e , =3
o - Hh. €V Singh, Regical ﬂﬂim{ﬁr-"‘fr' ) :
5 “H&uﬂ’m!.ﬂhlﬁﬁhﬁn#‘rm: x ""I:'-:I.E,"- 1 '

£ }Qgrmcﬁ-’ispp!:: dib i peEir.

LI

CRpMENT
T ol R e fox beem Gy 4

e Lol HuTgT: 8 TP it P CVBISGL .

=

3 e E‘iﬂl for commissien of offesce, piokshable . W S ey

sl e g

. # i Mmm thar accsed kad teried new i """?‘1'<'-“'.=1;f;-;_;5,-h-_.
el comnlex (FVY), Sushent Lok, Curgate i s R

|. "ﬂ’
clearanee fom b Mislwy of Bmiinst oy oy 5 ey s

iy, en application w2658 CEPC. 5o s s,

e -.Qz:ﬁr;ﬁm bargaining.: The spplleaiien b aspwied 5 se T =
= L miw of scersed umil Ihn socused B sl e ¢.
Mﬁu e znd exignf of pusishment prits eam B

) e e bargsining In this case and that lﬁﬂﬂﬂ*”w"’“ﬁw--m |

. urrml?.:mﬂw:fwsﬁdwﬁhmaﬁhm - ks

. e | ¥

r‘ i #
t Bl
L a=. 1T



¥ iphis g
gy o ARE I:'q,,ﬂ_lu!:.i?iﬂr{:_-..- e

E r-*l.;.:,.-jtl. Eh L% ':';"#L 1;{‘#;-_:1 Df'-'-!ﬂ!.‘-l'. HE?EE. Rﬁpﬁﬁﬂ i T
R o L F'\-.u.li H-“";H"nlﬂ'd fr} ruff‘r i t‘!,“: n-ﬂrnﬂ _Dflﬁ_'i:ﬁ:u": 'fm ""I'Iu hm}m l L L
s valaniasily, {rough It TEprTSERIvT.

e um-:r:inh- il e filed the op
.‘rf'
.- wm'nhhummpurdﬂ‘plﬂ»th i

Repon i Bl sinfepgre £
s ulu-pm (e roquest af pies bingaing of D aecoszd mtli;-m:##' e
by e 15 of Fawin

ok Lk ..-.:-l:.‘-':-.".:-‘l e Copvmission ol okt "‘"""’!E"L

Sele e -’l.Ll .1 el zoeverd 'ffbmtlgtflfﬂcdmfi‘ﬁﬂfﬂ.lﬂﬂ

Wi e f:l L Bleps Lok Adadu [{u';'uﬁt Emgh l‘l‘m.-.m"
e Presiding Offcer-Cum
. = 5pL Enviroezent
=_§[}5_; Piridebad 201208
iy

g e Eir b'E-«-"rrt.q{:F

";“‘511_4::  Siagh. Negicn Offies (Complsinus), HSPCB, Gungsan Ao
"3 wrth ounsel Sh. 18 Bhacans, Adoeste. - - :
5 ,.r‘q.cwmi-:dlnwhtuﬂ i1 perseT,

3 '-um. }-.Hpmg
s '...,|'.11:P uud tre noeused ave amivad o 1 regcally saisfRsiony Jsoaiio TV

. mm‘si‘y snd the Bccused et BsS viteined min::m:n[zl elemrants Ho7t -
N -*t‘_.,.p.\n_rm_.ﬁ:m & Foresis, Govi ofindin, 1 e satisfied thas (e enlirs possst
mmglmd voiuntarly BY mmupnwvnﬁnammmmmu;mﬁu
e o.q,m-:{;p;c.r:.m ey zﬁmdh!lﬂﬂ-[mpmummﬁmdnm‘ wd 2
azemr : uminfﬁﬁtﬁﬂ,ﬂﬁw{mpﬁmiﬂ'h}fmmmﬂHm af ulesah
” btr'[;gﬁ_'aﬁ o EP Awi The compensstion sment shall be paid to complames.
g Cmpmiﬁaﬂﬁ iman alse puid 2 e compleEnsn® ¥
honds of secused, i any 2iso dischacged. Tz =

=
T

e 1
AL A B

i view 12 nEIOT of e cnms aod S

,e.l.

i, ?r!i‘. bards E.Erﬁ surely

g -m:nrmn.. rmmufﬁuﬁﬂ:mmﬂ‘mu: | 4
! : 5 -
L e

P S it
-uunm:h{:;-,s Lok Adale! B e

113



114

— 1
E]
|I
I
b L

HEPCE Vs,

I- A ?-L'Il".

G0 g €.V Singh, Regional Offioct (68 hHEPEy j
WH“""*;H‘.' with sowise! i, )8 Bhodans, AL __1t.' PC8, Groaana Renie

ruiy Arcusedpplicant in person.

Compiaie:

- B b S L L

i%;':; File taken Up sgaln afler s
TN

I : s Barg B
- <rkeh q?_lu.l muteelly satisfactory dispesition. o iallag

inal the LR - ML

- o " 1l mesting, Repar of =+
dispotition has been prepered  spEGAEREY.  Paries gre haard wny

'''''

Hament nl'wm date, nt:wud unil i3 ¢Q :__.;" e nas pear demgsieed a bos
dcricsed 1o complainant, D
. Bail bonds and Wy qu uved, if any alap disshasged -

4 *5;;* r‘;-:'.{f-""
LA o e el
ﬂ'ﬂ.‘.'Mﬂg‘& Lol Adalat A Reiender Sugh Do),
mae Dresiding Qificer-gian,
v BplBersrnent et
Fasidaead, BLITEY

X

L]

i
| W eteis
3 e
T A
At )

'1-'
X

T ~am - Fi 2
i Ganiiied WS e iy

TR

i *L‘.’tﬁli;i "} e # i .
o e T el AR

%

whake

:,

) ’-?*




HIHCE * s, M5 Ansal Properiiss

o et oo deg

M
(& ]
L]
|

=
ey ralos ol satents

| .-:;:-E-;'- . = S k.
5- 'ed that the sesis ,ma Egs obixined guvirormeotal mmr:'-‘xr.apaa-.*-

ne.mmhmmmm }l&ﬁiﬂﬂ' inm duted 14.5.05 of the Winfy=y ol
Ers il kad Forests, Governpregial India. The unit is first affepzer, Ber=iaTe, 2

=

eh view, be taken
E i
/’zﬁﬂ_‘
s PRl e T
Erpe=2l Fars vt el L 8
K .

o ,r,‘?jdf’ _

Certified to ba ?1,;}“
1 _rl'
/

iﬂ.‘:an:szd Dy Sec. 78 of taa
Swidgicn Agt

J10CT 2019,

115



116

R % o
: N
MF f e
e fLrae
. 5 X ks
HETVD Ve,  HAA ' oy
" i
§ g v Steh, Rewlanal OMeer REBORGES: ., o
A s ”mum! Biv. 1.5 Bhadens, Advicaie, - P,
. f_ { ;.muqﬁ'ﬂwlkm I peran,
: ﬁrﬂm”.f"_
gt .
wnd g Rl o
E e Mﬂ::n-atl'u ¥ E“‘““"‘* -. I, Gy
peghen sz rep 2live on beball of thi: T i g o
“,mw‘ﬂhq:ﬂlllm of the 2ame valuniaily and 38 b he
- wovan i w
iﬂ" ,pfsu.]:.u'll.rnim poavided under the law for th ) B g e b .
I*l:"r:r'JL'-’ -?'\'lutd by this can in o case in which gl v s (e
."'HH'“' {{-:ﬂ:
wﬁﬂ*“ o
o —
mﬂ Lbatnd
Cepp mindnty:
taw
P
gt o
- gierised Sigaetory. ofaccusedcomptay o0
T 3'—'1 '. s
Received Iﬁﬂi:‘ﬂw 033edS w%;i-."l'r‘““ri Wi e
R, l.atf: on secount of plea basgeing (s R T e )
. ;
| I%, : _*,-";" qu-ﬁ"l"ﬂ b b L.,If TN}-E-
n}\ﬂ*" "ﬂr
I'-..‘-.
¢
¢ : gl T
o L amapg 37

e



"h.’#'ﬁ‘i L
f
_I
e p et e .\
LY ik Rifonde: o
1 = "wﬂmﬂ‘mrw
Hiren '
W3, 4 ‘f. .
o Hhis LU b o
1"n: = 1 '
T It s € . 5
{ - 'L;L:IH“.I -E/
T [l | k'r - -
E| ) 'mmhll.l.: (Cgd s M‘-ﬂ E"’E
: i 8 7 - -
= T -ﬂ:ﬂ “FF lI d'}n irt“i'.l.i.l" | )
o 'qu"’.:""fJ?.“' i o
:. T:'lnh'l m
....... H‘ﬂH:.-r,_ “_n-' iy, J
. b o T :nin...ﬂ.m-y“.__ P i::;" br i :
oo b Thentheazpinaucme W o diing dis v i j
oy the kw t’mwﬁhmuﬁﬁhﬂmhéﬁﬁﬁiﬁ
Sy, SETRI G -Huqﬂ'ﬁm:mﬂ b e ur et far i aTines,
d . ,_::.r.. Tha v (e azplinemiencsod 18 Ao il proeel sielentive v bis
wF e Feee ol and voletety Tar e W b il cese wrder ezl of
i st heteing i providad in Chazier 04 waler Secige 243 of
54 g o '
. I [
¥ num.impmﬂmm.:ﬂ'w-wﬂ i i e
2 g et gr.smm!nl-snmn*m"rhﬂh “he ;
L ' T -
r*:--.ni-qu pﬁ ﬁm;, Ffﬂfl anﬁ.l.
Teraugh fﬁ‘ﬂ'ﬂ
?rrt-
.‘_:.‘_—
..1}.__...; = mﬂ)t
e i prtsrseie)
i o W eiE }
3 '*'“" el MR A
PR N ﬁ
prrct
20 17 JE y
Ny 10 by G
é; [
a Y i

117

= _



T}

F Car il

aT | i gt Oy ey ] 'Ehlﬁﬂt

HDOR SECTIH 1 OF
UE g PEYTECTION 4T,

] e oy e v (R b :. ”rﬂ‘n'!'rnrﬁ.’i Bt DV, Gadgmnh
b R 'FI-rP"n.‘lCﬂ"rllFﬂ-hﬂ

5

u-u B AT ESS W ‘Wﬂﬂw&t

= _‘."u““" s e By che app oot 0 ity Tl crudity 2 Mg il
i KDty B om Dot Tiard

i

At al

: 4]

. 5 .
T wan o el i G e e s T e
rHu st ta 7 o -yl offidi -k Fom fo i B Meantir sf 50 o
AT "t o e e i el e ey el
L Thunpesp % h e el i il ey i ol eeacla bl e
Before 2k Wa'e Crag ek o8 forler e e i B DA B

r'- TS T ﬂlﬁl&#tﬂhﬂmﬁ'tﬂhﬂ;#hw

‘ fhm e mwmmnhﬁmﬂmm
[ R T T afamiaicn o dor cida i o R e Sy 20

i the s 13 :nﬂﬁ.ﬂuﬁimhﬂﬂl‘mﬂﬂ

: Thoh bo sty 208 sl gl Jaitheg il o 00t iy e el o e
5 H-.--T.L.g'.}r ] W

Bk a.,,. e Py :uuﬂhrlu mwmudmrrrrr e
P h;-. 128 W e :_y”lh'h'

i i

2 B Y, S St 0" il )
E?' 1 "ﬁ“ .n_;ufw ' mﬂmmﬂﬁmw
M " P Lokt
X "’me-‘ - *“'Hm?dm
2 R L i Faelf
s Jusbly Blaph [ 5afans Ao il
*, o gy Bl e
14 _ Cariifis Yo brfToue Loy
e L etk iatie
: . i T Sepae
=R -
i CUTINMER
e eaned by CHpSEEV!

5,

118



119

e o // ]

==. HARYANA STATE POLLUTION CONTROL BOARD

c-11, SECTORS, PRNCHKULA
S T BETRTOT A o BEFIIRY ' gq 4
. Toematls sk, SNPCIRCTR I'r
NoHSPCE/201/ v Date: £
' O oy~ P FIf e g Bl I et
Ta o
\tfs Ansel Properties & Infrestructre, ﬁg_ -
'En;gw v.Group Housing, Bushant baks, : Regionc] ofs
B0, 1
| - '5:/' h -‘I (3 !
Sub: Grant of Consant fo operate for disgfinege of effiuert under seclion
’ _28/26 of the Witer {Prevention & Comtred of Pollution) Act, 1374, fram
.. ’ 01042012 fo $1.02.2013. ; '
AR

iindly refar o your consent appﬁmmmﬁ'mm of Consent receled
thrgugh Ragional Officer, Gurgaon (Meorth) vide Mo, TITOZ daled 28, 02,2013 on the sutiect

ricted above -~
With refarence to your above appiicationfar sonsent for the discharpe of
domestc sfuant in land for Irrigation and trmcie stk Hi under Water (Preventon &
Corte! af Pollution) Act, 1574 hereinaiier referzac g8 fre WS Ansal Properties &
Infrastructure, For [V Y-Group Houslng, Stz hant Jok Busgson |s heraby authorized by
. #he Haryane Stete Peluton Control Board, to dlsshasge thelr suent ansing cut of thel

ises In mwmmmmrﬁwmw-
<. Tne delly quadtity of demastie efffuent frorp 2k feidtory shall notexcesd a3 KLD.

2 The dalfy quanty of tha indusirial effupet (Frocess, {loor & equipment Wwaah,
coafing and Hﬂ&dmr}immhhm;ﬂ'mmtmmdm;

8 ﬁm!rﬂuﬂyhasﬁmuﬂh;&__ of Consent to operale fes
with [=vestrient cost (lend, building, P Fand mectinery) of Ba, 127 grores
for tna year 2012-13 in case the Inipetmpt cost varies per Lha annual regar
i the vears duly audited by the Charaed Acsountart, the diferance of

i o st o oparats jLicence Taa It ary; rlEse, e Indusity shal pay he SETE
«  grount within ong maonth of e TatAloh of notish from the Board In iz

dod upte 31032013,

X regard.
:  The consent to opereie shall be velis:
Asdcs of fhe affuants reman

“The industry shall shaure that varleus =f
Hﬂiﬂﬂ'ﬂhﬂﬂmﬂnﬂﬂﬂl E
m 1o ima lrld ﬂtm ﬂi'l'l-.- ba porpoeTiieEl

B

- -
'
e B
Tl

expasd thess liméts for discharge ‘ ;
- B Tha indusiry would immadiatély 82 sedsed form 'S to the Board In
- ' e avert of any change o materisl In process, of




o

Wis Ansal Properfies & infrastrusture, For [V Y-Group Housing, Sushant lok,
Grrgacn.

10.

11

13,
14
-8

1E.

.

18,

18,

. Incase of change of nrecess st any elage Guing the. year 201112 the
industry shall submit fresh consent eppiioafion slengwith- the consert ta
opgrels fae i found dug, which may be or any ascount and that shell be pald
by the Tndustry and the ndustry would immadiately submit the form B to the

Board In the avent of any change during the year [n tha raw material, quandty, . -

qualty of the efuent, mode of discharge, reatmant faclies e, .
The offcariofaal of fhe Board shak rasene the right to aceass for the
mspection of the Indusiry In connsction with the varlous process anie the

tregimant fachiies. Tha consent to operate |5 subject fo review by the Board

gt any fme.

gays of expiry of the conseni io operate,

The Industry shall not cischarge sny aftered quanfiyiqually of tha
tradaldamestic efflusnt without pricr permission of the Board,
Parmissible fimits for any pollutanis manfionsd In the cansent to operate arder
shouid not axeaed the concenirstion parmitiad in the efuent by tha Board.:

The inicustry shall pay the belance fae In case |t (= found cue from the Industry * ™~

gt any fime later on.

in case the Industréial unit uses tha MunlcipalMUDASNdusinal Estals

Sewerage system for disposal of sfluant for the final disposal ey will aubrnit

the sswerage connsction cartficata.

i the Industry fafie to sdhere to any of e conditions of this congent io Operats

ardar, the sorsent to operats 5o grantad ehall ba automatically lapse. '

© The Inclustry shall apply for Sonsent fo operats jor ihe yaar 2013-14 pefora 80 . :

The industry will plant mirimum three veriefiss (Eucalyptus, St Babul or ary .-,

suitzhle yarlety) of rees In the vazani area. {
The censent to oparate under Alr (Prevention & Control of Pollution) Act, 1381
shauld be chiained.

The cansent lo operate baing isaued provislonally only with & zlew to "

gocammodates tha unit to provide It an opperiunity to modify iis-opetations
immaciately 56 36 to bring tham in conformity with the faw of the land, .
The Incustry stal oblain  Authordzaton under Hazardous Wasle
{Transhoundary Management and Handing) Rules, 2008 as amandsd to data.
Tha industry shall Inetall separate Enargy Meter for ETP and also malntaln fog
ook for snergy and chémical consumptan, - :
Tha'Sindustry shall obwin pemmission from Imigation” Department for
discharging effivant Into any drain / waler bodies,

The Industry 15 ciosad temporary own lis-own, fey shall infarm the Board and
abtain permission belone raatart the unit, :

-

o RO

4
F
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M/s Anssl Properfies & Infrastrusture, For IV Y-Group Housing, Sushant ok,
Gurgasn.

21.

N

]
=

8

ar.
38

BB N B ORY

The Industry shell provide non-leached storage faciifes for storege of
Hazardoos Waste or diapose off same in the common facilities & will achers
to the norms laid doan as par the amarided pot®cetion undsr HWA Rules,

2008,

The industry shall submit AR orice In & manths in sase of 17 categorias and |

16 categories LM shall submit AR onoein 8 menihs,

The Industry shall comply the Publie Usbiity Insurance Rulss, 19591, as
gmendad i date,

Ths industry shall submit Ervironmentat Agdit Report ance in & year.

The Industry shall obéaln Environmental Clearance If applicakle as per MOEF
Motification. :

The industry shaill inform to HO/RD office Immediately by FAX In casa of
failure of ETP,

In case of bye passing the effuent-the consent io operals shall ba deamad
Fahoks, :

Tne Industry shail comzly all e Direcidna/ Rules/ingtructions kssue tme o
Hme by the Sosnd,

Tha unit will oosrata s STR/ETP reguiardy and keen all parsmetsrs within
prasgribad imits and maintain noneeechate Hazardous WVasie facilty
properiy.

The unit will comply with provisions of all envirenmentsl faws Including Watar
Ast, end sgmply with the directions lssusd by the MOEF/CPCE/Stats

- GovL/HEPCEMon ble Courts from tima to-ma.

The unit wel plant adequate No. of tress [ & 500 within the premises and
malntaln 25-30% srea aa grean belt.

The unlt Wil submit analysls raport of efuent once In a yeer from the
recognized lmboratorny of tha Board.

Unit will subrrit datalle regarding cess veriffzation and ¢egs amount deposit in
Board within 30 days.

Tha unit will obtelned clearance from Forsst Deparimant & other cancarmad

. authorities, if land of project |s falls undérgection 4 & § of PLPA, 1900 & oitar

ne ions 4F Forest ent.

ﬁMﬂﬂ ﬂhm under seetion 4 & & of PLRA, 1800 & ls within
§00 maters from Arevell Plestafon and other Notificaton of Forest
Departnent than consent so granted wildesmed o ba cancallsd,

That the consent sa granted ls withSut piajedios to the action fe bs taken in
raepsct of past viclations, i any. _ ' ]

The unit will resycisireuse tremted efficart and andeavdr i¢ achieve zers
discharge.

The unl will submit fresh 2naiysis saportof sffiuent within O mamthe,
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# i 1.:
) 1 “4
4 d
\le Ansai Progarties & Infrastructure, Far I\ Y-Groap Housing, Sushant lok,
Gurgaon.
s, In case at any point from Hme the urlt will vigsating the peliution Rofms B
talles to adhers the oonditions of 1he sonsent, the sonsent sa granted enall
hammﬁh[wﬂﬁtndﬁnﬂﬂaﬁnnmmuMHpuw. 5 /
Sr. Env-Engineerdi (HQ)
! . for anc on behali of the Ch
\ Haryana State Pollution Contral Board,
Mo, HEPCA201Y f,“t | . Dated 1 ¢ <117 -

& copy of the sheve I8 tumtr&-dtnﬁmﬁ.aﬁanﬂﬂfﬁcmlmmnnﬂlurﬂa}ﬁl -
ﬁamhﬂwﬂmwmp&mu.mmmwﬂmmmmwym ;
and repert if thers 1 any daflciendy. :

£

ar. &g,énm :

far and on befralf of the Chalrman

Heryana State Pellition Comtrol Board,
Panchiuvla

2



14, The applesnt shall maks ensurs thet the grfesin of e alr pollutart shall remeln
within emisslan standards as approved b thie Starte Beard from tme 10 Hrre.

18, The applicant shall maxe an iFﬁI.hﬂﬁﬂ for et of fresh consant at least S0 days
. matore the dete of sxpiry of thie conaent. :

18 Nacassary foe ag proscribed for chialning remewel consant-shall s paid by the
. appicant alongwith the congent epploation.

47. The applicant shall sither:-

II.
-'l- - l|

Mot iatar then 30 days frarn the data of consent order, certify in writing
to the Member Sscretary that the sppiicant had Installsd or previded for
altarnate slaciic powr solice. sufficient lo operats @il tha fackilies
installed by the appiicant to malf#m comalence wiih the terms and
cenditions of the consent. ;

Nist Iater than 30 days from the-giate-of this conzent certify In writing to
the Mamber Secretary that upst fieseduction loss or fallure of one of
more of the primary souroe ol elecire pawer 1o any fachies installed by
the application to malntain compliances with tha term and conditions of
this consent, the application din'l;.gnp.nr‘..un:]br_radum or otherwise
control production and/or all emiasioms n order to mairtaln compliance
with terms and canditions of this cansent.

<§, Thare should not be any fuglive mﬂﬁnnﬂhﬂh prarises.

18, The Uguid effjant srising out of the cplimuen of the mir poflution control
squipmant shall also bs tread [ 2 ynenir-and io the stapgards sfipuistac in the
consent granted under Waler {Prevention & Cantro! of Pallution] Ast, 1874 by this

Boand).

27, f dus of any technologleal 07

all or any of tha eenditions referrad o above
ngnuhnymni:‘ﬁmipmu_ &I fr or in parf) this Scard ghall afier
tha applicant an opf g1
upon the applicant shall be bousd (=

22, The con

cha
for

. i
=

|54 this Bosrd is of opinion that
requitad veriation (Inciuding tne

ok -

af v vy all ar sueh condlfion and
2crrply wiih the conditions so varied.

-

- 4 e condifion of s consent order the

sant under Water (Praveafion & Control of Peliction) Act, 1874 and

. authorization under H.AY, (M &H) Rules; $958.
a3, {51 The industry shall dischaige aﬁh&iﬁ& thraugh = stack of minimum halght.
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ks mir Propertles & Infrastructure, For [V Y-Group Hnmfnm aumm .tui;
Gurgaon.

(5 The Ireightufltankamllml’e-mtum following aritedia:

il  H=14.0.0.3 Where sulphur-dioxide |d emitiad.
€ = Guiphur dicsdds amizsion as K, s
() H=74 {27 whers partioulale matier Is emitted, ' *

- @ = pariiydats matisr amission ag tonnalhr. ¥ h'_u.r using the formuia,
gvan abova the stack helght ahved s mare than n‘En then this
nigher stack shouid be used,

i) - The minimim siack height shoold be 30 Mts, . =2

24, Nothing in this consent lhtllbldllmﬂlnpmdulilhhﬂnmﬁnnnfﬂnyhuﬁ

aciien nor recaive the applicant form any responsibifity, Lizhikities nfmtﬁw i
which the applicant is or may be subjest,

23, The industry shal msintain the foliowing record to the satisfaction of the Buard.
1. . The induatries shall instail separate energy meisr and mainiain log
 books fer running of all sl pollution santrol devicas or pumpsimotos
used for unning of the same, ;
2 Ragister showing the results of varicus tesis eonddeted by 'Indﬁmr"ca"
i monitoring of stack emnission and emblant sir.

26. The Industry shall-provide sdequaie amangement for fighting tha - acoiderdal
lsakages dischargs of any polilants gasfiquids from the vassals, mechanizal
eguipment aic, which are Bkely to cause enviranment poliulion.

27.The consant belng lssued h}rﬂmﬂmrdmibn#& dﬂﬂﬂﬂ"lil’l‘-‘ﬁ*‘f ||'FET.|.r_r|f"
parfarmance conforms to law a5 required.

The consant s balng issusd pravisionally enly with 2 view lo accommedste Lhe
unk to provide it an cpportupity. to modiy ks operafion h'ﬂ'l'ﬂdlﬂl‘lﬂ $338 brir—
them in eanformity with the law of the land,

28 The industry shali provice nonsieachels storage faclitles for proper, disposal ﬂ..‘

r

20, The Industry shall provide ascoustic chambers an DG sats te control noiss poliution”
&nd ensure nolse lovel with the parmizsihie Imit

30, The industry shal submit on ske/of site emergancy plan. -~

21, Tha Industry shal submit A/R within 3 menths In case of 17 categoriss and’once
in & menths, 18 categorias L & M and keep all fhe paramaters within imil:

El The industry shall comply the publc llab&ty ineranca Ruls, ﬂ:i*l 8% amsaded 1o
date.
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| =mme.  HARYANA STATE POLLUTION CONTROL BOARD

C-11, SECTORS, PANCHKULA

Pt GITE-2STTEIOTY Bax Ko, 253410¢ A
No/HSPCR/2013/ s 3 Dated: *
To '
Ms-Ansal Properfies & Infrastruciome,
For W Y-Group Housing, Sushant sk,
Gugaon. .
Sub: Grant of consent for emisafon of Ar under section 21/22 of the Alr

(Preventien & Control of Pallition) Act, 1987, from 01,04,3012 to

21022013,
R P L e .
Kindly rafisr fo vour consaent uppﬁm'l:lnn for the extension of Consent

racalved through Ragional Officer, Gumpaan (Mocth) vide, No. 11702 dabed

02,2013 on the subject noted above.,
Wih . refsrence o your sbove applcsbion for consent for the

" amsicnvoontinuation of emission of 3.FM. =l paltutions into Atmosphere under Al
{Freventicn & Contrel of Polhriion) At 1851 hereinafler referred as the Act Mis
Ansel Properties & Infrastructure, For W Y-Group Housing, Sushant lok,
Qurgacn ane authorized by the Haryana State Poiiuten Contrel Boerd suthorized to
act as the Stata Board for the Prevantiofy ard Convol of Alr, Act 1987 under saction
4 to dissharga thalr Alr Pollution being smfted out of their fastory premises in
scooidance with the conditon as mentioned belowe-

1

The epplizants shall malntain gu-nd Rousskesping both within factory and I tha
pramises. All hosa pipeiines veiues, sfoiage tenks to, shall be ek proof. In plant
gllowable pollutants levels, If specifiad by Siate Bosrd should be met strictly.

TWo or more ducts with differant nqﬁuv of exhaust gases snould neither pe
infermixed not to pass through a comimsn chfmnay.

Adequate faciifies ehould be providadiorsamplng viz samplng holes st specifiad
locations’ and dimenslon plaffomy of apecified =ze and sirength fully
amangemants, sleckic connection and glve provide sampling ports In stack ete.

The epplicanticompany shall comply with-and cerry out directive/orders issusd by
tha Board in this consant ardar af gil-sibeguent Umes without negligence of hia
fits part. The applisant'company shall be fisble for such legal aclion against him
as per provision of the lawddet fn cads’dl vlcigtion of any orderfdlrectives. lssusd

at any fme and or nnnmn'ﬁhﬁnrvfﬁm am:l: conditions of ma conaent

arder, &
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M Ansal Properties & infrastructurs, Sar [V Ye@roup Housing, Sushant [ek. -
Gurgacn. : o i

" & Tha disturbed cendition in any of plant/piants of tha factany which 1 ikely to resdlt
incraasad amisslon or resul In violetion of smissien standards msnfoned In,
e E—l}l‘l.dlﬂﬁlﬂ H':‘- ‘Fr B] iE. 24': tﬂ nimmm R R s REEE Ihﬂﬂ m hl‘H‘I‘ll'mi W tﬂ ﬁlls :
Board telsgrephically under inimation to the Vembar Sacretery, Haryana Stele

Enliution Control Soard, Haryana, ’ . & k
& The tade chemicals materials should e handisd with due safety. The storage of
il chemicals shouid ba such that in tase of emarganay the chemicals coukl b
transfemed to other empty =k airtomatically and which sheuid b2 folaveed by & -
appeoved ak pofiution cortrol equiprent designed for warsl conditions.
7. A green ball (heving aufficien tafl and dense ires) eround the factory shouid b
provided urg_-grarintu-rmﬂmtnﬁ lpprqualnfma&:uaﬁ. : L
B Al the progassas using foxic chamicelharmiul gases shoulc be ﬂql.'l-l'pp!li with ;.1 -“

emargency sirsn eystam In werking esnciione for alerming the genseral public In
case of untowand Incldent.

g The epplicant shall -fumnish & all vistiing officer and/or the Giate E;nm, any

inforrnation  regarding  ne canstructioninataliation or , oparalion of ﬂ-m-'

astanighment of smission camrel system and such other partioulars as may bé
periinant to prevanton and control of air pollution. The industry shail aiso siaintan
and make avalizhls Inspection boak ta the officers of the Beard during their visits.

10, The sir peitution contrgl aguipment of such specification which shall keep the
smissions within the emission siandard as approved by the State Board from tima
mwaﬂmﬂbﬂlnﬂnﬂ-ﬂﬁdmm‘mﬁmmu pramisae whers the Industry P .
samying cnipropesed 1o CAIY an its business.

44, The existing sir noliutich conEod equipment if raquired shal be alerted i replaced_
in gesardence with the dirsction of the Boerd. ook

{9, All solid wastes Edsing In ine faciory premises shall be propery graded and
dispesad of by :

{0 Lnnﬂﬂ‘ri-mﬁuﬂnmmwcmmthHmiﬁnﬁhmatgﬂ.
does not give m-mﬂmmvmmnmwm{whhmnurﬂmuf
eamiad sway with storm muncff, .

(h  Compesting ls case of bia degradable matatials. '

5

1¥ tha methed u-lm:hmtlﬁnhmadfurﬂudiamsg] of aglid waste the - -

gansent 2 ~ should be procassec separataly and & should be
taken up which consant [ graniad. '

14, The rdustry shail submit an affidavi B the effect that the abave condiions shall
be compliad with by them duly attested by 1at class MagletrateMotary Public/Dath

Premembzglnner
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e

Ei‘s Ansal Propertles & lnfrastruciure, Fer IV Yutvoup Housing: Sighart ok
Gurgaon. . '

33 The industry shali submit Environmental At sport snce in 2 year.

a4 Tha Industry shall comply noise peliution (Rag and cantrol) Rulas, 2000,

35. Tha indusiry shall Install amblent elr staflon in case of 17 & 19 categories large &
madium.

- 38 The Industry shall chidin environmental cleamnce it apolcable as per MOEF

notification.

37, Tne lndustry shall inform to HO/RD office immediately by FAX In case of faflure-af
AFCM.

3. Unlt wil keea all paramaters within prescribed Imiis.

23, Unit will run and maintain s poliution confrel devices

43, |n case of bye passing the amissians, the comsent sha’ be desmed ravoked.

5r, Env. Englneard! (HQ)
For and Behalf of the Chalrman

. *  Heryana Stats Pollutien Control Board
- Panchiula
M. HEPCB/ANY alw - Dated: 7 ., _73 A3

| A copy of the above is torwarded to the Reglonal Dfficer, @urgaon
{Morth) for infarmation and neceseary acton. .

Cr -f‘r-fﬂ",f’—’*
Sr. Env. Engineerdi (HQY)

For and Behalf of the Chairman
Harivana State Poliuticn Control Board
Panchkula

-
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g == HARYANA STATE |
- % £-11, SECTORE, BANTHIULA
’ P 572 P Mo, TR
No/HSPCE/201¥ Dated:
To

- Sub?

Mis Ansal Properies & Infrastructurs,
Eor [V Y-Group Housing, Sushant ok,
Gungaon

Authorlzation for opersting a fuciify fof collection, recentfon,
irestment, storage, traneportation ﬂ&*m of hazardous westes.

e i

#indly refer fo your consent appliosficn for he sxtension of Consent

resaived through WMW.&WM]mHm 11702 dated

4" 28002043 cn the subject noted above.

1.

2

3

4.

The authorization granted to oparate a feelity for colscion, racepticn,
treatment, storags, fransportation and dise of hazardous wasiss.

The authorization shall be in force for @ peed of upto 31.03.2013.

The suthgrization s sublected 1o the senclons stetad below and sush
mndﬂnmumrhmﬂﬂldhﬂ#mﬂmmmbﬁmhm
mwﬂmEmmmmﬂ{pmhuﬂﬂﬁ:rhifmﬁ

TERMS AND COMDITIONS OF AUTHORIZATION

1.
'

= &

g.

The suthcrizstion shall comply with the: provisions of tha Enviconment
(mrotection) ACt, 1586 and the qules mmde HareLndan

The zuthorization or its conewal SHall Pe ppduced for inspection at the

request of an officer authorized by The State Poiution Comire! Beard.

The person authorized shalk nok sanf- i, sell transfer or otherwise
wwmmmmnﬁﬁmﬂ pror permission of the
State Palution control Board. s i 3

JAny unauthorized changs in pessiiiibil Bgipment as working conditions
s mentiansd in the application by e pessan authorizad shall Dconstituta
& breach nfhh.uﬂ‘mrlﬂﬁ&ﬁ. 2.2 .
it Is t8 duty of the suthorized Wﬁ_ﬁapﬁmmﬁnmﬂ of the State
Paliution Control Board to clase dewn the faci™y.

An applcation. for the renswal of an sEBoNzZaLoD enall be mads a8 lakd

* down in neie S{E)00.

The uni should have the Mmhmmﬁn. recaption,
reaiment, Tranaport and WWﬂuwrtﬁum In case

- ﬂmmmmummm&w,rm.mm. tha

onit shel make mmuurmnthmr' dumping & in ihe
disposal s 30 that the texde alsment 30es not woch down to poitde the

underground waler reaourtes.
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1.

11,

12,

13

14.

15

18,

13,
18,

«ErfistNo. iSeeRianty [ OO 9 . Dad 7

.I_ W £ .?- 5

Mis Ansal Properties & Infrastrocturs, For IV YeGroup Housing, Sushant =
fok, Gurgeam. # b

~E.nl-.unnsh.lnmmmﬁmarmhh-mﬂﬁma&mﬁn
o

premises for the dispoeal of thess wastes for & pariad of at |

years. In case he does not have any land in his premises, than shall make
appropriste  sfiematve amangement The sle for the disposal of
hazardous waste should be developed o the sxtent of 10 fo 15 feef deep

by making pucca cemented Impervicusinor-ieachats fining, properly
guarded with brandad wire alongwith digplay of sign board of the siza 4'%5

ghdng clesr indication of nature of loxic waste maln constituents, harmful -
effects and remedialianfidotes for ine awareness of the public: i
The collection, reception and transportation of hazardous wasts ahall be

carriad out by the suthorzed personpersennal, fuly traingd for this .
purpose, The \mit shall ensure the proper usage of safely measures such

as providing of gioves, gum boots, facs masks, goggies aic fo the workins
angaged In tha handing of hazardous waste. '

‘The suthorization so granied ‘shall be cancslled or suspended By the

Board afler giving en oppariunity of being heard to the oczupler if the unkt

fag: to comply with any conditions of grant of suthorization undar thase

roiss.

Used containers should be pre-cisanad by neubelizing and cleaning " -
agenizisobvents/ichemicals in the pressnoe of the Regional Offiesr
concemed,

The eooupier shall not sell or ransfer such waste on payment o without

payment o any unautharzad person who da net held any autherdzation,

The unit shall malntain the record of hatandous wasles at the facliy on

" Fonmelll submit reports regarding disposal of hazardous waeted Form-lv,

siatement regarding accldant sic and measures taken in emergencias on :
Feemn-V Netfisation and movement of Decument of Form-V1 and record of
import of hazardous wastes of Form VL :
The nccupler of the unlt shafl give an underaking on the Non<udiciel
Stamp Paper of Rs 3.00 duly atteshed by the |st Class Magisiats that the
oscupier shall dispose of hazardous wasie only within e it devslpped

oy it and nat et any place’ ublic place, .

The authorization shal be subjec! to eny condiions or Instristons
imposed by the Govt of India. , .
Tha unit shall ot disposa any Hazardous waste al say other Public Plage,
The unit shall store iha Hazardous Waste il the specified sile ior
Hazzrdous VWaste disposal are deveioped by the compelent autherity,

Unitwil malntaln its nor-leschate pucca storage site propary.

The umit will canply with provisions of all Envirormental lews nchuding
HW Rueles ete and comply with the directiohs -ssued by the
MOEFICPCE S Govt /HEPC B Hon'Dle Colirls from Bma to ime. ;

5r. Ehv, Enﬂéfﬁﬂi

For Ghairman r

A copy % forwarded to the Regional Officer, Gurgion (Mo

nformation and necessary action, He will ensure complancs of sbove conditicns. "

&r, Englijwfmfﬂﬁ_ *I
For Chelrnen _,
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* Laboratory Of The Tel-2332598
Haryana Stafe Pellution Control Board '
Vikas Sadan st Floor Gurgecn

Palg ¢ Menltoring
Isgued ko=
»/g Ansal API { Propartias A Infrastructure) fi=port Mai-560
Project IVY Group Housing Profect, Patad: 20.06.2013

Sushent Lok, Gurgasn

Deesription of the Sample: - Recelved on 14,0613 & sample of Trade effluent /-oomestic effiuent
from Bh, Yljay Cheudhary, AEE collected on 14.08.12 from Outiet of STP.
=3 i AMALYSIS REPORT

" RRauLYs ]

8r. Ferametars Outiet 5TP Prescribed Lmits

o 1, Colour , Sight Hazy , —
2. Orgyr Almost Odourfess -
3, pH value 7.3 _ 5.5-9.0
4, Suspandad Solids ma/l - 35 1al
5 B,0.0. for 3 deys at 270C mgfl 17 20
& C.O.Dmg &0 50
Y. Qf & Gresze maf : 03 iG

8. Conductivity asfom : 1740 o

Sampie Coilacted/Not Collected by Ls
Sampte Coasumed in testing

-% K i
HSP LB/ Lab/aRia01a/ | 07O pated &8 £0/5
Capy 2o b JSUnit-

a

§




a-- l l: !q ]
Harysno State Polindon Control Board
ez Smfan, Dppartie- Mow Carl, Gurgaen
wabeta
'ﬁ-’!d]‘%ﬁl’iﬁlﬂ!.ﬂﬁ'ﬁﬂ Basmil heggy, e atotmila
Mo, HSPCE/GR/ 1006/ Dated |/ - X0
To . ' .
L. The Bacremy, i
Mu?guhmt!m
Gevaimmant of mdle, New Delbe
L Ths Ohrlrman,
. Cenirel Folluilon Cembrnl Bomrd i
mﬁuw
-8 &,
2 Curpsss ¥
o .
g,
- . £,
o ¥
I'Hh'l gutes af TR TAL e A -
% Sib-a, Gurmacn hatd o 04.09.5008 &8 2100 PR &
sl HLO. HAPCH/TAS 2000/ -08 (G444 dared 03,22 2008,
Planm Eod sncleecd Baresith tha Mincias of Weethg = Pullls Helrdog of Mfa IV,
AdBinel, Buphent Lole), Gurgecs held ¢o 00.09.9005 a2 §:00 Pi Sr Infermaticn sans fortar ~
. ﬁmm
=
- ' Ragis=al Qfficar
: - Badst. Mo. HEPCE /GRS0M; dutad
=l A wogy af g by I forrRrded Tt [NSoTIng for Pooeron and neteeary
1. Thiw Coulbma, Marypria, Ags Peitiios Oostrs! Sourd Punchizia,
. The Member Sseratary; Hiryane Smte Folicton Contre) Seard Panchicite
1. Dinsdh Momar, Lak Gurguoe Fagion,
4 M/ s IVY, A-Block Buabast 1, Gorgesa.
- - m“
. -
£ 3 %
i . .;
3
i A '.|'|.-_ [] E-
T ] RN ' —
5 lj i w L]

Fanrnb w8

o el R e v

s
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il ? -reqiiirsinent. 'I‘hnn-n_ru:t mmu wore diractod by medimit (e gama to the
- " bogpd. . )

0 q 3. 4ls Poliukian It was nfarmed that e prrfect mazagmen; intends ts nstall DO
&t of copecdiy I000 EVA (TOOEVA % 2 + SO0EVA x 1) wikh wil be run es s
whsn pewer fulknce ptouze, The DO wat w01 be proriisd with the ch*=nev Reight

- Abcra ke bulding and with sccusic ecclosms e per OFCS directizny. The

A dotaily deslgn aloag with feanibiiny rypert has mot baen subasitted By the prajecs

L4 : . 'm:ummﬁ-ﬂmdwhémummmmmhﬁ

= . prapeseat must koep the amblent Nox Jevel below 75 FFM o3 por divsetions of,

== § The projsct groponzat enguies to the eMears and asialy that they will

Fmphhﬂm:ﬂum;&pcan&ﬂmﬁmmmqm

lhﬂdﬂﬂ,'ﬁqﬂntﬂﬁuhﬂtﬂhﬂlﬂlﬂn&h}lmﬂﬂﬂm The profect

. Proponent schmitted that they will invtall aprinite during serstraction phase fu

Ty semizelling tha duat, ~

4. mﬂmhﬁﬂpmuumﬂu_:mw—mhmmaunmmum
esnsEuctsn, Ahmw;mmmum:uwmhagamnmm
mmmnwdmkmh‘—mmWw
ﬁhﬂmmmm%mdmﬂm“mmt i
mmwammhmmlmummm

! ; rmuumumﬂunqhhmmnpmhmmdmmm

=k 5 * balng gm=is,

=i

-r_}:

S Meisy Folution; During oferdtional phase, the nolse poiuton will bs dus t3 g
o £ Dvaﬂ:nhrmmﬂ.nm;ﬂmmmum The praj=e:
¥ mm&mmm:nﬂmmmmﬂmmmm

.‘ T 9 Greas Belt Davelogmmants Tt wan infermad teak an edeguinie groce ol will Bo

R molatninud plong the Bouadoey of G complax. The Koyl EIA elsen net centaln
ina detadiod drawing: desipa as wail &3 $SUmakis echeme of grean Talt The projeat
Frapmasat were cirsclad to skt She eama tp the beard,

e i ?wmmﬁmuﬂumwmwumm
'. rl*,. g ﬂmmhmehm:ﬂmmﬂtngmmhurﬂﬂngmrm it was direoted o
. T W2 prajsol developars for eubeiting detalled, dealgn and drzwings of tha
M%mmmuﬁw%hﬂm!mm:
‘.._;t _ uﬂm#&tﬁhMuhmmnpnmwm
. : _fervoating, M&ﬁrrammiﬂ!;:EIhlEWw*ﬂ;mhﬁmhuwru
Hﬂ'llﬂﬁﬂ'iﬂ?ﬂ:li-'ﬂ:ﬁ'ﬂhh- I‘Wlﬂhﬁctdﬂil:ﬂ:nkl!wudm!he any misuse

ﬂl'ﬂ-nh‘i.u:hmg;-ﬁﬁlmu u-:-rwu-up_m-mn, L ST AR [
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1. Hi, J.8, Josbam

ﬂﬂm: ‘n“‘r:.

W
Gy DIC, Guegaon:
Blaghs Regional :

i l Wﬂ'm

officer, Hwrysad b

-t
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LT

mpnlﬂnwmnm wﬂmiﬁm:dhmmrnwﬁuthﬁ
projeat :

-~

Dr. m#.mwmmﬁw@mmﬂmmwwﬂh

bt this projeat ralsted to envispruoass
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File No. DEnCC-010001/%:2021-JOINT [MR.-ENVACT (Computer Ne. 420120 } S

L T T Vitagoiort Asonmiivind Aid iovs iy | v T

s NS5, Py tin Db s, Segb - 2 P dibnla,

- ||'*l|-l|-un B, T iy

(FRe | Jﬂfﬂh-u

recthor Cheneral,
F-J_*i'i'itmm'm & Himske Chusmse | degunisuis,
2

= Fhinar, Ioys Me-83-5%, Paryatan 1Bigwn,
Puanchkul,

Ovrder dated 28092020 i O M S6L2NNE tithed ay Praveen Kaklar Vs
Mokl & CE, Gl

hindiy refer 1w your office Mo N, DETCUH021 30853005 dated 70,10.2021 on

U gt cubed ahowe.

T this coutext, us per reverds ovnifsble in the pifice, o Js submited that no sueh

I
Envivemment Clearanyy was necorded in wvour of Mis Ansal Properiies & Infrasirocture Lid for [
carsictionexnpursion activities in Sushan Lok, Phase-l, Gurogram, whereas the I'P wus spplied
fow Exponvion of the prafect, but the EDS (Bssential Detaily Sought] wos rised an 02,02.2009 hy
SELAA in compliance of directions puswed by Mo ble NGT. theseaficr, the Pt propencd has

hot subrmitted Ris-reply In respore: 6 the FIS imad by SELAA,

2LE3ZLIY | secondingly Astinn Tahen Repon has been fited By CTTD on 21.06.2019 10 the offoc
Wiast CPCH it action: b {1} Chiairimm, Ansal Prapertics & Infrostsciure Lid. and olher various
depariments mch

Ceaual Ground Authoriy (4) Chaimman. Siale Envirmment Impact Assessment Awtharity, Haryuna
(51 City Magistrote, £, Gurugrum (6) Dirgctor, Tawy & Country Vanning Depansrent. Hag yana
(7)) Clhafemnn-cun=ME, Iakshin Haryans Bl Vit Misam [y Chiel Administrnane Huwryang
Shabars Yikos Prodhikaran

Further, it & subminsd ihai the nuilier wod comstdered by Hom'be NGT on

5 (2) Chainman, Maryans State Pollution Cantral Doard (3) Member Secretiry,

g

Chairnan, State Environmen | Envirmment Clearmsecis) granked o the Campany, if
Ipoc) Assessmind Authority, | sy be sevokiod nancdiately. No Expansion sase fn
Huryana Butiare velated b thfs site b cungidered Uil ¢omplimngs

of these 1hrrcuﬂ are e

comveried o 3092000 o follow up sction on the direeiom pastied by Lhon'ble Tribural, Shin

fn complionge ol duectns Ml by Hoo'hle NGT w CPCB, 3 neeling s

Vijay Kumar Coupin, Chalmien SEAC wag apueibedd o mitend the meetng on el SELAA. The
mster wis Bacussed  Trom eongerned erpenationkbepariments. The Refovnt prt of the
disgsisslon’Action Taken Regioet {ijed oy HSPCD bofore Hon'ble NGT vide leter dated 08.00.2020
s reproducyd a5 under:

"ﬂﬁm State | Environmen E-ha_mm-.::::r Bhri ﬁn}r Kumsir Liupra, ﬂmm
Ervironmsnt

pranted 19 the Company, iFany be | SEAC awnded il mecting  and

limpact Acsessisent | rovoked inamsdigel v, Mo | subiitied det no EC has beren i
Autbiorivy, Horyona | Bupeinslon cose in Rabere Tetabel | w0 thw Privpotiont Toe e witg vmdep

o Uiv site be comsidered 6l | rofenmoe.
complizme of thesy direetion nre
pghe,

1
1
- —

i i Fr you Kind Sofisrmention and Ty detion i tle minter, plese,
P
e r% u
doint Direpior 1'I'ul]”‘lf
lor Chairman, 5§

Jl‘__l_l_-mlu E,_ Irl:‘l.d.- it

S e SR i

Gemgrated from eQffice by AJAY CHAUDHARY, ASSISTANT DISTRICT ATTORNEY, ENVECS on 1S0M2Y 04:00 BN



Misc. 2430 Loose-Di

Subject:-  Action Taken Report in compliance of Hom'ble NGT's orders dated
282.09.2021 passad in OA No. 661 of 2018 titled as Parveen Kakkar Vs
Ministry of Environment, Ferests & Climate Change, Government of India
and others as per directions in the meeting held under the chairmanship of
WIChief Secretary to Government of Haryana through VC on dated
02.02.2022

Kindly peruse the PUC recelved from Joint Director Qo Direclor Genoral,
Ervimoment and Climate Change Development, Haryana vide email dated 02.02.2022 at
CRMOI-102.

it has been informead that with ragard ta meseting hedd under the chairmanship of
WiChief Secrstary 1o Govemmaent of Haryana through VC on dated 02.02.2022, action laken
raport in compliance of Hon'ble NGT order passed in OA MNo. 661 of 2018 dated 28.05.2021
titled as Paresn Kakkar Vs Ministry of Environment, Forests & Climate Change, Govemment of
India and others, and QA No. 688 of 2019 liled as Aditya Jakhar Vs. State of Haryana, DA No.
TE4/2018 titted as Kissan Udday Samitl Vs State of Haryana & others), O.A 15572020 tlled as
Dr. Manorama Sharma Vs TDH Infrastructure Lid. and Ors, MA Mo. 175 of 2018 in OA No. T84
of 2014 fitted as Kissan Udey Samili Vs State of Haryana shall be provided for incorporating ihe
same in the written reply to be filed and appraise the same before Hon'bla NGT,

Accordingly, action laken reports has been sought from the concerned DTP (RK)
from concermed DTF's (HQ) which'is as under:-

() Action taken report with regard to directions given by the NGT vide orders dated
25.09.2021 in OA Nc. €81 of 2018 titled as ttled 2z Parveen Kakkar Vs Ministry of
Envircnment, Forests & Climate Change, Government of India and others

The status repart with respect 10 compliance of the order dated 28.09,.2021 of Hon'ble
NGT passed in DA Mo. §81 of 2018 tlied as Wed as Parveen Kakkar Vs Ministry of
Enwironment, Foresis & Climate Change, Government of Indie and athers is as follows -

|3r. Mo, | Concerned | Action to be taken as | Action laken by TCP Departmant
. Department par order of HG_‘I_' | R |
[ 1 TCP Deparlment The Directer, Town and | Department has granted koences

Couniry Planning Haryane | to davelop & residential plofted
was required not to aliow | coiony mamaly Sushani Lok-|l over
any axpansfon or grant | an area measuring B04.21 acres
any complation in sector-17, 27, 28, 43 & 53,
GMUC, it iz submifed thal ondy
additicnal Ficenca no. 62 of 2007
(1.0 acwes) and additional licencs
nos 32 of 2011 [1.55 acres) wears
granigd after the MOEF nolification
datad 1408 2008,

It = significant to rmention hat s
MOEF natfication dated
14002006 i3 applicabls  from
prospective affect, therafore, the
ficenceas granted pror to the said
notificaton does mol fall in the
| ambil pf he said n$odfcaton,
Monesvar, nd any such condibites
i for compliances of such MOEF
: ' notification 'were imposed In the
licences granted price o |
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14092008 wrl the residental
colony of Sushant Lok-|, GMLUC.
Thaﬂnuwumgrmudﬂmlw|
year 1885,

DTCP has not granted any
expansion and completion in the
colonles subject cited case.
Further, colony has been
transferred to Municipal
Corporation  Gurugram  for
maintenance purposes  vide
order dated 12.02.2018.

S

Viknas Pradhikasan
and Town and

Departrmant

TCP 1o explain how
lirenes  hawva  bean
granted for deweloping
sociaties withoul ensunng
requiremant of providing
pasic  infrestructura  of
waste managament ard
ather amenities regquired
for chean ervironmant &nd
what action iz being lakon
whan viclations are found.

Cepartment issue licences with a
condiion that licences shall be
only responsibie for providing basic
infrastructure  such &8 wasla
management and olher amanilies
il the time Whese Sanices are
made gvalable by the Siate
AQEnCiEs.

Furiteer, even &t tha times of grant of

Departmant is. HSVP for public
haalth services and HWVPHNL for
glectric  infrastructure  regarding
provisions  of  intemaladamal
gorvices are ensured. The Ecences
s bound to get NOC from

Envirosirmeal Daparmand
(SEIAAMoEF) and & condibon io
comply with the condilions of
MoEF riotification dated
14.09 2006 is also imposed at the
tima of approval of bullding plans

I view of above, TGP Depariment
at every stiep Te. al the lime of
grant of lcence, spproval of
buiiding plans and valid NOC w.rt
NOC from  SEIAAMNSEFSCC
enguyred  before  issusnce of
occupation/completon certificats.

Departmant hes olso writing o
Director, Environment gnd Climate
Change o feconstiute Distric
Level Cowmmittea (o include
DTP{EnD constituied 1o implamant
{he directions issued by NGT from
ume o tma regarding building
wigkatons,

| Impact Assessment

¥ Haryana State lo oocupation and | The colony has baen transfamred to
Pollution  Control | handing over to RWA | Municipsl Corporation Guragram
Board, Town and | audil of compliance by & | for maintenance pumposes vide
Country Planning | proper and accountable | order dated 12022019, The
Haryana, Siaie | mechanism needs o be | complstion certificate in Sushant |
| Erwironiment ensusad. Lok-! has not been grantad.
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Authority, Haryana | Ravamping of Town and
and Stale Experl | Counfry Planning
Appraisal Department, SEIAA,
Commithees BEAC and Stake PCP and
thair inter-se-Coordination
is a must for meaningful
and prompt sction against
wialalors.

Il is submitted that TCP, SEIAA
SEAC and State Pollution Control
BﬂdmﬁﬂwmhﬂmﬁEnml
specialization and acl eccording o
their Fules/nomne and  svery
department is responsibie for ther
functions/compliances and ad
againsl the violators. There 5 no
need lo prepare a  Saparate
BT,

(]  Action taken report with regard to directions given by the National Green Tribunal

in DA No. BBE of 2018 titlad as Aditya Jakhar Vs. State of Haryana,

The stalus report with respect 1o compliance of the order dated 28.03.2021 of Hon'ble NGT

passed in OA No, 688 of 2015 tilled as Aditya Jakhar Vs, State of Haryana is as follows:-

3

"Br. No, | Cancerned "Action 1o be taken as | Action taken by TGP

department and Date per order of HGT
of order

Department

'ﬂ"ﬂ-itpm]m

1. TCF Depariment and | The TCP  Department | In his regard. It is submitted
order dated 01,10.2020  shall alsn inchude | that e Department  has
conditions, seaking NOC | already issued the odders
fom Power Deparimant | dated 30.10.2018 to the effect
bedore granting OC fo tha | that the rspons of Power
gevelopers and TCP | Dapartment shall be obiained
Department shall also | before grant of Occupation
garmark requisite land for | Cerificate’ Complation
sub-stations at the tme of | Certificate from HVPHNL wrt
approving the layout plan | erection and commissioning of
| for the peojects. TGP | the Electical Infrastnucture in
Cepartment has aisp | the licensud colonies. The
been directed 1o caplore | reports  being  socught | al
and impose corditicns, | different level of approvals
a5 indicated by Honble | from Power Depariment by
Tribural for reguialing the | DTCF are as under:-

enviranmentsl norms In [T, Superiniending  Engineer

[Planning), HVPNL il
reman the member of
BPAL, PP T tha
represertatives of DISCOM
may attend the mestings of
BPAC. In furtherance o tha
prder IssUed vide momg na,
PEM42019M18115-128

daled 0BD7 2018 of the
Depardiment of Town and
Country Planning, Hargana,
the Powsr Deparment,
Haryana shall sIue
necasEany ordars whersby
pongemed offlcers.  of
OHEYN & UHBWN @ skl
-assist Superintending
Engnear {Plannag), HYPM,
Panchkula in Lhe
sssessment of electrical
infragiruciure requirements
aned nmate e sama D
DOTCP before approval of
Siilicing plans. Thea
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&,

Superintending  Enginoes
(Planning), HVPNL  will
send his comments within
15 days from the date of
receipl of a sel of building
plana from the Town &
Country Planning
Deparimeant.

After the approval of
building plans, the Electrical
infrastructura Flan/
Estimatas of the licanced
colony  shall be got
approved by the colonizor
from DHEVMNUHBYVH &
ansure  the integration of
wlectrical Infragruciure
mequirements and the cost
thereof for the licensed
areas,

In casa the colonizer plans
o develop a colony In
phased manner and gets
the bullding plans appreved
in phoses, then the Bank
Guaraniee 0 ba obtained
ky the Power
Deparimant/DISCOM  will
glsc be In  phase-wise
mannar Lo, only for that part
of the colony which the
colonizer intrnds s}
deveiop. The  Electrcal
Infrasiruchurs

Plan/Estimates shal also,
lika-vise be approved
phne wing,

Before grant of cccupallon
pertificate/completion

cartificaly; as the casa may
ba, the Town & Couniry
Flanning Department will
geek  report  from the
Superintending  Englieer

(Panning). HVPNL. |

Panchkuia with respect 1o
the urackion %
commissioning of  the
Elactrical Infrastruciure n
the colony B85 per the
approved Electricsl
Infrasruchune
Plan/Estimates of  the
colamy.

TCP department and
onder dated 28.08 2021

it s for appraissis of
Hon'bta  Tribunal  thal
agansl the Devaloper of

Mo action is to betaken by the
Depanment.
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| sready wvide s oOrder
| dated 01.03.2021
delworad on 09032071
appoinied Infarim

Respution  Profassional.
A lefter dated 10,08 2021
by Regiomal Oificer
Gurigram has  baén
skeady basn imseed o
Interim Resalution
Profgssions wih request
lo relssce the payment of
| Rs. 169 O In fawor of |
Haryang Sisle Polluticn
Contid Board The
copies of sfemertioned
o oeted 27.07.2020
and letier daled
1082027 =B heehy
ennexed B Annexure

Fid and RIS mspactivaly” |

(i} Action Taken Repori:-

1. OA No. T64/2018 titled 38 Kissan Udday Samiti Vs State of Haryana & athers)
before Hon'ble National Green Tribunal (NGT), PB, New Dalhi.

2 O.A. 155/2020 titled as Dr. Manorama Sharma Vs TDH Infrastructure Ltd. and Ors.

- | MA No. 175 of 2019 in OA No. 782 of 2018 fitied as Kissan Udey Samiti Vs State of
Haryana.

The status report with respec] v compliance of the order dated 28.09.2021 of Hon'ble
NGT passed in DA No, To42018 tiled 25 Kizsan Udday Samill Vs Siale of Haryana & ofhars
and CA, 1552020 mied as Dr. Mancrama Shama Ve TDH Infrastructure L3d. and Ors g as

Action taken by TCP
Department

Regarding issue of black
lizting of project praponent Le.
TO infrastructure Lid, Parker
Eslale Developsr Pwt Lid,
Pardes: Developsr Pvi Lid,
and Narang Consiruction and
Fmance Put LW, ot s
submitied thal Parker Esiate
Developer Pvi Lid, Pardesi
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| Developer Put. Lid and TDI
Infrastructura Lt hava
alteady Gled chi appeals
before Hon'bla Suprerme Court
and MNaerang Construction and
Finances: Pvt. Lid. has
approached the Hon'ble High
Creurt against the ordars dated
2102010 of Hoable MNGT
jssued eadier n the subject
cited OA and the matier is yel
pending for decision.

Further, two developers i,
CMD Bulld Tech Pvi. Lid, and
Farker Estate Development
Pvt. Lid. have already paid the
50% mmount of compansation
imposod by Honble NGT (in
| complience of oders of
Hon'ble Supreme Counl dated
11.08.2021). The Hoe'ble
Supreme Coun has also
gramed stay in favour Fafkar
Estale Developaer Pyt Lid. and
CMD Built Tech Pvi Lid. TDM
imfraesiructiors Lid, has  also
epproached the Honbie High
Court of Dalnl by way of weit
petiton,  Since, vanous. |
pefitons  / Figations  ane
pending in  various ocourts
hence, no action for black
listing of the project proponent
| has yat been iniliated.

L 2 | Dapartment to explain the | The dreft of affidavit after
| issue of grant of licence | spprovel of DTCP  stands
| withoul ensuring provision | forwarded o Advosals  Bh
ot basic infrastructure of | Anil Grover, Haryana for
wasle managemant and | velling on 21.01. 2022,

ciher. amenities reguired
Iﬁ:l'uiam grvironmant

(Vy  Action Taken Report in compliance of NGT arder datad 21.11.2019, 01.10.2020 &
28.09.2021 in OA Mo. 506 of 2019 titled as Mukund Dhota Vs Unlon of India and
representation 'with respect to failure of Smart Housing Pvi. Lid. to comply with
conditlons of Enviranmant Clearance - Mukund Dhote.

The status repart wilh reepect to compliance of the ordar dated 28.09.2021 of Horble NGT
passed In OA No. 506 of 2019 tiled as tled as Mukund Dhote Vs Union of India is a3 follows:-

Sr.no. | Concerned | Action to be taken as per | Action taken by TCP Department
department | arder of NGT
1 TCP The prowision of black- | The Deparimeni has already laken
departmant fisting ard sleps by the | &cbon n the matter and vide orders
Elate in this regard and | dated 18.01.2021, the Direciors of
seizing of the property of | the companies héve been debamad
the project proponent. (OA, | and restrained from taking new
Mo, S062019) licence: s
2 TCP Sealing and taking | The directions have been issusd lo
depariment | possession of public utiity | STP, Faridebad vide this office memo
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spaces in the project
soaling and laking over of
vacant flats, i any [OA
Mo, B002019)

dated 24.12.2020 wilh 8 Copy 1o
Deputy Commissioner, Faridabad to |
identify the un-allobediunsold Rats
and to ake over the possession. DG,
Fardabad was also requasted not o
register any sale deed of flats faliing |
In e said colony without obtaining |
NOG from STP, Faridabad.

in referarce to abowa direclions,

commilles vide  memo
030 i) of

giod
DTP{E

STP, Faridgbad constitted a8l

andabad, DTP '

HSPCH. Fandabad o fake
possession of all un-sald
wnitproperties to recover the panally
imposed by the Hon'ble Tribunal, As
informed: by field ofice  STR,

Fandabad vide memo dated |

| 13.04.2021_ the club buliding has

| akready

been seslec joinfy by

| Pallution Daparment ard DTRE),

Faridabad nowever oo un-soid  flat
hesia bean raporked

by fielc office

Further SE, HSVP, Fardabad has
also been requested o ensure about
distharge of sewage and sold waste,

Sieps taken by the SEle in
view of repot of Joint
Committes fled I O.A No,
HE2019 and conclusion

made 0 this  repost
ongwith
recommendstions_

Hon'ble NGT vide order
dated 28.00.2021 has
dizposed off the
application  with ___ the |
direchon 1o Stabutory

Two comimiees Le. Stale Lewel
Menitoring Commiliea and District
Level Meoniioring Commitles siands
constituted vide notificetion dafed
24092018,

& pmposal has alkeady been
submitted by DTP{HOBCE on
concemed file to inform Diractor,
Environment and Climate . Change

L Depariment to add DTP{ERL) i the
L Disiriet Level Commities constiuted

Deputy Commissioner of the Dhetnct

Authorities ta Eke
remedial action for recovery

of assessed conypensation
gnd for prosecution of the
project proponent and s
carcarned funclionanes in
accordance with law and o
fake preventive sieps 1o
ansure thal such siuetion
oo neslk arise in future,

far imgleimentation of the drecHons
lssued oy NGT from time o fme.

Moreower, & k& informed that ihe
company has filad a civil appeal no
3404 of 2020 befwe the Homble
Apex Courl against onder dated
21112018 passad by Hon'ole RGT,
The Department has to file the reply
which stand spproved by DTGP and
gent 0 AAG, Harvana, Suprame
Court of india far vatting. Tha mather
I& likely ta be listed on 07.03.2022.

under the chairmanship of concamed |
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Bonexure- - [y

Notg

Vide CPCB latler dated 18.06.2013, ihe folowing directon was issued to the Member
Seoratary, Central Ground \Water Autharity:

‘Ervirconmental Compensation on accoun of extraction of ground waler throwgh
48 nos. of fube-wells withoul parmission and defunct rain waler harvasfing
system in Sushant- Lok, Phase-1, Gurugram be defeimined and Jevied
immediataly.”

Vide Order dated 13.06.2019, the Hon'ble NGT has further held that:

“We find from the affidavil filed by the CGWA on 09.07.2019 thal compensation
has besn assessed for failure fo recharge the ground weler in terms of the
condiions for ground water extraction at Bs. 40 44,000.00 per anaum. The said
amount may be recoverdd as inferfie cormpansation.”

Action taken by CGWA | CGWB NWR

T.

Vide |stter dated 30.08.2019, the Chaimman. M/S Ansal Proparies and
Infragtructure Lid., was direcled by CGWA o deposit the amount of
compansation in compliance to the Han'ble NGT'S Order dated 13.09.2014.

Vide letter dated 21.10.Z018, white replying o the saguest 1o reconsider the
gecision on penstty, the Chairman, M/'S Ansal Properties and Infrastructure Lid,
was again direcied by CGWA (o deposit the amount of compensation in
compliance tothe said Order.

Wide leiter dated 14.11.2019, the Tehsildar, Gurugram was regquested by CGWE,
NWR 1o gel the compensation recoversd in pursuance to tha Recovery Ordar
dated 22.10.2018 issued by Gurugram District Collactor,

in pursuance to Mesting held on 30.12.2012 under the Chairmanship of the
Adastional Deputy Commissioner, Gurugram, vide letier daled 01.01.2020. action
faken report was submitted by CGWB, NWR 1o the Daputy Commessioner,
GurEgranm.

Vida latter dated 08.05.2020, the Deputy Cammissioner, Gurugram, was again
requested to {ake necessary action for recovery of envircnmental compenaation
of Rz, 40, 44, D00)- per annum from the project proponent,
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Lamciggizmar,

M.icizal Corporagion Girugsam.

i aCrnr,
Urhae Loca! Bogles, Parchiula
Haryang,

Meawa No. BE-Hoet, -1 MCS202 {pang Datedrd1.07.2022

Meetlng to ba hetd under Chalrmanship of Werthy Chiaf Sacratary to
Govarnmant Haryana thiowgh YC.on dated 02.02.2022 st 12:30 &M 1o
discuss and compliance Hon'bla NGT Orders passed in OA Mo,
651/I018 trlad 25 Praveon Kaxkar Ve Mjnigtar ot Envirgnmént, Farest &

Climate Change, Government of Indis & Ors. dated 01,10.2021,

DERCC/ADIE FOT-215 dated 2804 202%

I, Inrefergncs o ahovs suliject mlatler, it ig sunmittes that mather in e
neldtes b0 Sushart Lo - 1, rerbls NGT vide spder deted DE.01.2015 tonk
cognizerca sof pisped Viniatisn of amirgamental  forms in Corsbruciing
Mosing prafact withoue  regulsite ROREENL Lo epirate  unfer  ths A
[Pravention axd Condrol of Pollition] Ak, 1581 ang Watpr (PrEvantion and
Sontred of Boliution) &ck, 1974 ang coAskreting the same without rerRisne
Environmantal Clearanca {ECT by Arsal. Properties amd [nfrastructure Lrd.
Tk major vioianens 1s alleged in the ComMpheing warg 12 yrdar -

A, Bbcormes of rain wayr harvesiag sysiem
b. Extraeting grouand weaber iHagely.

y Els.r.hnq-mgiwmge in store waber drain
¥, Coeraning DG sets withisut any Sateguards

2, Agenda- PoinE Mo, 4. Compliaqce of direction issued. by Honble NGT Wi
cedey dated 0L 10,3021 by various stake Hoshers GEPAtTRtE. (1 is further
aivEctad N Iatioe  dabmd 2000, 2022 amian i required b Be faken on
Pellowing mention poinks by Urken Lacal Bodies Departmnt -

[ g, | Cancemad Action % be taken o= per tha Crasr of |
L | Dspgament | Hon'biz NGT s "
5, Urtan tecal | Taking  appeopriate actiond o lssiben

| dodies,  Heryana needing fofus Mok water hareestng,

and Public Heslth | gresrecy, lwaving . dpen  spaces, dual

| & . Engifeer) | mping system For usilization of Trestes
Department, water far reuse.

| L Haciare |

& Updated status in resoanss b pnk o 5 g moues of whbdr ha .
ureanery. lavinn cpen spaces, dusl PG Sratam ter ublizacion of trastes
wEor far rewso ek Sushang Lok -7, Gurigram are Semmartzed an
bliw--

| Wamar Harvmsting | 17 Bsiant Lok = T e B S0 Tes oF Rain Water |
Warvesting shrussives  whieh  are funclicmal' and
| gl e maintsinad by MOG. I iS5 furthr s nmitted

Mﬂ#ﬂhﬂhﬂlnmhm:. of mare
-! R HS, wh Mpisled by 30 hine

| Geesnery. | Opn | Municpal Corparating Burugram took over the |
| Sphcms | Susnanr Lok - 1, for maimansnce Durposes in yaar |

| 2018, Ever sines the Murnigipal Eoeparation ook osr

g e | the parks ot Sushank tok-l tRtal 100 parks have
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B .G o e ey o

T ldry ranevatad out.af Wik G s, O those GaRs |
| ‘which wern doseited and dlispidates ar thie fime of .
iha aver, Tave besn manosted [ cestoees
traugh cantrdclual ggenoies apd the olher &0 nos,
illma WEPR rencviated b plsnima piaats, gossziog
cand plantabion of hadges and gorsen featires Ehg
" arevgig enongtediation of candpy, apes gyms and |

— =g

nﬂwﬁm-wm Iy sm{qn-: Lire-3 MU |
has panTed sbout 41,400 shrung and 1800 trees n |
{ parks-and other appreved green areas of Sushart

} B ol 5 |
Duai Piping Mt iF supmited Wt In Stahant iox - 1, 00 005, |
Siysharn and | Amcartradlzed micm STPA Rave been installad fhaying
{ ulilitation gf ‘ezpadly of 50 KLD and 2% SLD for reuse of troaten
| Treatod wish | waEr, Thee Munisisal Corpoestisn Gurugrem & e e |
| water, | Eroess of covening a1 the panc. of Sushant Lok = © |

Pondes leMlary Mested waier pipeling whah  will
| rodues the depeiiinoy &8 feesh wWares usege, A
Ltander f0r bus work has been foseed for phe
- dmpeneiment of sgancies for providieg and faying of
Lertiary treabes waner pipoling Fom e main vk
e ef - tertiaey. Uriiten water of GMCA for laying

ateral llnes i EeiPaslhs.

TR SRR To el the 3 (T Falor by Mansgang their

WEETE  Processing | wiksle end procesEng ENe gami G gecenerslipes

Faelity manoe, i MO5 has 4B moEngiey wia

} pravide - hemy Mippert  for  onsite

wimgasting - for Dladegradeble waste. Lt of trwss
| | Bgencia e alse avellabls an MOS website ard wijs
| [ Bute Waste Gereratsry,
; T Susiank Lok - T beselegradetie waste i Laing |
procesied af 06 diffessnt  iscatiens with eohnica |
suppot of M/E Greenbandiv, s Gurgasn Waste |
| Mamapament and M Balencing Bils and thew ao
| proesgsing eheyr D TR, |

b vigw of ahove, updatsd dtabus g rray kindly becongidesss,
.-—'_1?_‘,
&y ~ M, < IT
Muntlpal Corpamaticn

: : AGEUFE I
Endst. Wo. BE-Hare. ~1/MEG/2021/4388-502  Dated:0L, 02,2008
Acany of sbove |s fanwardan 0 the fallewing far infapmation plesse.

1 Hugel QMiosi - Envirsoinent eed Sustainabiity Wing, Municipal
Carporatian Gurdgram

2. Joint Carmmisdionér = WE, Municipal Corperaticn Gurugram,

3, - Regional Office: -North, Haryera State follution Commrel Bosrd, Ganugram

4 PA & Commizsionier [ Adol. Commissiontr = TV, momicipal Carporstion

. fort, 11
Municizal Carporstien
L Ugea
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GMDA
GURUGRAM METROPOLITAN DEVELOPMENT AUTHORITY
Letter No. E-22 12022 Inifra-1171 38

Direetor General,

Environusent & Climate Change Depactiment,
Bay Nu. 55-58, 2™ floer, Sec.?,

Panchkula, Haryana

Subject: - mthm-ﬂuwqummp-mmMuﬁwu_

Ref:- Your office memo No. DE&CC2022/207- 201 duted Z8.01.2022 and moeting heki
thorough VC sa dated 03-02-3022.

mmﬂnuﬂmﬂmﬂmmmwdww.
ﬂmﬁqhﬁﬂtﬂﬁnﬂﬂm’ﬂrﬂ:—uhﬁhﬂndhnmdlnulmnfﬁm'hhﬂiﬂmmEMI
{uploaded on 01-10-202 1), The netioe taken repart in complinnee of Hon'hie NGT orders duted 05-02- -
2038 in mspectof the shuve 2 points had alnesdy been submitted vide this office leter Mo, 3913000
Infra-1L261LS duted 22-06-2020 which mess abso been acknowledged in the NGT orders dited 0502
2020 and 28-00-3021. Hoswiver. ile iatest reportistatus s 5 under de :
[ m"ﬂnu smed by the Hon'bie | Action Taken Report by GMDA ™ .!
1 ﬁmmmmmlywﬂnm'm:ﬁwmmm cotnection has been
the compuny be samctoned for oy | sandtioned by GMDA in Sushame Lok-l mnd
further esparsion of the peoject ih-mﬂn;'ﬁﬂ:timhﬂ._ulapmwh
Sushant Lok, Gurogram |ﬂ=-lq_ﬂl'ﬁmunﬂlnmﬁﬂq;u§'ﬁuﬂﬂ¢wl
: | Water sapply connection dn fulee W e

company,
3 The unueaisd sewrge from premises of | o untreated sevwetige from Sestent Lok-] b
[ocipeny by Storm Water Drain be | flowing into the storr waterdrain
stapped, .

|

Further, brhlhoininmmdﬂmﬁmm:uﬁkmhkhlﬂu:hhgﬂmﬂﬂd vrith i letiap &
spirit and s oo offfcer'sfficial of GMDA is esponsible for allowing the violations of conditinn
of ligense issiesd 10 the builder Mis Ansal Properties asd lifimstrirctore Limied.

This issubmitted for your kind nfomation & PECEsEaTY Tetion please,

Chiel E&Wl_hﬂﬂll

Gorugram Metropolitan Bevelopnsen Asrthoriey
Ciurugram
Email 1D - i
A copy of above is forwarded 10 the following for infarmation and Aecessars action phemrse,
1) Cl'dn[',ﬁ{.;:nmm: Officer, GMDA, Gursgram
: nORissioner, G

3 D,

4} Superintending Enghiveer (Sew. & SWOL Infea-1L GMDA, Gurgrsm.

7} Execotive Engincer, WS, & Draicage, Infra-1l, GMDA. Giulrugram,

—

Thebi {om i iiim, BRSSP e sy % WEmay i [ha i e sl ey VR M ki b ey Wik iy
thFhm;:-ﬂa.M Fd-ﬁ'qh;h.,plm-q:ﬁmhlﬂ-m-lw-#l hﬂﬁmﬁlﬂiﬂ.

PLOT NO. 3, SECTOR - 44, GURL GRAM s ¥
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Ftzd AN Gamail - Fwal: Mesling o ba hebd unce Ghalrmanship of Warthy Creel Socratery o Gowntment Haryaad Buosgh VO on deed 0.,

M G Mma [i Legal Branch <legalenvhryfgmaill.com:

Fwd: Meeting to be held under Chairmanship of Worthy Chief Secretary to
Government Haryana through VC on dated 02.02.2022 at 12:30 PM to discuss and
compliance of Hon'ble NGT Orders passed in OA no. 661/2018 titled as Praveen
Kakkar Vs. Minister of Environment, Forest & Climate Change, Government of India

& Ors dated 01.10.2021.
T messags

e cmme ELE

Environment Govt of Haryana <envirenment@hryonic.ine Thi, Fet 10, 2022 at 3:54 PM
Tor, legalenvhry <legalenvhry@gmai.com>, Raj Kumar Chaunan <tochauhan.sevgiihng.gov.in>, prakashnimal5
<prakeshnimalf@gmailcoms, swahervana <swabaryansgdgmail.com>

From: cencrhudadigmalk.com

To: "Envirenment Govt of Hargana® <envircnmantiinngmc in=, kspobmsi@gmail.com

Sent: Tharsday, Febiuany 10, 2022 5:17:55 P

Subjact: Mesting to be held under Chalmmanship of Werthy Chisd Secralary (o Government Harana through VO on
dated 02.02 2022 at 12:30 P to ciscuss and somplisnce of Han'ble MET Ordars paased in OA no. BS112078 litked as
Pravwan Haksar Wi, Maisier of Environmesnt, Foreat & Climale Change, Government of India & Ors datad 01, 10,2021,

Ref;- Please refer to your office letter No. DE&CC/2022/207-215 dated
28.01.2022 on the subject cited above.

As per received Agenda vide letter under reference, reply on Point No, 3 & 6
is as under:-

Paoint no. 3:- Internal water supply of the sectors is being maintained
by MCG, Water connections are issued by Municipal Corporation
Gurugram. For the plotted colony and Group Housing, the master
connection is Issued by Gurugram Metropolitan Development Authority.
Hence, no action is to be taken by this office,

Pgint no. 6:- The matter of issue of license relates te Town &
Country Planning Department, Haryana, The matter of clear
environment and viclation of the environment norms relates to the
Town & Country Planning Department and Pollution contrel Board.

¥ .M. Mehra

Chiad Engireer-1
HEWVP, Panchkula
MT2-2570882

P, see the aflachment,

Regarcs

Dicecicrats,

Ervironment & Climate Change,

Gavt of Haryana,

Eavs Mo 55-08. &iwd Floor, Parnyatzn Bhawan,
Seclor-E Pancikula

Cantagt; 1T2-2568802

Azach g :
ANt pManotsay o 8




116 CWP No523 of 2018

Rajeader Singh and others versus The Stale of Haryana and others

Present : Mr.Shilak Ram Hooda, Advocate,
for the petitioners.

&= F W

It is comtended that neither the compensation amount was paid
nor deposited with the Reference Coun in accordance with law. Possession
of the acquired agricultural land is also claimed to be with the petitioners
and sought 1o be substanuaied with pholographs as well as eninies m the
revenue record. It is further contended that the urban area is not being
developed by the State Agency rather it has been handed-over ta the private-
bhuilder.

Notice of motion for 21.02.2018.

On our asking. Mr. Ankur Mittal, leammed Additional Advocate
General, Harvana, accepts notice on behalf of the respondents.

Let five copies of the writ petition be supplied 10 him during
the course of day failing which the writ petition shall stand dismissed for
non-proseculion.

Counter reply, if any, be filed before the date fixed with an
advance copv to opposite counsel.

The District Town Planner; Estate Officer and Land
Acquisition Collector concerned alongwith the revenue staff are directed o
remain present in Court alongwith original records.

Meanwhile, status-guo re: possession be maintained.

(SURYA KANT)
JUDGE

January 12, 2018 (SHEKHER DHAWAN)
rhinder JUDGE

191
- Downioaged on - 30-03-2022 20:13:05 ::
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PUBLIC HEALTH ENGINEERING DEPARTMENT, HARYANA jincvans
Hoys Az 13-18, Soclos-d, Ponchtole=s 134811
Fh, LT2-2321671, Weksire. RMIps /fphatdharyasa.gowein
SMKE Tod! Frice No. 1BD-180-5578

@ STeTEaTEeRT  SiTEETTEEST T, shreTem Pl_féc:':r

From
The Engineer-in-Chief, Haryana,
Fublic Health Engineernng Department,
Panchkuia.

To

Tha Direclar Generat,

Ervironment & Climate Change Department,
Haryana Bays No. 55-58. 2™ Floor.

Secl 2 Panchkula

Memo No.| 1,8 -PHED/urban dated :b1.02.2022

Subject Meeting to be held under the Chairmanship of Worthy Chief Secretary to
Government Haryana through VC on dated 02.02.2022 at 12:30 pm to
discuss and compliance of Hon'ble NGT Orders passed in OA No.
661/2018 titled as Parveen Kakkar Vs Minister of Environment, Forest &
Climate Change, Government of India & Ors dated 01.10.2021.

Please refer o your office memo Mo, DE&CC/2022/207-215 dated 28.01.2022
an the subject noted above

Kindly find enclosed herewith a Folicy on reuse of treated waste water notified
by the State of Haryana vide notification No. 5/18/2018-3PH Dated 30.10.201% & published
in the Haryana Gazetle notfication on 05.11.2018 o conserve/ save each drop of water,
keaping in view the fast dwindling water resources, It has been envisaged in the policy thal
each and every drop of treated waste waler will be utilized for various purposes in thermal
plants, Industries, construction, Horticuliure and Irrigation purposes etc

n . 8.1.2.2 of tha policy is regardi ual wa

in HousesiDfficas/Business Establishments which is in the agenda of the meeting
r raferance.

This s far your information and further necessary action please.
DAJAs above.
. 1

5
~Exacutive-Engineer (Urban)

For  Engineer-in-Chief, haryana,
PHED, Panchkula® 1|,1.|'}"

Letter 2021{31.12.2021)



/_#'1- DAKSHIN HARYANA BLILI VITARAN NIGAM
D; Office of the SDO DLF City Sub Division
AJHBVN DHBWVN, Sec-31, Gurugram- 122001 (Haryana)

“ 0124-2384755 Websitewww,dhbvit.com EmailiD; suloopd Heitvi@dhbvn.org.in
To

Environment Dept
Govt, Of Haryana.

Memo no.: 7460 Date: 15/03,/2022

Sub: Meeting to be held under Chairmanship of Worthy Chief Secretary to Government
Haryana to discuss and compliance of Hon'ble NGT Orders passed in OA No. 661,/2018
titled as Praveen Kakkar Vs. Minister of Environment, Forests & Climate Change,
Government of India & Ors dated 01.10.2021.

In view of above subject cited matter, this office has filed the reply in the hon'ble NGT
for compliance of the order.

Copy of the same Is hereby attached far ywour kind reference,

LT

]
S/Divn, DLF
DHBVM Gurugram

CC- The SE/OP Gurugram i, for your kind information please
The XEN/OP 57U Divislan Gurugram, for your kind information please.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
LA Nio. of 2022
Original Application No. 661 of 2018
IN THE MATTER OF;
Proveen Kakar & Ors, ..Applicant(s)
Vs,
Ministry OF Environment & Forest & Ors. ..Respondent(s)
§ anp
Dakshin Haryana Bifll Vitran Nigam Limibed ..Applicant Company
INDEX
Sno. | Particulars Page No.
1. | Compliance Report on behalf of the Dakshin Haryona Bl
Vitran Nigam Limited/ DHEVNL |
2. | Annexure C1
Copy of the Compliance Report dated 10.01.2020
3, | Annexure C2
[_ Copy of the sales drcular dated 15.07.2021 bearing no. D-
g] o | 282021 issued by the Applicant
.1 4, | Affidavit of compliance B
£/ <P 5 |Proof of Service i
e =
S
Through
Counsel for the Applicant
DSK Legal,

1 and 2 floar, ESC House,
155, Dkhla Industrial Estate, Qkhla Phase III,
MNew Delhi, Delhi 110020

Place: MNew Delhl
Date: 03.02.2022



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
LA of2022

Original Application No. 661 of 2018

IN THE MATTER OF;

Praveen Kaiar & Ors, Applicantis)
e,

Ministry OFf Environment & Forest & Ors, . Resprrdent{s)

.  Tne Dakshin Haryana Bifll Vitran Nigam Limited ("DHBVNL/Applicant’), B &g
tha present application in pursuant to the directions passed by this Hon'Ble Trlunelo
paragraph 11 of the order dated 28.09.2021.

2, The prasent application is filad o pﬁmmmmmmeremﬂhm;‘hrmmﬁie
direction passed in the order dated 28.09.2021 passed by the Hon'ble Tribunat, whensin
the Applicant was directed not to supply any electricity connections B the Mfs Ancel
mﬁwmﬂm.rwmﬁmm for expansion of 2oy projes
of the Project in Sushant Lok-1, Gurugrem (“Area”).

3. This Hon'ble Tribunal vide ordér dated 28.09.2021 has observed engd cirgelss 25

"9 W have given due consideration o the repart af the
Chief Secretary, Haryana and find that the effeciivensss
af mechanism naeds to be studied in the lght of svccess
in preventing and remedying wiolations, The ohisf
secrotary, wille experimenting the mechanism evolved,
Mmmafmﬂmmmm
what further changes are requirad in the last several
years and i Is yet (o be s2en whether the compliences
fevel has been e,
T

We further find that as per onder of the CPCB under
Section 5 of the EP Act doted 21,08 2019, the Siats OB
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war required o revoke the consents/authorizations
Given in M7 Ansal Froperties and infrestructure LI, the
SETAA, Haryena was required o revoke BC. The Director,
7wt & Coundry Planning Department was régquired
rat & aow any expansion or grant any completion
and the Electricity Department was directed not
to supply electricity for expansion of any project
ef the PP in Sushant Lok, Phass-1, apart from
direction to the HSVP not to supply water for such
Expansion. Nothing is shown fo have been done. Thus,
e poicy neéeds b be reviewed lesst expegied o
ensring compliance by Residential Complexss & o
iventoriss  soch projecs and o ascerain their
compliance statius. Second siep 5 to place such stalus in
sutsiic domsain with reference to check st of conditions
FELITINT CompiEance. with technical accuracy, o ensure
thet rio soch profects come up withoud being compliant
with noms. Thee fove b maans io encowage best
precties for waste management, including deceniralised
wasE processing facily in coondination wilh concemed
el ooy for cofiection of residual waste. Other issues
rrees forls are waler Rarvesting, greensry, jeaving apen
suacee dial piping system for utiisation of frested water
frrewse. One anndl ignore hat hapharardly developed
housing profects s polentel for degredation of
Environmend. affacting public heslkh. Prior 0 pocupation
and fanding over o AW, 2 of compliances by &
propar and sccountabile mechanism needs o beensured,
Pevamping of Town and Country Planning Department,
SETAA SEAC and Stale FCB and their interse coordination
E & must for meaningftd and prompt action against
vitstors, Ownership and oversightof mechanism has o
be of officers of proven cragibiity and status.

¥ = aubmilted that in compilance to the order dated 28.09.2021, the Applicant
nEs ik grantes any new sledrical connection(s) to the Project Propanent in the Area.
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RE: BRIEF FACTS

5.  This Honble Tribunal vide its order dated 19.09.2018 had sought 3 rept from 3

joint committee wammwdmmmmmm
("CPCB"); Town and Country Planning Department, J-Iawana:mlismﬂafﬁamhg
and Architecture; Central Ground wmrmmwmmmm-wmim

Assessment Authority, Haryana.

arder dated 13.09.2018, a report dated 16.11.201% was
report pointed out varous deficlencies, winz
were considered by this Hon'ble Tﬂmmwvmmmmmﬁus,mm

® mmmwmusmwmmmmmmmmmnfmpm
wmmwwﬁa

6  In cempliance with the
Fiad before this Hon'ble Tribunal. The said

7, mmmmmawwm.mmgmmwmmm
compliance with the m‘:hr#amdﬂ'&ﬂllﬂﬂpﬂﬂ:lbﬂilkhﬂ'ﬁETﬂhﬂﬁi Further, 1
amdmmuHmﬂErmudzmﬂmgumeHm‘thﬂmﬂ,mmwm
repost dated 21.06.2019 m-ﬁmwu}cﬂmmnmmmmm
msdmmwmimm}mimmmmmwmﬂa
memmmmmmmmdmmﬁmww
mwmmmTr|MManmwmwm CPCB g 15

L report dated 21.06.2019 s a5 follows: -

- |
e}
%

-

! ﬂ:..:_,;s'-‘ The Hon'bie Tribunal vide its order dated 13.00,2019 had direct=d T
[';:,."I ﬁ;.?_njpiim file the compliance report, to which, the Applicant has filad e
J o4 comipliance report dated 10.01.2020. In the said report, it is stated that no

[
g

OB electricity supply has been provided to the Project Proponentfor any furthar

e ummnrmnmmmumnummnmﬂmm
raised the lssue of application(s) for new electricity connection(s) being
récéivad by the consumers who have purchased plots/flats in the Areah copy
of the compliance report dated 10.01.2020 filed by the Applicant s annexad
hereto and marked as Annexure-C1.

9.  The Applicant has also issued a sale circular n, D-26/2021 dated 15.07 2021, vide
Mﬁmmmmmﬁmmmw&mﬂtﬂ;ﬂ“
connections In dark zones/notified area, Copy of the



L]

ti:"

cales clrcular dated 15.07.2021 bearing no, D-26/2021 lssued by the Applicant Is annexed
hereto and marked as Annexure C2.

RE: ELECTRICITY CONNECTIONS TO CONSUMERS

10, ﬂwﬂﬂhwaﬂinnlsaraﬁuenﬂdmmmlndmrm
purchasing the plots/fiats in the Area, due to which there are several applications being
received on behalf of consumers for grant of new electricity connection and/ or @xpansion
nrmdmwmﬂmmfphtms}ﬂatmmﬁmﬁujmwthﬂ

mmmdﬂumaaﬂdfMMrmHm;ﬂuﬁmﬂmmunm

MSUMErs 2

1. The Apphicant being a distribution licansee under the provisions of the Electricty

hchlﬂﬂ]h‘nuuruwlhnwﬁmmhs and mdﬂhmmﬂummﬂeﬂwm
2003, including the Haryana Electricity Reguiatory Commission (Electricity SUpRIY Code)
Regulations, 2014 (*Regulations™), to grant electricity connections to the CONSUMess-
Cinca the directions which are passad byﬂﬂsHun'bHTr:iwml Isrnmpe:tni’meﬁmﬂt
Proponent, therefore, the Applicant ks not issuing any fresh slectricity connection [ e

Project F'rupm-mtl’urthum:puw Im the Area.

12, uhmmimmmmwmawulﬂnﬂHMnmuf
Wﬁmhmmrﬂbmwmldad by the Project nmmmntinmm.mam
ather buliders who falled o provide the adequate electrical infrastructure. The issue Wit
mmnrmmmmmwmﬁiﬂdhmm#wmamﬁ scheme hes

wammwi&mwwtmmammurm
mmmﬂmwmmmdmmumﬂlmmmmmbraﬁﬁ

depositing the development Charges.

13, 84 shis regards, the Applicant has also filed the Petition No. PRO S5 of 2021 befurs
; ' Maryana Electricity Regulatory Commission ("HERC") against various builders,

er section 43, 46 and 50 of the Elactricity Act, 2003 read with Regulation 8 and 9 of
the HERC Duty to Supply Electriclty on Request, Power ta Recover Expenditure incurred
in providing Supply and Power to require Security) Regulations, 2016, and Requiation 16
of the HERC Electricity Supply Code Regulations, 2014, read with Section 142 and 146 of
the Electricity Act, 2003, which |s pending adijudication before the Ld, HERC,

i

14, In wlew thereof, the Applicant Is bound to provide new connection(s) o the
consumers subject to the deposit of developmental charge,
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15, In light of the fact(s) and submission(s) stated above, the Applicant most
respectfully prays that this Hon'ble Tritunal may be pleased to:

I Allow the present Appiication and take the compliance report on record.

i Pass such gther order(s) as this Hon'ble Tribunal may deem fit and proper in facts

and crcumstances of the case.

THROUGH
Counsel for the Applicant

DSK Legal.

9 /L?%’j/ 15 and 2 fioor, ESC HOUSE,
g o OIS 155, Okhia Industrial Estate, Okhla Phass i,

(wiih ] m
EED“U;; gun® New Deini, Delhi 110020

Plage: New Delhl
Date: 03.02.2022
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUMNAL

PRINCIPAL BENCH, NEW DELHI
LA No. of 2022
Original Application No. 661 of 2018

IN THE MATTER OF:

Pravesn Kakar B Ors. -..Applicant(s)

Vi
Ministry Of Erwironment & Forest & Ors. espondent(s)
AFFIDAVIT OF COMPLIANCE

1, Kamal Chand Dhiman S/o Late Sh. R.D Dhiman aged 47 Year, R/s H.No, 332 Sec-19
Faridbad, working as SDO DLF with the Applicant Company, do herely sclemnly affirm

and dedare as under:-

1. That | am the authorized person of the Applicant Company, and hence | am
competent to swear the present affidavit.

2. That the facts stated in the aforesaid application are true to my knowledge. No

mnru-umunuemmunmmwmmm%%'
*
ENT

800 DLF Cuy
VERIFICATION DHBVL Cannasmn

I, _____, the ahove named deponent do hereby verify that the contents of the above
affidavit are true 10 rry inowiledoe, No part of the same is false and nothing material has

bean concealed there from.

Veerified on 10 day of February, 2022




Fhnewure - [l_._. 1©

ke exund -1

status report In OA No. 764 of 2018 titled as Kissan Udey Samiti Vs State of Haryana.

2|

3

As per orders dated 28,00.2021 of the Honble NGT in OA No. 764 of 2018 titled as Kissan
Udey Samiti Vs. State of Haryana and others, the Department has prepared a reply/statis
report explaining the isue of grant of licence withaut ensuring provisions of basic
infrastructure of waste management and other amenities required for clean environment.
The same stands forwarded to Sh. Anil Grover, Addl. A.G, Haryana for vetting, A copy of
reply duly approved by DTCP is attached with the request to incorporate the required
points in the complled report to be filed through Chief Secretary Haryana in the said
matter,

Further regarding details of the licences granted by Department and status with respect o
its occupation certificate, the following is informed: -

a. The Department has granted total 49 number of licences for development of 27
numbers of colontes in residential Sector-58-64, Sonipat.

b. Out of these total licence granted colonies, part occupation certificate stands
issued in 12 numbers of colonies, Further, the Department has also granted part
completion certificate in 3 numbers of colonies. It is relevant to specify that all
these permissions have been granted before receipt of directions dated 09.06.201%9
issued by Chief Secretary Haryana.

e, In reference to the report dated 09.06,2019 filed before the Hon'ble NGT by Chief
Secretary, Haryama, it s informed that thereafter no request for grant of OC/CL
has been considered by the Department till date. It 5 relevant 1o submit that a
total & number of applications for grant of part completion certificate/ completion
certificate and 4 number of applications for grant of occupation certificate have
been kept pending in view of directions dated 09.06.201% issued by Chief Secretary,
Haryana,

One of the coloniser, occupled his project of group howsing coleny (namely Tuscan City,
TDI City Kundli) without obtaining occupation certificate from the Department and hence,
violated the terms and conditions of the licence. The Department while taking action
against the said violation has lodged FIR against directors of company for such violation.
with reference to the issue of non issuance of public notice, it is submitted that the
Department has complied with the directions dated 09.06.2019 and na occupation /
completion certificate for the licenced colonies have been issued as per the said
directions. Hence, no such public notice was required to be issued.

Regarding black-listing of the project propanents, it is submitted that at the time of grant
of licence, a condition is imposed that the colonizer will make its own arrangements far
laying down the infrastructure which is to be linked with the infrastructure as part of
External Development Works to be provided by HSVP at a later stage.

Further, while jssuing the part completion certificate/Occupation Certificate, a
condition is alsa impesed that the services will be [aid by the colonizer upto the alignmant
of the prapased external services of the town and connecting with the HSYP system will be
done by the colomizer at its own cost with the prior approval of the competent autharity. It
Is also laid down that the colonizer will be solely responsible fer making arrangement of
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" water supply and disposal of sewerage and storm water of their colony as per
requirement /guidelines of HSPCB/ Environment clearance till such time, the external
services are provided by HSVP/State Government as per thelr scheme. Accordingly, at the
time of grant af part completion certificate/ occupation certificate to the project
proponent, a report from all the concerned agencies w.r.t. provision/functionality of the
infrastructure services in that particular colony has been sought. Further, Environmental
Clearance duly granted by MoEF & CC for establishment of praject is also procured before
grant of permission,
- The Department procured necessary reparts from the concerned agencies at the time of
grant of part completion certificate/ occupation certificate and no such violations of amy
of the conditions of Lcence/building plan/occupation certificate/ part completion
certificate have been noticed.

As far as Department is concerned the project proponents have either availed the
SEWEr cornection provided by HSVP or have adopted safe disposable method as per
directions of Hon'ble NGT decision for blacklisting shall accordingly be taken based on any
adverse repart received from HSPCE / Environment Department against the project
proponent.

While forwarding the above details, it is requested to incorporate the same in the

compilec status report te be filed through Chief Secretary Haryana in the subject cited matter,
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW

DELHI
OA No. 764 of 2018
IN THE MATTER OF;
Kissan Udey Samiti
.. « Applicant
VERSUS
State of Haryana and others
. . . Respondents
And
OA No.155 of 2020
Dr. [Mrs.) Manorama Sharma & Anr.
. . » Applicant
VERSUS
TDI Infrastructure Ltd. & Ors.
. Respondents

Reply/Status Report by K. Makrand Pandurang,
on behalf of Department of Town and Country

Planning Haryana.

RESPECTFULLY SHOWETH:
1. That this reply/status report is being filed in compliance of following

observations, made by this Honble Tribunal while hearing the

above-said applications on 28.09.2021:-

18, Chigf Secretary, Haryana and CPCB may firnish their respective aciion taken
reparts by ematl i judicial-ngi@gov.in preferably in the form of searchable PDF
OCR Suppart PDF and not in the form of fmage PDF. Haryana Sehari Vikas
Pradhitaran (HSVF) and Town and Couniry Planing Degartmeni, Haryuna may
also explain how licenses have been granted for developing socielles without
enyurtag requirement of providing baxic infrastricture of waste management ane
other amenitier required for clean enviconment and what action is betig foken
wiren wiodutions are found. The said Depariments may alse file their action foken
reports in the maiter by esmall in same mapner as in abave dircetion, They may
[nehude the rewedial steps taken in pursicance of directions of e Clief Secretary
in vepert dated 09.00.20219 quoed in para 2 abuve”

EXPLANATION FOR GRANT OF LICENCES:-
2 1t is relevant to submit before the Hon'ble Tribunal that all such

services are part of External Development Works which are to be
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on of all such
executed by HSVP being & nodal agency for execubic

development warks in the Urban Estales of Haryana.

: lopment of
 That it is submitted that licences fof develop

- i ted by the
rﬁidmﬁn]fmmmidjindusmﬂ colonies are gran

provisions of Section 3 of the Haryana Development and Regulation
of Urban Areas Act, 1975 (in shart the Act of 1975) and rules framed
thereunder. That the ‘external development works’ and ‘nternal
development works' have been defined in Section 2{g) and 2(i)

respectively of the Act of 1975 which are reproduced as under:

'ig}':demﬂl:tmhpﬂmtumh‘aﬁnﬁﬁwhﬂ#unymaﬂ

infrastructure  development works le water supply, SeWerage,
drains, necessary provisions of treatment and disposal of sewage,
sullage and storm water, roads, electrical works, solid waste
management and dispesal, slaughterhouses, colleges, hospiinls,
stadium/ sparts complex, fire stafions, grid sub-stations etc. and any
other work which the Directory may specifly to be executed in the
periphery of or owtside colony/area for the bemefit of the
colony/ areq;

fil "internal development works™ mean— (i) metalling of roads and
paving of footpaths;

fi} turfing and plantation with trees of open spaces;

{1} streer Hghting,

fiv) adeguale and wholesome water supply;

(v} sewers and draing both for storm and sullage water and necessary
provision for their treatment and disposal; and

1) any other work that the Director may think necessary in the interest
af proper development of a colony;*

That the provisions of Trunk Infrastructure network through EDC is
based on the proportionate payments received from end users as
routed through colonizers. The proportionate cost of External
development works to be executed by HSVP is recovered from the

project proponents. It is relevant 1o highlight the following points -
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i, The cost of provision of trunk water supply and sewer network
along with STP is borne out of EDC funds received fram
colonisers upon grant of licence;

ii. Thus, on account of such statutory provisions, it is possible
that, in several cases the establishment of colony takes place
before the provision of trunk water supply and sewer network
along with STF;

iili, The cost of city level infrastructure covered under EDC wor ks
aul to theusands of crores. Under the existing framework, it is
not possible for the Government to incur such cost upfront
with its own funds. However, the coloniser remains duly
bound to ensure provisioning of temporary arrangements for
such services in the interim period till the EDC works are in
place;

iv. This mechanism ensures that the development of colonies by
various colonisers and provisioning of EDC works by the nodal
agencies, viz. HSVP, HSIIDC run parallel to each other for
balanced wurban development in  accordance with the
mechaniam envisaged in the statute.

. That it Is not possible to develep the basic infrastructure relating to

sewerage system before grant of licenoe as HSVP plans and executes

the external developments works keeping in view the tatal
requirement of town and not for any particular colony or segior.

Moreover, the necessity for development of such infrastructure is

required only when the colony becomes habitable,

- That sl the time of grant of licence, n condition iz imposed that the

colonizer will make its own arranpements for laying down the

infrastructure which is te be linked with the infrastructure as part

of External Development Works (o be provided by HSVP at a later

stage. Further, while issuing the part completion
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certificate / Occupation Certificate, a condition is alse imposed that
the services will be laid by the colonizer upto the alignment of the
proposed external services of the town and connecting with the

HEVP system will be done by the colonizer at its own cost with the

Prior approval of the competent authority, It is also laid down that

the colonizer will be solely responsible for making arrangement of

water supply and disposal of sewerage and storm water of their

colony as per réquirement/ guidelines of HSPCB/ Environment

clearance till such time, the external services are provided by

HBVP/State Government as per their scheme.

That further part completion eertificates & occupation certificate for

the  residentia) plotted colonies & group housing colonies

respectively completed in this area je. Sector-58 to 64, Sonipat

Eranted by the Department subject to

the condition that the licencee
shall apply for connection for

disposal of sewerage, drainage and

HSVP as and when the Services are made
available within 15 days fram

water supply from

its availability and that the licencee
shall maintain the internal services ]

the colony is handed over
after

granting final completion. It was also stipulated that the
licencee shall be fully responsible for supply of water, disposal of
sewerage and storm water of the eolony tll these Services are magde

available by HSVF/State Government as per their scheme, Copy of

the said letter was also endorsed to the Director, Ministry of

Environment and Forest and Climate Change, Government of [ndia,

Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi for ensuring
compliance of these conditions.

That

in view of the above-said position, it was for the colonizer to

link the internal sewerage system of the colony with the main

scwerage system to be provided by HSVF and till these services are

170



bO.

11.

12

provided by HSVP/ State Government to make its own
arrangements for disposal of the sewerage system.

That however, it is brought to the kind notice of this Hon'ble
Tribunal that Executive Engineer, HSVP Sonipat vide office Memo
No. 9805 dated 16.12.2021 addressed to Chiel Engineer, HSVP
Panchkula has informed that for disposal and treatment of sewage
discharge from the colonizer areas of Sector-58 to 64, Urban Estate
Sonipal, a sewage disposal system has been constructed in Sector-
64. The master sewer linc laid along master road between sector-
61/62-63 & 64/59 has been made functional and connected with
the sewage disposal system constructed on road side berm Sector-
64 Sonipat, Further, informed that STP with capacity of 7.5 MLD in
RGEC is constructed and operational at site. Another STP with 15
MLD near Village Aterna is under construction. About 60% of the
work is complete and rest is likely to be completed shortly. A copy of
memo dated 16.12.2021 is attached as Annexure-1  for ready
reference.

That 11 nos. of colonizers have already obtained sewer connections
from HSVP Master Sewer line and their effluent is reaching upto
disposal at Sector -64. A List of such colonisers is attached as
Annexure-2 for ready reference. Thus, it iz clear that sewer line
infrastructure in the area has been complcted to a large extent by
HEVP.

ACTION WHEN VIOLA’ WERE '

That the Department of Town and Country Planning has not
considered any reguest for grant of Occupation certificate /Part Completion
Certificate,/ Completion Certificate in Sector -538-64, Sonipat in compliance of the
report of Chiel Secretary dated 09.06.21719,

That regarding black-listing of the project proponents, it is

submitted that at the time of grant of licence, a condition is imposcd
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13.

that the colonizer will make its own arrangements for laying down
the infrastructure which is to be linked with the infrastructure as
part of External Development Works to be provided by HSVF at a
later stage.

Further, while issuing the  part  completion
certificate/Occupation Certificate, a condition is also imposed that
the services will be laid by the colonizer upto the alignment of the
propesed external services of the town snd connecting with the
HSVP system will be done by the colonizer at its own cost with the
prior approval of the competent authority. It is also laid down that
the colonizer will be solely responsible for making arrangement of
water supply and disposal of sewerage and storm water of their
colony as per requirement/guidelines of HSPCB/ Enwvironment
clearance till such time, the external services are provided by
HSVP/State Government as per their scheme. Accordingly, at the
tie of grant of part completion certificate/ occupation certificate to
the project proponent, a report from all the comccmed agences
w,r.t, provision/functionality of the infrastructure services in that

particular colony has been sought Further, Environmental
Clearance duly granted by MoEF & CC for establishment of project
is also procured before grant of permission.

That the Department procured necessary rcports from the
concerned apencies at the tUme of grant of part completion
certificate/ occupation certificate and no such violations of any of
the eonditions of licence /building plan feccupation certificate/ part
completion certificate have been noticed.

As {ar as Department is concerned the project proponents
have either availed the sewer connection provided by HSVFP or have

adopted safe disposable method as per directions of Hon'ble NGT.
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Nevertheless vide order dated 16.03.2022, the answenng

respondent has ordered as follows:-

“4, However, in compliance of the directions of Chaefl
Secretary, Haryana, the Department has not issued any
completion/occupation certificate to the completed projects in the
area so far and continuing with the said directions, it 1s herchy
directed that no such completion/occupation certificate as well as

no new licence be granted in Sector-58 to 64, Sonipat till further

orders in this regard.”
Hence, the above directions are as good as black listing.

That point-wise status report with reference to directions dated
09.06,2019 is as follows:-

"8r. | Directions : | Aetion taken
no. | i

[

HSVP.

| tankers discharging the effluent to
| the STP of 7.5 MLD capacity be fitted
| with GPS and a monitoring cell be
established by HSVP at District Head
Quarters to monitor the movement |
and regular discharge from &l
stakeholder units. HSVP ashall also
ensure maintaining the logbook of its |
STP to which the effluent is sent and
reconcile with its movement records.

e —— e —

=)

the matter every fortnight and ensure oy District
Administration Sonipat

that no effluent is discharged Of | und  Harvana  State
land/dumped illegally. HSPCB shall | Pollution Control

take legal steps against the violators Hoard.
and sent a monthly report in thu|
regard (o Environment Department. |

e —

| TCP Department shall ensure that all | Action required by

District Administration shall review | The action is required
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e — A a9 required ',
iii. | ULB Department and Muniolph Cﬂnﬂ:ﬁ;::im f|
Corporation of Sonepat shall ensure Municipal Corporation
| the compliance of Solid Waste | ganipat.

I Management, 2016 in the District
| and Deputy Commissioner shall

review the progress in his fortnightly
- review, as directed by Hon'ble NGT
' in OA No. 606/2018. S e
| TCP Depariment shall ot isue any | That the Deparimen’ 7
. occupation/completion certificate to ;;’:n'"m“ T i
, | the upcoming/completed project till | _ - cidored any mqu::at!
the infrastructure and sewer systems | for grant of Occupation
are complewely in place. Also, ne certificate fPart
further license/consent to operate Compisuen

i Certificate /Completion

| shall also be jssued by the| Certificate in Sector -

| :Depa.rtment:fbmrd concerned till 58-64, Somupat.

the completion of all infrastructure
 facilities. |

| v

v. | TCP Department has been directed to | Since, the direction |
issue a Public notice in this regard, if | regarding  denial of

| Occupation /completion |
NeCessary.

| certificate for licenced
| | colonies already stends |
! implemented, hence no
| such public notice is
- S e | r':".l“_lffﬂ:.l:_ S .
| vi. The Health Department has bmn]_ﬂnt related to TCP
, directed to conduct a study to assess  Department
the possible adverse impact of the
, |i1|¢_-g,al discharge/pollution on the
| health of local residents.
| vii, | TCP IhpEtmc_m has also been Action required by |
| directed to expedite and ensure HSVP.
Ilinmt:,r completion of the laying of
sewer lines and establishment of the |
proposed STP (with a capacity of 135
| MLD] so that the issue is solved

| acientifically and permanently.




15.

16.

iy

ITIONAL DET t=

That further in reference to the observations regarding payment af
compensation, made by this Han'ble Tribunal vide its erder dated
98.00.2021, Parker Estate Developer Pvt. Ltd., Pardeshi Developers
Pvt. Ltd. and TDI Infrastructure Ltd. have fled Civil Appeal belore
the Hon'ble Supreme Court and Narang Construction and Finance
Pvt. Ltd has approached the Hon'ble High Court against the order
dated 23.10.2019 passed by this Hen'ble Tribunal. Further two
developers namely CMD Build Tech Pvt. Ltd. and Parker Estate
Developers Pvt, Ltd, have paid 50% amount of the compensation
impesed by this Hon'ble Tribunal in compliance of the interim order
dated 11.08.2021 passed by the Hen'ble Supreme Court in the Civil
Appeal. The Hon'ble Supreme Court has granted stay in favour of
these two companies. TDI Infrastructure has also approached the
Hon'ble High Court of Delhi by way of writ petition.

That however, the answering respondents undertake that they will
comply with any direction which this Hon'ble Tribunal may issue for
proper implementation of the project in guestion.

That the answering respondents crave indulgence of this Hon'ble
Tribunal to place the above-said reply/status report on the record of

the case in the interest of justice.

Place: Chandigarh (K. Makrand Pandurang, 1A5]
Dated: ﬂl!’l oYL Special Secretary,

Town & Country Planning
Department, Haryana, Chandigarh
On behalf of respondent no.

VERIFICATION:

Verified that the contents of Para | to 18 of the above
reply/status report are true and correct to the best of my knowledge

and based on information denved from official record which are

175



believed to be true. No part of it is false and nothing material has

been concealed therein. Legal submissions have been made on

advice,
[K. Mnl-u'nndl

Place: Chandigarh durang, [AS)
Dated: 18|12, Special Secretary,
l' lhﬁ Town & Country Planning
Department, Haryana, Chandigarh.
On behalf of respondent no.
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ITEM NO.16 Court B8 (Video Conferencing) SECTION XVII

SUPREME COURT DF INDIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s).19879/2020

(Arising out of impugned final judgment and order dated 13-88-281%
in OA MNo.661/2018 passed by the Natiomal Green Tribunal)

M/S. ANSAL PROPERTIES AND INFRASTRUCTURE LTD. Petitioner(s)

VERSUS
PRAVEEN KAKAR & ORS. Respondent(s)

(IA No.93777/2020-CONDONATION OF DELAY IN FILING and IA
No.93780/7020-EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT
and TA No.93778/2020-EX-PARTE STAY and IA No.93783/2020-PERMISSION
TO FILE ADDITIOMAL DOCUMENTS/FACTS/ANNEXURES )

WITH

C.A. No. 3111/2820 (XVII)

(IA No.BBB77/2820-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.BBA76/2020-STAY APPLICATION)

pate : 14-18-2020 This petition was called on for hearing today.

CORAM :
HOM'BLE MR, JUSTICE L. NAGESWARA RAO
HON'BLE MR. JUSTICE HEMANT GUPTA
HOM'BLE MR. JUSTICE AJAY RASTOGIL

For Petitioner(s) Mr. Rahul Pratap, AOR
M=. Pragya Baghel, AOR
For Respondent(s)

uUPON hearing the counsel the Court made the following
ORDER

Delay condoned.
Issue notice.
Status quo as of today with regard to the

possession of the property shall be maintained by the

parties.
Eﬁéﬁ@ Tag with Civil Appeal No.6086-5088/28139.
—

(B.Parvathi) (Anand Prakash)

Court Master Court Master
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CIVIL APPEAL NO. 3478 OF 2020

IN THE MATTER OF:

TDI INFRASTRUCTURE LTD. ..APPELLANT.
VERSUS

KISSAN UDEY SAMITI & ORS,

LA. NO. 2022
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AN APPLICATION SEEKING PERMISSION TO BRING
ON RECORD SUBSQEUNT FACTS AND ADDITIONAL
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AND
LA. NO. 2022
AN APPLICATION SEEKING EXEMPTION FROM
FILING OFFICIAL TRANSLATION

PAPER-BOOK
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION
LA NGO  OF 2022

N
CIVIL APPEAL NO. 3478 OF 2020

IN THE MATTER OF;
TDI INFRASTRUCTURE LTD. ..APPELLANT.

VERSUS
KISSAN UDEY SAMITI & ORS, ... RESPONDENTS.

AN APPLICATION FOR DIRECTICON

To
Hon'ble the Chief Justice of India
and his Companion Judges of the
Supreme Court of India.
The humble application of the
Applicant above named:

MOST RESPECTFULLY SHOWETH:
I.  The Appellant had filed the above mentioned Civil Appeal

against the Impugned Interim order dated 23.10.2019 passed by
Hon'ble National Green Tribunal, Principal Bench, New Delhi in
Original Application No. 746 of 201 5.

2. The Appellant respectfully prays that the facts set out in
the appeal may Kkindly be rcad as part and parcel of this
Application, which are not being repeated herein for the sake of
brevity.

3, The subject matier of the instant appeal 15 the order dated
23.10.2019 passed by Hon'ble National Green Tribunal n

ohlivion of the provisions of the statute that it is a creature of as
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well as the judgment of the full bench of this Hon'ble Court in
Municipal Corporation of Greater Mumbai v. Ankita Sinha &
Ors...

4. The mstant application has been necessitated by the fact
that since the filing of the instant appeal, the concerned
authorities have taken steps qua the Appellant by inter alia
securing the entire amount that has been levied as compensation.
Despite the fact that the impugned order is a nullity in the eyes of
law and the fact thal lands that have since been attached are
higher in terms of value than the compensation imposed, a Joint
Committee constituted by the Hon'ble NGT to hear and
adjudicate the complaints that form the subject matter of the lis
before the Hon'ble NGT, has directed the Appellant to obtain an
order or elarification from this Hon’ble Court prior to permitting
the Appellant to address arguments. A true copy of the minutes
of meeting dated 10.02.2022 passed by the Joint Committee is
annexed herewith and marked as ANNEXURE-A/14 (Page 17).

5. It is the case of the Appellant that the impugned order is
non-est in law in so much as it has been passed in brazen
violation of the express statutory provisions of the National
Green Tribunal Act, 2010 and also the seminal principles of
natural justice. A perusal of the impugned order would reflect
that the Hon'ble NGT had imposed an interim compensation
amounting to Rs. 15 crore on the Appellant, in view of alleged
environmental violations. The said order would clearly show thal
the Hon’ble NGT did not issue notice to the Appellant, in brazen
violation of the statutory mandate to do so0. The said direction is

' Municipal Corporation of Greater Mumbai .v. Ankita Sinha & Ors [CA No
12122-23/2018] dated 07.10.2021
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in derogation of Section 19(4}i) of the NGT Act which
restricts/prohibits the Hon'ble NGT from passing any ex-parte
orders.

6. Additionally, as is bome our from the record, the
imposition of the interim compensation of Rs, 15 crore was not
based on any material facts. In fact, the repont of the Chief
Secretary relied on by the Hon'ble NGT recommended an
imposition of Rs, 132 crore (approximately) as compensation
curmulatively on the project propenents (including the
Appellants). The impugned order is devoid of any reasons as (o
how the said figure has increased 10-fold. It is pertinent to state
that a subsequent report has recommended the enhancement of
the amount of the compensation levied, however, the said report
i5 yet to be considered by the Hon'ble Tribunal.

7. Since no notice had been issued to the Appellant by the
Hon'ble NGT, the Appellant was unaware about the said
procecdings. It was only in June, 2020 that the Appellant
received a letter dated 22.06.2020 sent by the HSPCB enclosing
a Final Report by the Jomt Committee constituted by the Hon'ble
NGT in OA/T64/2018 dated 24.02.2020 (“Final Report”,
hereinafter for the sake of brevity). The Appellant had not
received any prior intimation specifically pertaming to the said
proceedings and was surpnised by the comtents of the same.
Thereafler, the Appellant took steps to find out about the
impugned proceedings pending before the Hon'ble NGT.
Without prejudice o the fact that the report was legally
untenable, the report inter alia was also premised on an incorrect
factual matrix,
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8. The Appellant immediately, filed objections — both legal
and factal to the said report and forwarded them to the Hon’ble
Chairman of the Haryana State Pollution Control Board
(“HSPCB™ hereinafter for the sake of brevity) on 19.08.2020.
Unfortunately, neither the HSPCB nor the Joint Committee have
considered these objections, Thus, the Petitioner has been demied
an opportunity to be heard before the Hon'ble Tribunal, the

department as well as the commuttee.

9. On 26.08.2020, the Appellant received “summons” from
the Ld. Assistant Collector (I1 Class), Rai, Sonipat directing the
Appellant to be present on 31.08.2020 in furtherance of certain
recovery proceedings. It was evident that the said recovery
proceedings emanated from the impugned order. A copy of the
“summaons” are part of this Hon'ble Court’s record annexed to

the application for impleadment filed by the Appellant.

10. It is bome out from the record that this Hon ble Court in
CA 3177/2020 vide order 11.09.2020 had prima facie observed
that the project propanents were not heard by the Hon'ble NGT
and accordingly, stayed the recovery proceedings initiated by the
authorities subject to the appellant therein depositing 30% of the
interim compensation imposed by the Hen’ble NGT before this
Hon'ble Court. It s apposite to note that the Hon’ble NGT had
mposed an nterim compensation of Rs. 2.5 crore on the
appellant in CA No3177/2020 [Civil Appeal (Diary) No.
17702/2020], and accordingly a deposit of Rs. 1.25 crore was not
egregious or excessive, A true copy of order dated 11.09.2020
passed by this Hon'ble Court in C.A. No. 3177/2020 is annexed

herewith and marked as ANNEXURE-A/15 (Pages 18 — 20).
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11.  Thereafier, the Appellant herein approached this Hon'ble
Court by way of the present appeal. Premised on its earlier
orders, this Hon'ble Court observed that it would stay the
recovery proceedings based on the same pre-condition of 50%
deposit of the interim compensation. However, it is imporiant
reiterate that since the interim compensation imposed by the
Hon'ble NGT on the Appellant was Rs. 15 crore, a 50% deposit

would amount to Rs, 7.5 crore.

12.  The Appellant just like all other real estate developers was
facing and infact continues to face, the brumt of the Covid 19
pandemic which had led disruption of the real estate industry.
The Appellant was not in a position to deposit the said monies. [n
view of the same, this Hon'ble Court vide order dated 13.10.2020
issued notice to the Respondent and tagged the matter with other
pending petitions, without giving the Appellant any interim
protection. Although, this Hon'ble Court orally observed that the
Appellant could approaches the Joint Commiltee constituted by
the Hon'ble NGT in OA/764/201% and the State Pollution

Control Board to put forth its case on merits.

13. It is apposite to highlight that prior to approaching this
Hon'ble Court as well as the Hon"ble High Court of Delhi, the
Appellant had already filed its objections to the said Final Report
which forms part of the record before this Hon'ble Court as well.
Unformunately, the objections preferred by the Appellants have
not been considered by any forum or the Joint Committee,
condemning the Appellant unheard.

185



i

14.  Subsequent thereto, the original matter was listed before
the Hon'ble NGT on several occasions. A perusal of the record
reflects that on 01.10.2020, the Hon'ble NGT deferred the
proceedings to 20,01.2021, in view of the interim protection
given by this Hon'ble Court in the connected appeal ie. CA
3177/2020. Thereafter, the matter has been adjourned on several

OCCASIONS,

15, The Appellant was eager to appear before the Hon'ble
NGT and put forth its case as made out in the objections filed
before the HSPCB. The interim compensation imposed by the
Hon'ble NGT was not based on any material, and was clearly in

violation of express stamutory provisions.

16. Seeing no other way to agitate its stand, the Appellant on
15.01.2021, wrote to the Naib Tehsildar, Rai, Sonipat i.e, the
concerned revenue recovery officer, informing him about the
pendency of these proceedings before this Hon'ble Court. The
Appellant prayed that since the matter was coming up before this
Hon'ble Court on 29.01.2021, the officer may be pleased not (o
take any coercive steps qua the Appellant till such date. A true
copy of the letter dated 15.01.2021 issued by the Appellant to the
MNaib Tehsildar, Rai, Sonipat is annexed herewith and marked as

ANNEXURE-A/16 (Page 21).

17. However, in disregard of this request and the pendency of
these proceedings, the concerned officer on  22.03.2021
proceeded to issue warrants of attachment, attaching certain land
parcels of the Appellant. It is apposite t0 note that the said
warrants as served on the Appellants were illegible and 11 was not

clear as to which land parcels of the Appellants had been
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attached. A true copy of the wamams of attachment dated
22.03.2021 1ssued by the Office of sub-Registrar, Rai alongwith
its English Translation is annexed herewith and marked as
ANNEXURE-A/17 (Pages 22 - 24).

I8. The Appellant approached the concemed authoritics
sceking a clarification as to which land parcels had been

altached. In furtherance therelo, the Appellants inspected the
records available with the authorities and noticed that in
pursuance of the warrants of attachment, the authority had made
an entry dated 06.04 2021 m the mutation record, recording the
factum of the attachment. A true copy of the entry dated
06.04.2021 recording the factum of attachment in the mutation
record alongwith its English Translaton i1s annexed herewith and

marked as ANNEXURE-A/I8 (Pages 25 — 26).

19.  Subsequent thereto, the Appellants wroie to the concerned
authorities i.c. the Naib Tehsildar on 15.07.2021 seeking detals
of the land auached by them. However there has been no
response forthcoming by the authonties. A true copy of the letter
dated 15.07.2021 issued by the Appellant alongwith its typed
copy is annexed herewith and marked as R 19

(Pages 27— 28).

20. Without prejudice to the fact that the Appellants have not
received any response from the authorines, 1o the best of
knowledge of the Appellants, the land parcels of the Appellants
that have been attached are cumulatively of an arca of 160 Kanal
9 Marlas eguivalent o about 20 acres approximately. A (able
showcasing that identity and area of the land that has been

187



-8-

attached by the authorities is annexed herewith and marked as
ANNEXURE-A/20 (Pages 29— 31).

21.  As per the circle rates issued by the Collector, Sonipat, the
value of the said land is Rs. 17.90,00.000/- (Rupees Seventeen
Crores and Ninety Lakhs only). It is important to highlight that
the interim compensation imposed by the Hon'ble NGT on the
Appellants is Rs. 15 crores. Therefore, it 15 unambiguously clear
that the interim compensation imposed by the Hon’ble NGT
stands protected and preserved by way of the said attachment. A
true copy of the circle rate for land issued by the Collector,
Sonipat alongwith true extract of its English translation is
annexed herewith and marked as ANNEXURE-4/21 (Pages 32 —

i3).

22.  Subsequently, the matter was taken up by the Hon’ble
NGT on 28.09.2021. The Hon'ble NGT considered several status
reports filed by the authorities and was cognizant of the fact that
it had not issued notice to the praject proponents including the
Appellant till date. [t observed :-

“So far, complianee was  being  sought from
statutory regulators and notice was not issued to
individual PPs. Since further action is regquired,
we find it necessary that the Tribunal needs to
go into the matter. dccordingly, we issue nolice
1o_the all the PPs for their response ta the

vielations alfeged and found ™

Therefore, it is clear that the Hon'ble NGT whilst passing
cocrcive orders qua the Appellant has not heard the Appellant,
thereby perpetuating the illegality of the impugned order.
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23. The Appellant submits that the said order adjudicates
another Original Application bearing (OA/135/2020 wherein the
Appellant herein 1s also a party. Due 0 the alleged overlapping
nature of the matters, the Hon'ble NGT has adjudicated both the
matters together, In fact, whilst adjudicating the conmected
application, the Hon’ble NGT has issued yet another ex-parte
order qua the Appellants restraining them from creating third
party rights in the plots constructed in their project. The said
order was challenged by the Appellant vide Civil Appeal bearing
number CA No.7604 of 2021. The said appeal was disposed off
by this Hon'ble Count on 04.01.2022. giving liberty to the
Appcllants to approach the Hon'ble NGT. A truc copy of
common order dated 28.09.2021 passed by Hoo'ble NGT in OA
No. 764 of 201R is ammexed herewith and marked as
ANNEXURE-A/22 (Pages 34 — 62). A true copy of the order
dated 04.01.2022 passed by this Hon'ble Court in Civil Appeal
Nos. T604-7605 of 2021 is annexed herewith and marked as

ANNEXURE-A/23 (Pages 63 — 64).

24, With no other alternative, the Appellant approached the
Joint Commuittee to put forth its case on merits and to satisfy the
committee regarding its environmental compliance for the
projects in question. However, the Joint Committee refused w
hear the Appellant for the reason that there was no direction to
this effect. The Joint Commitiee informed the Appellant that n
wolld hear the other project proponents as they had obtained an
interim order from this Hon'ble Court with a direction 10 put
forth their objections before the appropriate forum. Without
prejudice to the fact that the Appellant has already filed
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objections, the refusal of the Joint Committee to hear the

Appcliant is without any logic or reason.

25. The Appellant continues to be aggrieved by the non-est
impugned order of the Hon'ble NGT. Unfortunately, due to the
ongoing pandemic, the instant Appeal has not been listed for
hearing before this Hon'ble Court. The Respondent No.l has
filed its counter affidavit, attempting to support the impugned
order bul has not traversed the legal submission of the Appellant
pertaining to the brazen violation of the principles of natural
justice and statutory breach of Section 19%4)i) of the NGT Act
by the Hon"ble NGT in the impugned order. It would not be out
of place for the Appellant to mention that the Hon'ble NGT has
passed ex-parte order in several matters, which 15 in brazen
violation of the statute. The Hon'ble NGT being a creaturc of the
statute. is bound by it

26.  Further, this Hon’ble Court has deprecated the practice of
the Hon'ble NGT delegating its adjudicatory functions lo
committees constituted by it. In the facts of the instant Appeal,
the Hon'ble NGT has wet agan delegated its adjudicatory
functions to the said Joimt Committee without so much as
affording an opportunity to the Appellants to put forth their case
on merits. The said direction of delegation is in the teeth of the
judgment of this Hon’ble Court titled Sanghar Zuber Ismail ve.
Ministry of Environment, Forests and Climate Change & An r’,

27.  Therefore the Appellant craves leave of this Hon'ble Court
to crystallize the following subsequent developments:-

? Sanghar Zuber Ismail vs. Ministry af Environment, Forexis and Climate
Change & Anr Civil Appeal No 4543 of 2021
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(i)  This Hon’hle Court in CAS3177/2020 filed against
the same impugned order has restrained recovery
proceedings gua the appellant therein vide order
dated 22.09.2020, subject to deposit of 50% of the
interim compensation imposed by the Hon'ble NGT
by way of the impugned order,

(11} This Hon'ble Court issued notice in the instant
appeal. No interim protection was granted to the
Appellant, as by its own showing, the Appellant was
not in a position to deposit Rs. 7.5 crore;

(iii) Subsequently, the concemed authorities have
pursued recovery proceedings qua the Appellant and
have attached land measuring approximately 20
acres worth Rs. 17.9 crores.

28,  Accordingly, since amounts beyond the interim
compensation imposed by the Hon'ble NGT stands attached by
the concerned authorities, the Appellant prays that further
recovery proceedings emanating from the impugned order be
stayed till the final adjudication of this Appeal.

29, It is reiterated that the impugned order is bad in law on the
following grounds: -

(i)  The Appellant has not been issued notice for the
proceedings in which the impugned order has been
passed, thus denying the Appellant its basic right of
being heard in a proceeding the substratum of which
are the alleged actions or omissions of the
Appellant,
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(it) There were simultancous proceedings going on
before the Ld. NGT titled as Parpavaran Suraksha
Samiti v. Union of India & Ors”, where a similar
issue was being adjudicated. The record would
reflect that show cause notices sent by the statutory
authorities pertained to the proceedings in the said
Original Apphication before Honble NGT.

{(i1i) The interim compensation levied by Hon'ble NGT is
entirely unsubstantiated as the same has been
arrived @t in the conspicuous absence of any
computation, formula, study, mechanism. It must
also be bome in mind that the fourth report had
advised a total compensation of Rs. 1.32 crore on all
project proponemts in the area. The impugned order
does not speak of any reasons as to why the said
figure being recommended was not accepted or the
basis for which the Hon'ble NGT concluded that the
figure ought to be enhanced to the extent that it was.
The aforementioned fact maars the impugned order
as one that is non-speaking and without any basis.
The impugned order does not provide the Appellant
any insight into the reasons on the basis of which the
Hon'ble NGT arrived at the conchusion that it did.

(iv) The Hon'ble NGT held that there had been a patent
violation of ecnvironmental nomms, Wwithout
considering any material, reviewing any mechanism
of computation or relying on any formula and sans
granting the Appellant an opportunity of heanng.

* Parpavaran Swuraksha Semiti v. Union of India & Ors. Original
Application bearing no. 806 of 2018
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(v) The Honble NGT, whilst constimtung the Joint
Commitice, directed the Appellant to file objections
to the final report of the Joint Committee, without an
opportunity to rebut the alleged “patent violations™
aliegedly committed by it. Thus, per the Hon'ble
NGT the stage to place on record the documents o
disprove the very allegations of non-compliance
against it which were under mvestigation would
arise, after the allegations had been investigated and
the report finalized and placed before the tribunal. Tt
is also pertinent to note that there 18 no protection
contemplated in the order, for the time that the
objections of the Appellant, if so filed, are being
examined.

(vi} The Appellant has not been supplied with the
complaint, the material filed before Hon'ble NGT,
any report which forms the sub stratum of the

impugned order.

30, It s submitted that the impugned order being beyond the
jurisdiction of the Hon’ble NGT is bad in law. Given that the
amount directed to be recovered from the Appellant stands
preserved/protected by way of attachment, no further coercive
steps should be taken by the authorities pending the disposal of
this Appeal. Accordingly, relying on the subsequent facts and
additional documents herein, the Appellants herein have
preferred an application for directions as well.

31. The Appellant has a good prima facie case on merits. In
the vent the present application is disallowed, the Appellant will
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be subjected to uwreparable losses, The balance of convenience
tilts in favor of the Appellant and against the Respondent.

32, The present Application is filed at the earliest opportunity,
without any delay.

33.  The Applicant prays that the instant application be allowed
in the interests of equity, justice and fair play.
PRAYER:

In view of the foregoing, it is most respectfully submitted
that this Hon’ble Court may be pleased 1o

(a) restrain the concerned authorities inchuding but not
limited to the proposed Respondent No.7 and the
jurisdictional Revenue Officer, Sonipat from taking
any further coercive steps till the final adjudication
of the present appeal;

(b) permit the Appellant to approach the Jomnt
Committee constituted by the Hon'ble NGT in
OA/764/2018 to put forth its case and seck
adjudication of the objections already filed by the
Appellant; and

()  Pass such further or other orders as may be deemed
appropriate in the facts and circumstances of the

present case.
FILED BY

(NTHARIKA AHLUWALIA)
ADVOCATE FOR THE PETITIONER
PLACE: NEW DELHI
DATE: 02.03.2022

194



13

IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE IURISDICTION

LA NO. OF2022
IN

CIVIL APPEAL NO. 3478 OF 2020
IN THE MATTER OF:
TDI INFRASTRUCTURE LTD. « APPELLANT.
VERSUS

KISSAN UDEY SAMITI & ORS, .« RESPONDENTS.

AFFIDANIT

I, Ritesh Vijhani. s'of Sh. A. K. Vijhani, aged about 40 vears,

Authorized Representative of Appellant Company, having its office at 9,
Kasturba Gandhi Marg, New Delhi, do hereby solemnly affirm and state
i follows:
1. That T wn the Authorised Signatory of Appellant in the above
mentioned Civil Appeal and am conversant with the facts of the case
and | am as such competent to swear this affidavit on behall of the
Appellant.

2. That | have read and understood the coments of secompanying
J _#Pﬁlfmhml state that the contents of the said applicationsarc truc and
f nrrect 1 my knowledge and belief.

3, That the documents filed herewith are true and comect copies of
their respective originals, .
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VERIFICATION:;

[, the above named deponent do hercby verify the contents of this
Affidavit are true and correet to my knowledge and belief and that no
part of it 15 false and nothing material is concealed therefrom.
Verified at New Dethi on this the 1* day of March, 2022.
P
01 MAR0EL Mo
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1/195287/2022

ANMNEXURE-AM14

File No. HSPCB-080002/318/2021-COORDINATION CELL-HSPCB hs

HARAYAMNA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-S, PANCHKULA
Websile — www hapch gov.in E-Mail: hspcbwatercallfgmail. com
Ph: O T2-257TaT0-873

HSPCB

To

Dated:-10.02.2022

Mis TDI Infrastructure Ltd
My Floor-2, Sector-50,
Sonipat. Haryana

Proceedings of hearing of in matiar of Civil Appeal No. 3177/ 2020 Diary No. 20410/ 2020 Mis
TDI Developars Vs Kissan Uday Samitl,

Please refer to the subject noled above,
Hearing was conducted by the Committee appointad by the Chairman, HSPCE on 03.02.2032 a3

par orders of the Hon'ble Court and represantation submitted by the project proponants.

@ D

Faliowing were presants during [he hedrning -

Bh, NK Gupta, Addiliona! Director, CPCB. MNew Delhi

Sh, Bhupendar Singh Rinwa, SEE, HSPCE, Panchhkula

Sh, JP Singh, SEE, HSPCB, Panchinda

5h. Parmjeet Singh, Dy, District Attomay, HSPCH, Panchiula
&h, Ravinder Taneja, Represeniative of Mis TDI Developer
Smi Bano Deswal, Counset for M's. TDI Developer

The project proponents made their presentation and some guaries wefe alse sought Dy e

members of the commitiee and after hearing following decisions were taken -

1.

mems M

i Bl e

Unit shall submit detasilled representation agasn along with authonzation by Direclors for the

signaiory of representstion.

Linit shall submit copy of 2l occupation certificates cbtained by them for concemned depariment

Unit shalt submit copy of permission fram CGWA! HWRA for extraction of ground waler and datal

of all Borewed,

Unit shall gubmnit detadl of Sofid Waste Managemeni

Linit shall submit copy of all ECY CTON CTE oblained by ham

The Cammities asked from the unit that Hon'bie Supreme Court Bas clubbed case bul has nol

specifically ordered for conducting hearng in case of projects of TDI, Furhes, TDI has nat
the 5% amoum of Environment Compensation as mposed by Hon'ble Supreme Court

i case of CA Mo, 31TT & I1TE. The Counsel for TDI informed that they have got the property

attached for that. This was comestsd by the Commites and desired that the specific orders in this

regard are required fram Hon ble Supreme Court or clarification s required.

The Counsel for TDI also argued that the compensation should be as per ravised policy datad

22.12.2081 of HSPCH and only sampie fallure should be taken into account.

Urdt shall sulbmit the starting date of construction achivily on sie be given.

Thits ks for your information and neceasary ackon please.
e g
Amwﬂhabmaihwﬁﬂdhmmuhmwmmmﬂa
Sh. MK Gupta, Addiional Director, CPCB, New Dethi
Sh, Bhupaendear Singh Rinwa, SEE, HSPCH, Panchikula

&h, JP Singh, SEE, HSPCB. Panchioda
&b, Parmijest Singh, Dy. District Atomey, HSPCE, Panchiula
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ANNEXURE-A/15
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ITEM NO.15 Court 5 (video Conferencing) SECTION XVII

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s).177082/2020

(Arising out of impugned interim order dated 23-10-201% in OA
No.764/2018 passed by the National Green Tribunal)

M/S PARKER ESTATE DEVELOPERS PVT. LTD. Petitioner(s)

VERSUS
KISSAN UDEY SAMITI & ORS. Respondent (s)
(With appls. for c/delay in filing appeal, exemption from filing
c/c of the impugned judgment, stay application, exemption from
filing affidavit, permission to file appeal, stay application)

WITH

Diary No(s). 18318/2028 (XVII)

(with appls. for c/delay in filing appeal, exemption from filing
c/c of the impugned judgment, stay application, exemption from
filing affidavit, permission to file appeal, stay application]

Date : 11-89-2820 These matters were called on for hearing today.

CORAM :
HON'BLE MR, JUSTICE L. NAGESWARA RAOD
HON'BLE MR. JUSTICE HEMANT GUPTA
HON'BLE MR. JUSTICE 5. RAVINDRA BHAT

For Petitioner(s) Mr. Siddharth Dave, Sr. Adv.

Mr. Sumeer Sodhi, AOR

For Respondent(s) Mr. Anil Grover ,Sr.AAG HARYANA
Ms. Noopur Singhal, Adv
Mr. Rahul Khurana, Adv
Mr. Satish Kumar, Adv
Mr. Sanjay Kumar Visen, AOR

UPON hearing the counsel the Court made the Tollowing
ORDER

Permission to file appeal is granted.
Delay condoned.

while finding certain violations that were
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committed by the appellant, Haryana State Pollution
Control Board imposed  interim  environmental
compensation of Rs.27,37,588 on the appellant in
C.A.Diary No,17782/2828.

It is submitted by Mr. Sumeer Sodhi that the
appellant in C.A. Diary No.18318/2828 has deposited
the interim compensation amount of Rs.6,37,588/-
imposed by the Haryana State Pollution Control Board.

In O.A.No.764 of 2918, Kissan Udey Samiti
sought for remedial action for wviclation of
environmental norms from the defaulters for not
providing proper sanitisation and sewage system in
constructing buildings in Sectors 58-64 at Kundli
District, Sonepat. The HNational Green  Tribunal
(‘the Tribunal') sought a report from the Chief
secretary of Haryana. The recommendations made by
the Committee constituted by the State of Haryana was
placed before the Tribunal, After perusing the
report, the Tribupal imposed 2.5 crores as interim
compensation,

The interim compensation was made subject to
final determination of the compensation to be fixed
by the State Pollution Control Board after hearing
the Project Proponents. It is clear from the order
passed by the Tribunal that appellants were nat
heard.

Issue notice returnable after eight weeks on
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3 20
the condition that the appellant{s) shall deposit 58%
of the interim compensation imposed on them before
the Tribumal, with the Registry of this Court within
a period of eight weeks.

However, the appellants shall appear before
the State Pollution Control Board as directed by the
Tribunal. The State Pollution Control Board shall
give an opportunity to the appellants before passing
a final order without being influenced by the interim
compensation imposed by the Tribunal.

The recovery proceedings are stayed for a
period of 8 weeks within which the amount of 50% of
the interim compensation shall be deposited. In

default, the recovery proceedings shall revive.

(Geeta Ahuja) {Anand Prakash)

Court Master Court Master

ATRUE COPYY
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ANNEXURE-A/B -

Ta, Dated 15/01 /2021
Naib Tehsildar,

Rai, Sonepat.

Haryans

Subject:- Civil Appeal bearing Dairy No. 20418/2020 filed against Order
passed by the National Green Tribunal.

Respected Sir,

This is with reference to an order dated 23/10/2019 in OA no. 764/2018
passed by National Green Tribunal. It is submitted that Civil Appeal titled as
TDI Infrastructure Ltd. Vs, Kissan Udey Samiti & Ors. has been filed before
the Honble Supreme Court and the same has been given Diary No.
20418/2020. Copy of order dated 13/10/2020 in the above said case &s
recorded on the Supreme Court website is enclosed along with this letter, for
your records. Next date of hearing is 29701 /2021,

It 18 therefore requested that not to take any coercive steps against
company, till the case is listed and heard by the Hon'hle Supreme Court.

Thanking Yau
For TDI Infrastructure Ltd.

Authorised Signatory

HTRUE COPYH!
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Warrant of Antachment under Section 72 of Land Revenue Act, 1887
Determined by (Para 3 Order No. 29)

T Infrastructure Led. (Village: Nangal Kalan, Sub Teh.: Rai, Sanepat)
Versus

¥ashpal Kanungo (or any officer equivalent to his office)

The land owned by M/s TDI Infrastructurs Ltd., Revenue Estate of
Village Nanga! Kalan, as per Jamabandi (2014-15), comprised in Khewat nos:
Khewat No. 10 (Total area 15K-0M) % share (TK-OM), Khewat No. 11 (Total area
L4K-10M) % share {7TK-5M), Khewat No. 21 (Total area 42K-18M) Full Share,
Khewat No. 25 (Total area 23K-10M} Full Share, Khewat No. 329 (Total area
31R-SM) 1/14% share (total area 2K-5M), Khewat No. 418 (Total area 51K-13M)
Full Share, Khewat No. 433 (Total area 34K-10M) Y4 share (total area 17K-5M),
Khewat No. 575, Current 603 {total area 32K-13M}) 1/4% share (total area BK-
AM], Total area 160K-OM.

By this Warrant of attachment, you are herchy ordered to attach the said
land and owner be informed by getting his signature on this warrant of
attachment thereby, attaching the land falling in Khewat No, 9, 10, 21, 25,
322, 403, 418 and 573, Jamabandi [2014-15}, Revenue Estate, Village Nangal
Kalan, sub Teh., Rai, Sonepar.

Under the Seal Mr. Yashpal is appointed as an Attachment Officer. The
attachment shall be remain in force till the recovery is made.

(Office of sub-Registrar, Rai)

Sr. 46 TRA
Dated: 22.03.2021

HTRUE TRANSLATED COPY//
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Today, on 06.04.2021, in terms of Order by District Collector, dated
46/ T.R.A./22.03.2021, land owned by M/s TDI Infrastructure Pvt, in
Hevenue Estate of village Nangal Kalan, Tehsil Rai flling under:

1. Khewat No. 10 (Total area 15K-0M) % share {7K-0OM),

Khewat No. 11 (Total Area 14K-10M] % share (TK-5M),

Khewat No. 21 (total area 42K-18M), Full Bhare

Khewat No. 25 (total area 23K-10M), Full Share

Khewat no. 329 (total arca 31K-5M) 1/14% ghare {total area 2K-3M),
Khewat No. 418 (total area 51K-13M), Full Share

Khewat No. 433 (total area 34K-10M) % share [total area 17K-5M),
Ehewart No. 5375, Current 605 (total area 32K-13M) ¥ share {total area

83K- 3M),

mEAeL Ml B

Total area 160K-9M, Jamabandi year 2015-2020 [s hereby attached
vide daily diary no. 372/ 06.04.2021 tll recovery is made, appropriate
entry has been affccted in aforesaid Khewat Nos', and the report of
atachment is entered upon herewith by Halka Patwari and the action
taken was reported in the above mentoned Khewsats of Jamabandi year

2019-2020.

The attachment repart is presented in your services.

=18

Hanungn Halka
Tehsil Rai
Dated 06.04.2021

S0
Ealka Patwarl

[ITRUE TRANSLATED COPYH
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[§~07-2) ']} ﬂéu:r.znz:

Mayab Tehslldar e v e .
i ferl s

Aai

Sonepat,

Subject: Request for providing details of the land attached for recovery of
compensation levied as per the order of the honourable NGT.

Sir,

This is in furtherance to the order of the henourable NGT In the matter filed oy Klssan
Udey Semiti In which the honourable NGT had passed an order dated 23-10-2019, this
arder was further challenged before the Henaurable Supreme Court of India titled Tdi
Infrastructre Ltd. Vs Kissan Udey Samiti and others, Civil Appaal 20418/2020, notice

was issued by the court gn 13-1 0-2020.

Your office has attached some lang parcals with the company for recovery of
compensation, we reguest You to provide the detail of the land parcels attached by your
affice on urgent basis, so that we can move appropriate application before the
appropriate ferum as permissible under law.

We reguest for your Co-operation and look forward for Immediate response.

Auvthorised Representative

E"“:L_.—:.E\-——p_-__.

Tdi Infrastructure Lid

ANNEXURE-A/19
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To. Dated: 14/07 /2021
Nayab Tehsildar, (Recaived vide DNOG. 226 /15.07.2021)
Hai, Sonepat,
Haryana

Subject: Request for providing details of the land attached for recovery
of compensation levied as per the order of the Honourable NGT.

ir,

This is in furtherance to the order of the Homourable NOT in the matter filed by
Kigsgan Udey Szt m which the Henmourable NGT had passed an arder dated
23-10-2019, this order was further challenged before the Honourable Suprome
Court of India titled TDI Infrastructure Lid. V/s Kissan Udey Samiti and Ors.,
Civil Appeal 20418/2020, notice was issued by the court on 13-10-2020.

Your oifice has stitached some land parcels with the company for recovery of
compensation, we request vou to provide the detail of the land pearcels ettached
by your office on urgent basis, so that we can move appropriate applicatien
before the appropriate forum as permissible under law,

We request for your Co-operation and look forward for immediate response.

Authorized Repressntative

TDI Infrastructure Lid.

HTRUE COPYY



Details of Land Attached
(TDI City, Kundli, Sonepat)
(Revenue Estate of Village Nangal Kalan, Teh.: Rai, Sonepat

ANNEXURE-A/20

29

5.No. Khevat No. | Share of M/s. TDI | Rectangle Kilu No. |[Areain K M| Total Land
Infrastructure Na, Owned by
Ltd. in Khevat Company
2 KM
1 10 ¥ (Half share) 21 1 XX T-3
22 5/2 1-2 {Total 14 ~ 10
6 27 out of which 7-
& 7-12 2 15 tn share of
9/ 1 2.2 M/s. TDI
13/1 1-7 Infrastructure
) . Ltd,
2 9 ¥ (Half share) 22 2 5-13 7¥-10
7 a.7 (Total 15-0 out
14 6-0 of which 7-10 is
in share of M/s.
TDI
Infrastructure
_. Ld.
3 41 Full Share 22 111 3-12
S0 16 T-12 42-18
17 B-0
24 B-D
25 7-12
51 2/2 2-0
32 1-12
B 2-14
= - 91 1-16
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25 Full Share 45 14/2 0-16 | Total Share
15/1 1-3 ' 23-10
15/2 2-19
16 7-12
25 74
49 20/2 3-16
403 ¥ (Half share} 5 23/2 2-2 Total Share
20/1 7-11 51-13
2 1/1 4-2
372 a0
a 8-0
T x-E
8 3
10 1/2 4-12
11/2 0-10
20 2/1/2 -5
26/2 0-2
24/1 B0
30 2372 4-0
50 471 3-11
418 ¥ (Half share) 35 19/2 2-18 17-5
20/1 5-8 {Total 34-10 cut
53 1772 4.3 of which 17-5 is
23 152 1-B in share of M/a.
23 241 0-12 TDL
29/1 4-8 Infrastructure
68/3 ¥-13 Lid.
471 2-8
472 5-12
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31
575 14 (One Fourth 19 2/3 11T B-3
share) 3 1/1 2-12 (Total 32-13 out
A 2/2 3-12 of which 8-3 is
9/1 2-0 in share of M/s.
12/3 3-8 TDI
1371 2-12 Infrastructure
18/2 3-12 Lid,
19/1 34
2272 4-14
23/1 4-0
26 0-8

TOTAL LAND
160 kanal 9 Marla

20 acre (Approx.)
Cost of land as per prevailing Circle Rate- Ra. 17,90,00,000, - |Rupres Seventeen Crore Ninety Lakhs Ouly)

IMTRUE COPY
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COLLECTONER RATE, DISTRICT SONEFAT- YTEAR Z020-21
LAND AVERTING
LAND AVERTING HATIONAL HIIIIWAY LAND AVERTING LAND AVERTING WITHIN LAL
-1 RAMTE OF NATIONAL IIGEIWAY | WITH A DEFTH OF E HATIONAL HIGHWAY DTHER PAKEA HAHARI OR | DORASOUT OF LAL | COMMERCIAL
L1r8 VILLAGE WITH A DEPTH OF 32 ACRE BUT MORE THAN | WITH A DEFTH OF 3 BOAD WITH A CHEAHT A& (RES]DENTIAL PLOT
ACRE |FER ACRE) DEFTH OF 2 ACRE A'Elli’tﬂlllﬂﬂll'h'.ﬂ-mw:llm FER 80, YDB5
i Nangl Kalan 1.73:00,000, . 1,29 D0,0007 - L, 13,000,000 - B S0, 000 81 25,000/ T a0y - 10,000

HTRUE TRAMSLATED EXTRACT/
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Item Neos. 02 & (05 {Court No. 1}

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

[By Video Conferencing]

Original Appiication No. 764/2018
(M.A, No. 175/2019 & M.A. No. 24/2021)

[With reports dated 21.06.2021)
Kissan Udey Samiti Applicant

Versus
State af Haryana & Ors. Respondent(s)

AND

Original Application No. 155/2020
(ILA. No. 8672021 & LA. Ne. 121/2021)

[With reports dated 21.01.2021)

Dr. (Mrs.) Manorama Sharma & Anr. Applicantis]
Verasusa

TDI infrastructare Limited & Ors, Respondent|s)

Date of hearing: 28.09.2021

CORAM: HON'BELE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'ELE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMEER
HON'BELE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Mr. Shiv Charan Garg, Advocate in QA T64/2018
Mr. Sachin Jain, Advocate in O.A. NO, 1552020

Fespondeni: Mr. Rahul Khurana, Advocate for State of Haryana & HSPCB
Ms. Yaghodhara Gusta, Advocate for M/s TDI Infrastrecture Ltg.
[R-3 in O.A. 764/2018 & R-1 in O-A 155 /2020)
Mr Amar Bhalla, Advocate for CPCB in O.A, 764/2018
Mr: Amit Singh Chauban, Advocate for CPCB 10 O.A, 15572020
Mr. Rakesh Mahajan, Advocate for MoEF&LCC

ORDER

I.  This common order will cover Q.A. No. 764/2018 and O.A. No.

155/2020 and MAs/IAs filed in the said matters. Both the matters relate
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to remedial action against violations of environmental norms inter alia by
M/s TDI Infrastructure Ltd. (Devclopers of TDI Kingsburnry Apartments
G.T. Road, Sonipat), M /s TDI Infrastructure Ltd., (Developers of My Floor2
housing project Sector — 60, Sonipat], M/s TDI Infrastructure Lid. Tuscan
City, Sector — 58, Sonipat, M/s CMD Built-Tech Pvi. Ltd. (Developers of
Ushay Towers Sector — 61, Kundli, Sonipat), M/s Parker Estate
Development Pyt. Lid. | Sector = 61 Kundli, Sonipat and M/s Narang
Construction & Financiers Pvi. Ltd. [Max Height Sector - 62, Kundli,
Sonipat) - all parties to O.A No. 764/2018] and TDI Infrastructure Lid.
[respondent in O.A. No. 155/2020). All housing/township projects are said
to be located in Secrors 58 1o 64 at Kundli, District Sonepat, Haryana and
arc said to be non compliant with the environmental norms calling for
remedial acrion. Reazon for taking up the matters together is adjoining
locations and somewhat similar narure of violations. In many projects
same project proponent [PP] or sister concerns are involved. To the extent
necessary, distinetion will be noticed in the order.

0.A. No. T64/2018

2. Issue raised in this application is environmental violations affecting
public health and rule of law in developing the housing projects in
question, mentioned earlier and failure of the statutory regulators - the
Town and Country Planning Department, SEIAA, State PCB, MoEF and
District Administration in taking remedial action. The OA was initially
disposed of vide order dated 16.10.2018 with the direction that the
Oversight Committee constituted by this Tribunal to look inta the issues
of waste management may first look into the matter. The matter was
revived vide order dated 06.05.2019 in M.A. No. 142/201% for the reasons
mentioned in the said order. The Tribunal sought a report from the Chicf

Secretary, Haryana about the status of compliance. Considering the
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report of the Chief Secretary dated 09.06.2019, acknowledging large scale

violationa, vide order dated 23,.10.2019, the Tribunal issued directions for

remedial action by statutory regulators and also constituted a joint

Committee comprising representatives of CPCB, MoEF&CC and T Delhi

to determine compensation on polluter pays principle for the violations.

The report filed by the Chicf Secretary, Haryana is as follows; -

“After receipt of the above recommendations, directions have been
issued.

i

(it}

(i)

(1

fu)
i)

TCP Department shall ensure that all tankers discharging the
effluent to the STP of 7.5 MLD capacity be fitted uath GPS and
a monitoring cell be established by HSVP at District Head
Quarters to monitor the movement and regular discharge from
all stakeholder units. HSVP shall also ensure maintaining the
logbook of ite STP o which the effluent is sent and reconcile
with its movement records.

District Administration shall review the matter every fortnight
and ensure that no effluent is discharged on land/dumped
dlegally. HSPCH shall take legal steps against the wiolators and
gsent a monthly report in this regard to Environmeni
Department,

ULE Department and Municipal Corporation of Sonepat shall
ensure the compliance of Solid Waste Management, 2016 in the
distriet and Deputy Commissioner shall review the progress in
his fortnightly review, as directed by Hon'ble NGT in O.4. No.
606,/ 2018,

TCP Department shall not issue any Occupation/ Compietion
Certificate to the wupcoming/completed Projects, till the
infrastructure and sewer systems are completely in place. Also,
no further license/Consent to Operate shall also be issued by
the Departments/Board concerned till the completion of all
infrastructure facilities.

TCP Department has been directed to issue a Public Notice in
thiz regard, if necessary.

The Health Department has been directed to conduct a study o
assess the possible adverse impact of the ilegal
discharge/ pollution. on the health of local residents.

TCP Department has also been directed to expedite and ensure
timely completion of the laying of sewer lines and
establishment of the proposed STP (with a capacity of 15 MLD)
so that the issue is solved scientifically and permanently. ™

B The Tribunal fixed interim compensaton for restoration of

environmeni as. follows:

|
L

Name of the Units | Interim |
Compensation
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o5 M/s TDI Infrastructure Ltd, (For TDI | Rs. 10 Crores
Kingsburry Apariments), G.T. Road,
| Sonipat-
{ 2. M /s TDI Infrastructure Ltd, My Floor 2, | Rs. 2.5 Crores
| | Sector-B0, Sanipat.
3. M /s TDI Infrastructure Ltd, Tuscan City, | Rs. 2.5 Crores
Sector-38, Sonipat-
4. |M/s CMD Built-Tech Pvt. Ltd. (Ushay | Rs. 2.5 Crores
- | Towers), Sector-61, Kundli, Sonipat- _
S M/s Parker Estate Development Pvt. | Rs. 2.5 Crores
Ltd., Sector-61, Kundli, Sonipat.
6. M /s Narang Constructions & Financiers | Rs. 2.5 Crores
Pvt. Ltd. (Max Height), Sector-62, Kundl,
Sonipat.

4. The compensation determined by the Committee as per its report

dated 21.02.2020 is as follows:

5 | Name of No. aof | EC for | Bolid Waste Total '
No. | Banguet Days violetion fin | non- Environmenial
Rs.) complignce Compensation
EC fin Rs) | [in Rs)

I M5 TOr | 2826 | 15.,63,13,125 | 2.85,05,040 | 18,49.08. 163
Infrastructure
Léd.  (Far TDF
Kingsburry
Apariment),
GT o,
Somipat

2. M/s TOI | 815 4,50.70.687.5 | 11,727,104 | 462,56, 792
Infrostructune
Lid |, My Floor
2, Zeetor— &,

3 Mis TN | 2022 11.18.41.875 | 23,60,9664 | 11,42,02,84]
Infrastruciure
Led,  Tusecan
City, Sector —
58, Sonpat

Built-Tech
Pt L,

(Lshay
Sector = 6O,
Fundli,
| Sandpat

1. M's  CMD| 658 | 3.65,95.625 | 1,77,130 36572745 |

5. M/as Parker | 830 4.59,09.375 11793640 4. 70,88, T35
Esgtate
Development
Pt Lid,,
Sector = 6l
Kundii,

A, M/s Ngrang | 966 534 31, 875 | 1606650 5 50.38.531
Comstrivation
&  Finorcders

P:ul_ Lid. [Max
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Kimdli

' Em}!ur_ - i,
| Sonipe B

8 The matter was Iast considered on 01.10.2020 in the light of the
report of the joint Commitiee determining compensation and status report
filed by the State PCB. We consider it appropriate to reproduce the
discussion in the said order:-

s N S e s s R T s s P T b =

2. The matter was eariter considered in the light of the report of
Chief Secretary Haryana dated 19.06.2019, 05.07.2019 and
28.08.2019 based on inspection conducted by the State PCB, District
Town Planner, Haryana Sehari Vikas Prodhikaran (HSVE and
Municipal Council Sonepat finding serious violations of environmental
norms in the bullding profect in guestion and suggesting short term
and long term action plans. Affer considering the findings and
observations in the inspection repart, the Tribunal observed:-

“5. From the above report, vislations of Environment laws by the

units in guestion can be brigfly summed up as follows:

a) Neo prior Environmental Clearance & CTE was obtained

b The projects have been constructed without obtaining
Environmentai Clearance and without CTE/CTO from
HSPCH.

c)] In terms of STP, the deficiencies observed during
sampling relates to absence of flow meter at the inlet of
STPs, non-maintenance of log book, the outlet of STPs are
exceeding the prescribed limits of board, etc.

d]) Untreated effiluents from STPs are being discharged
either through tanker or on open land near village Nagal
for percolation.

el The units are noncomplying with SWM Rules and no
Jacility for collection segregation and disposal of solid
waste exists

6. Fourth report has been filed on 22.10.2019 by the State
Pollution Control Board [SPCB) to the effect that total amount of Rs.
1.22 crove has been levied as enuironmental compensation and
temporary arrangement was being made for management of
sewage system. Further compensation is yet fo be assessed,

7. The period of violations is 2 years or more. The turnover
of the projects is in hundreds of crores. The deficiencies are
in the knowledge of the project proponents who are in
regular business. During inspections noted above, project
proponents have become further aware of the shortcomings.
Though Environment is priceless, guantum of Environment
Compensation has to be adeguate to restore the
environment and must have deterrent aspect so that such
violations are not profitable. No lenient attitude can be
shown nor can such matters be unduly prolonged.
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8, Legal position in this regard is settled. In Vellore Cilizens
Welfare Forum vs, Union of India (U0l and Ors!, the Hon'ble
Supreme Court interpreted “Polluter Pays" principle by stating that
the absolute Hability for harm to the environment extends not anly
to compensate the victims of pollution but also the cost of restoring
the environmental degradation. Remediation of the damaged
enuironment is part of the process of “Sustainable Development”
and as such polluter is linble to pay the cost to the individual
sufferers as well as the cost of reversing the damaged ecology. The
Precautionary Principle and the Polluter Pays Principle have been
accepted as part of the law of the land. Measure of compernsation
must be correlated to the magnitude and capacity of the enterprise
because such compensation must hape g deterrent effect. It was
further observed on the basis of principle laid down in M.C. Mehta
and Anr. vs. Union of India and Ors.,? that a person undertaking
an actiaty muwolving hazardous or risky exposure g0 human life is
striptly liable for injury suffered by another person, irrespective of
any negligence or carelessness on part of the managers of such
undertaking. Pollution cannot be allowed to be profitable activity.
The environment is priceless. Intentional violations have io be
vistted with more stringent damages than accdental or
unintended. We have taken info occount the prnciples for
determining quantum of damages laid down, inter-alia, in Sterlie
Industries (India) Ltd. v. Union of India {2013] 4 SCC 575 : § 47,
T.N. Godevarman Thirumulpad v. UOT & Ors. {2006) I SCC1:91 1,
Indian Counctl for Enviro-Legal Action & Ors. v. Union of India &
Cws, (1996) 3 SCC 212 ; § 67, Vellore Citizens Welfare Forum v.
Lol , (1996) 5 SCC 647 4 11 to 13, M.C. Mehta v. Kamal Nath
(1997) | S5CC 388 : § 10, Public Trust Doctrine, § 24, M.C. Mehia
v, VOl & Ors,, W.P ({C! No, 13029/ 1985 order dated 24.10.2017,
MCD v. Uphaar Tragedy Victims Association (2011) 14 SCC 481 :
9 99, 100, Vadodra Muricipal Corporation v. Purshottam w.
Murjani & Ors. {2014} 16 SCC 14! Y 1T7and M. C. Mehta & Anr. v
Union of India (1987) 1 SCC 395 : § 32

9. In the light of above settled principles, the action taken
by the SPCB does not match the facts found in the
inspection report dated 16.07.2019 filed by a joint
Committee comprising of officers of the State Government.
The violations, noted above, are of very serious nature and
possibility of collusion of the officers of the State is not
ruled out in permitting such violations and in failing to
take requisite actions. The compensation assessed being
grossly inadeguate and dispropertionate and the action of
the SPCE being too slow shows the SPCEB lacks necessary
sensitivity for enforcing the rule of law or there is collusion
at some level to cover up the illegality.

10. We accordingly direct the Chief Secretary, Haryana to
consider referring the matter to vigilance or otherwise io
ascertain intentional and collusive violation of law. The
Chief Secretary may also oversee remedial action for speedy
enforcement of environmental norms in the interest aof
health of the inhabitants.

' 11996} 5 SCC 647
1{1987) 1 SCC 395
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11. Further, we find it necessary to constitute a joint
Committee comprising representatives of CPCB, MoEF&CC and
OT Delki to suggest realistic compensation to be recovered,
apart from other actions to be taken. The Committee will be
assisted by the SPCE Haryana. The CPCB will be the nodal

agency.

12, Pending further consideration, in the light of above findings in the
inspection report, we are prima facie of the opinion that intertm
compensation as foliows needs to be recovered:

| Sl Name aof the Units Mnterim
No. Compenszation

X

M/s TDI infrastructure Ltd, (For TDI| Rs. 10 Crores
Kingsburry Apartments], GT. Road
Sonipat-

2

M/s TDI Infrastructure Litd, My Floor 2, | Rs. 2.5 Crores
Sector-G0, Sonipat.

3.

| M/s TDI Infrastructure Ltd, Tuscan City, | Rs. 2.5 Crores
Sector-58, Sonipat-

4,
|| Towers), Sector-61, Kundli, Sonipat-
5.

M/s CMD Built-Tech Pt Ltd, (Ushay | Rs. 2.5 Crores

M/ = Parker Estate Development Put. Lid., | Rs. 2.5 Crores
| Sector-61, Kundli, Sonipat.

6.

M/s Narang Constructions & Financiers Rs. 2.5 Crores
Pot Ltd. (Max Height), Sector-62, Kundli
Sonipat.

3.

21.

13 The amount may be recovered by the State PCB and
spent for restoration of the environment. The interim
compensation will abide by final determination of
compensation by the SPCB after following due procedure,
including hearing the affected parties, in the light of the
report of the joint Committee constituted as abowve. The
Committee may give iis report within three months by e-mail at
fudictal-nglagow. in and a copy thereof may also be provided to the

Staie PCB and the Project Froponenis so the Profect Proponents
will have the oppartunity to contest the same before the Siate PCB
ar in any other proceedings. We have not considered necessary to
hear the Project Proponents at this stage in wview of patent
vinlations at this stage shoumn by an independent inspection report
and alse in view of the fact that they wall have sufficient
opportunity after an expert repart is available. We find adequate
material for forming prima facie optnion abowt the guantum of
Interim Compensation to be recovered ™

Accordingly, the joint Committee has filed s repori on
02.2020 determining the relepant extract from the said report as

follows.-

*RBaserd on colculation made in table 2 and 3, total EC
egtimated is mentioned in table - 4
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§F

M5 TR I836
Infrazrustne

Lud (For THH
Kirngsburry
Apartment), |

G.T  Road,
Eorimal

M= TE | 815
Infraztructure
Led., My Flaor
2, Sector — H1i,
Soripat

Rs.)

41

complignce
EC fin Es.)

Compensation

{in Ra.)

1563.13.125

2. 85.95.040 | 18,49,08, 165

M/ T | 2033
Infrastructure
L, Pusean
City, Sector —
58, Sonipat

M/ 5 CMO | 658
Buile-Tech Put,
L (Uahay
Towsers),
Sector — 81,
Kunadl,
Sonipal

4,50, 79,687 5

77, 104

4.62,56,792

11,18.41,875

23,860,966, 4

11, 42.0284]

3.63,95.625

1L¥7.120

3.65 72,745

M/s Parker | 830
Esrtate
Development
P Lid.,
Secior - rir!
Kunoll,
Sonipat

4,50.00 375

11,789,360

4,70 88,735

M/s Narang | 964
O SErLE oL

& Finoncuers

Pur [id [Mox
Heightj,

Secwmr - 62,
K,

534,31, 875

16 06,656

550,308,530

Sonipat 1

CONCLUSION

in addition to the assessment carried out by Joint Committee, EC
on (6 Housing Societies as listed in table 4 ahove, following
abservalions were made:

Basie infrastructure for common facilities including
Sewage management (collection, treatment and
disposal of sewage) and solid waste management
({collection, processing and Disposall, for the specified
area should be planned / developed by the concerned
local authorities fin this case Haryana Shahari Vikas
Pradhikaran, (HSVP) formerly Haryana Urban
Development Authority{HUDA) before awarding license
to builders for development of individual housing
societies in the area by the concerned authorities fin
this case Town and Country Planning, Haryana).
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y in ent case, Town and Country Planning
R :fwurymm D approved Change of Land Use and
awarded license for development of individual housing
socicties to bullders before planning &8s d:u[qpmlnt af
basie infrastruciure for commaon facilities including
Sewage and solid waste management by HESVP.
Adeguate infrastructure required for common
facilities for sewage and solid waste for the area is yet

to be developed for the area.

{ii. It was alse noted that it is difficult to develop these
common facilities once the housing societies come up as
the land required for development of these facilities has
not been sarmarked/procured

ip. In absence of sewerage system, poth treated / untreated
sewage from housing societies is being discharged in
a ning areas.

v A-m?lrn:;mdﬂlum of Environment Clearance, housing
socicties have to treat sewage up to tertiary level and
utilize in landscaping, gardening, toilet flushing,
cooling tower ete. and remaining treated wastewater
may discharge to final disposal system.

ui. CTO issued by SPCB has stipulated compliance of all
EC Conditions, however specific conditions regarding
the level of treatment, extent of reuse of treated water,
discharge standards and mode of disposal of treated
water is to be included

wil. Town and Country Planning Haryana has granted
Occupancy Certificate {OC) prior to issuance of Consent
to Operate (CTO) by the SPCB,

vii. Al the Housing Societies shall ensure reuse of treated
sewage as per CPHEEO guidelines Jor point use.
Standards is attached at Annexure-Ill. Excess treated
sewage shall discharge to HSVP sewerage network

In view of the above, Committee has opined that responsibilities
af discharge of untreated sewage and improper Solid Waste
management shall also be vested with the following
authorities;

i  Town and Country Planning Haryana for granting license
to builders prior to development of infrastructure related

to sewerage system and granting OC before issuance af
CTO;

il. HSVP for development of basic infrastructure for sewage
and solid waste management of the area.”

4, The status report has been filed on 13.09.2020 by the
State PCB which refers to an order of the Hon'ble Supreme
Court dated 11.09.2020 in Civil Appeal No. 003177/2020,
Diary No. 17703/2020, M/s Parker Estate Developers Put. Ltd.
v. Kissan Udey Samitl & Ors. as follows:-

“While finding certain vielations thatl were
committed by the appellant, Haryana State Pollution Control
Board imposed interim environmental compensation aof
R5.27,37,500 on the appellant in C.A. Diary Ne.17702/2020.
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It is submitted by Mr. Sumeer Sodhi that the appellant in
C.A. Diary No0.18310/2020 has deposited the interim
compeénsdation amount of Rs.6,37,500/ Impesed by the
Haryana State Pollution Control Board. ’

In 0.ANo.764 of 2018, Kissan Udey Samiti .snugﬁz Jar
remedial action for violation of environmental norms from the
defaulters for not providing proper sanitisation and sewage
system in constructing buildings in Sectors 58-64 at Kundli
District, Sonepat. The National Green Tribunal (‘the Tribunal’)
sought a report from the Chief Secretary of Haryana. The
recommendations made by the Committee constituted h_# the
State of Haryana was placed before the Tribunal. After
perusing the report, the Tribunal imposed 2.5 crores as interim
compensation. '

The interim compensation was made subject to E:ﬂl
determination of the compensation to be fixed by the State
Pollution Control Board after hearing the Project Proponents,
It iz clear from the order passed by the Tribunal |that
appellants were not heard. Issue notice returnable after pight
weeks on the condition that the appellant{s) shall deposit 50%
af the interim compensation imposed on them beforg the
Tribunal, with the Registry of this Court within a period of
elght weeks.

However, the appellants shall appear before the State
Pollution Control Board as directed by the Tribunal. The State
Pollution Control Board shall give an opportunity the
appellants before passing a final order without ing
influenced by the interim compensation imposed by the
Tribunal.

The recovery proceedings are stayed for a period of B
weeks within which the amount of 50% of the interim
compensalion shall be deposited. In default, the recevery
proceedings shall revive.”

5.  In the saild report it is further mentioned as follows;-
“3. That prosecution action against all the Builders as
mentioned in above table has been taken by [iling
complaint in Special Environment Court, H.'uruluhal .

4, That no occupation/ completion certificate and
fresh CTO is being issued in sector 58 to 64 by Town
Country Planning Department and HSPCEB.

5. That Haryana Shahari Vikas Pradhikaran (HSVP)

submitted the time bound action plan for laying aof
sewer line to the existing 7.5 MLD STP at village BRGC,

Pattla. The work of laying of sewage line has been
completed as informed vide letter dated 19.06.2020.
The HSVP has issued letter to each colonizer operating
in sector 58 to 64 for connection of sewage pipe line
laid down by HSVP. Copy of letter dated 16.06.3020
issued by the HSVP is annexed herewith as Annexure-

10
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R/1. Sanction to 6 projects for sewer connection 1 we
been issued by HSVFP as per report submitted dated
30.02.2020, The report is annexed herewith as
Annexure-R/2.

6. That Toum Country Planning, Department has
floated I)NIf for installation of new STP with capacity
15 MLD, The Construction of 15 MLD STP (Phase-I) near
village Aterna for sector 58 to 04 Urban Estate Sonipat
amounting to Rs. 32 Crore has been storted and the
work would likely to be completed by 31.12.2020 as
informed by HSVP vide letter dated 19.06.2020.

7. That these Protect proponents have not
submitted Envirenment Compensation as imposed by
Hon'ble NGT therefore letter dated 20.03.2020 has
been send to Deputy Commissioner, Sonipat for
recovery of Environment Compensation. Accordingly,
Summon were issued by Tehsildar, Rai asking to
deposit the Environment Compensation @ on
31.08.2020 as imposed by Hon'ble NGT.

8. That 02 profects i.e. M/s Parker Estate
Developers Puvt. Ltd. and M/s Pardeshi Developers Put.
Ltd. (M/s CME M/s CMD Built-Tech Pvt. Lid) tiled Civil
Appeal before Hon'ble Supreme Court of India. The
order dated 11.09.2020 passed by Hon'ble Supreme
Court iz annexed herewith as Annexure-R/3. One
Praject M/s TDI Infrastructure Ltd. approached the
High Court of Delhi by way of Writ Petition [Civil).
Copy of order dated 22.09,2020 is annexed herewith
as Annexure-R/4.

9. The projects as mentioned in above said table has
submitted representation for the Compensation as
imposed by Joint Committee constituted by Hom'ble
NGT. The project proponents have been directed to
submit interim compensation as imposed by Hon'ble
NGT.®

fi. In view of the above, we defer the proceeding to awail
Jfurther action in the matter in pursuance of the order of the
Hon'ble Supreme Court.

M.A. No. 175/2019 has been filed by the applicant for stopping
itlegel consiruction and launching prosecution. The applicant may
serve a copy of the applicalion on the concerned authorifies, The said
application may be first considered by the State PCH in coordination
with other concerned Authorities of the State of Horyana and a fdctual
and action taken report filed before the next date by e-madl at judicial-
ngtiagoy.in preferably in the form of searchable PDF/ OCR Support
PDF and not in the form of Image PDF, M

Thus, though the matter was earlier deferred to await the outtome

of proceedings in the Hon'ble Supreme Court, the applicants have pressed

11
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for t up of the matter on the und that period of almost onelyear
P Ero

has gone by, Violations are continuing and other matters involving

overlapping issues are also listed. It is stated that there i8 no bir to

consideration by the Tribunal to enforee environmental norms.

- Accordingly, we have considered the matter further with! the

assistance of learned counsel for the applicants and for the Staie

PCE.

Other counsel though present have opted not to participate, Counsgl for

TDI] gays that she is merely proxy counsel seeking adjournment.

5. We have perused the report of the Chief Secretary, Haryana filpd in

OA No. 661/2018 Praveen Kakar casc, also listed today. The report is

general about devising appropriate strategies to deal with such mafrers.

We have also considered the written statement filed on 21.06.2021

in

response to M.A. Neo. 175/2019 on the issue of interim erder aghpinst

construction and for remedial action by way of prosecution. The written

statermnent filed by the State PCB gives the details of construction in

projects as follows:-

oS

8r. | Name of Licence | Licence No. | Total area Site address nnrrb.l
_ No. in acres
L Msia Parilok Real | 46 of | .20 ocres | Sector = 63, DAY
Estate P, Lid. 200950503 Village Patla
B el s Nangel
2 J& Broad Casting | 48 of | 11.30 acres | Sector - 64, | DRJAY
Fig, Lad 20190503 Neangal Kalan |
O L L S L .
i TIN Mansion Put, | &3 of | 10.0187 Sectnr - 43, | DOJAY
Lid. 2009/ 1408 | acres Village Patla |
2019 & Nargal |
#. Pushpratian & of | 56375 Sector — &3, | DAY
Development  Put, | 2019/05.03 | acres MNengal Kalan
bed 2019 ! - S
o M= Muargigon | 79 of | 21 acres Sector - A1, | Resiflential
Cwersas Pl Lid. 2008/01, 04 | Nangal Kalan | Gra
2008 Houging
6 | M/s P.5 Kealtors | 79 of 2008 | 10.8375 Sector - 64, | Resiflential
P, Led acres Village Patla | Gre
& Nangal Houging
| 7 | M/s TOI| 183228 of | 123.04 Sector — 59,
Infrastructure  Lid. | 2004 ACFES Nargal Kalan
(Formely non  as
Intime Promeris
Pt Lid] Under|

12




Construction

s — —

E-166, E-208, 209,

building at Fot na. ‘ ‘
B3 P55

9. The compaosite report of the Chief Secretary, Haryana in pursliance

of order dated 01.10.2020 giving the status of action taken in O.A No.

T4 /2018 is as follows:-

No TE

® In the said matter, Hon'ble NGT has imposed the Environment
compensation against various project proponents and same
has not been submitied by the project proponents Eﬂﬂﬂﬂt‘:ﬂﬁd,
Therefore, vide letter dated 20.03.2020 Deputy Commissidner,
Sonipat has been requested for recovery of Environment
Compensation. Accordingly, Summons were issued| by
Tehsildar, Rai (Sonipat) for asking to deposit the Environment
Compensation on 31.08.2020 as imposed by Hon'ble NGT,
* 03 Projects i.e. M/s Parker Estate Developers Pvt. Lid., ;M,Fa.
Pardesi Developers Pvt Lt. (M/s CMK M /s CMD Built-Tech Pvit.
Ltd] Project and M/s TDI Infrastructure Lid. have [led F-i'-ril
Appeal before Hon'ble Supreme Court of India. 01 Project i.e.
M/s Narang Constructions & Financiers Pvt. Lid., Sector 62,
Kundli Senipat has approached the High Court of Punjabland
Haryana by way of writ petiton [Ciwil). 02 no cases Etair:
submitted environment compensation of 50% as imposed by
NGT incompliance of order issued by Hon'hle Supreme Couart.
The detail of the same in table form is as under:-
Sr. | Name and | Details of | Environmen | Envirommenot | Amount
Ho | Address Case t Compensatio wr
i pending in | Compensati | n d by the |
Suprems on imposed | Recommend | project
Court/ by NGT ed by the |
High olnt
Court {'.'-uu.uitb:n |
1. s TR | Civil Fas, 10 Cr. 184008 1653 | —
Infrastructu | Appeal No, i=
e [Ad(TDI | 3478 of
Kingsburry 2020
Apartrnent), |pending
G.T. Road, | with
Sunepat Suprenis
Court)
2, |M/s TOU | Civl Ra. 25 Cr, 1,62,56,792/-
Infrastruem: | Appeal No.
re Lid. My | 3478 of
Moor2 Sector | 2020 |
o}, Sonepat | (pending
with |
Supreme
Court |

13



Kurukshetra against the violators. The status of court gnses

given in table below:-

3 M/ T | Ciwil R, 3.5 Cr, 11,42,02.841
Infrastructu | Appeal Na, J-
e Led. | 3478 af
Tussan City, | 2030
Sector 58, | [pending
Sonepat with
Supreme
Court
% Mfs CMD | Clvil Rs. 2.5Cr 365,72, 7457~ | 1.25¢r
Built Tech | Appeal No,
Pt Lad. | 3178 al
(Uishay 2024
Towersi, (pending
Becior - 61, | with
Kundli, Supreme
Sonepat Court
A M/= Parkar | Civil Bs. 3.5 Cr 4.70,8%,735/- | 1.25 Cr.
Estate Appeal Ne,
Deveiopmen | 3177 of
t Pt Led. | 2030
Bectar — B, | [pending
Kundl, with
Sonepst | Supremes
Ciurt
A M/a MNaramg |CWF Mo | s 2.5Cr 550, 38,5514 | -
Canatructio | 5424 /202
1] & |0 (pending
Financiers with
Lid | Suprems
[Maxheight] | Court
Seclor = B3,
Kundli,
Sonepat
&  Further, HSPCB has filed the cases in Special Environment Court,

Title Court Name and | Next hearing Filed by
Case detail

M/s TDI | The Special | 31/08/2021 Sh. Lalit

Infrestrocture Litd. | Environment AEE

for Kingsburry | Court,

Apariments, G T | Kuorekshetra,

R, Kundli | Case Moo CRM-

Sonipat Ve | M/2019/34

HSPCB

M /s Pardesi | The Special | 08/09/2021 Sh.  Abhnjeet

Developers Environment ‘Bingh. AEE

Private Limated, | Cowtt,

Sector-61  Village | Kurukehetra,

Easoi, Kundll Vs | Case No. CRM-

HSPCE M/ 2020/ 26




10,

4B

M5 MNarang | The EBpecial | 08 /00 /2021 Eh. A!:jijull
Construction & | Envircnment Bingh, AE
Financiers Pwt, | Court,
Lid,  Sector 62, | Kuwrakshetrs,
Kundli Case No CRM-
Honipat Ve | MS2020/30
HEPCE
M (s Parker Eatare | The Special | 08/09/2021 Eh ;ﬁi}eﬂl
Deyelopers Pyt, | Environment Bingh,
Lid Bestor-al, | Court,
Kundli, Sonipat Kurukshetra,

Cage No. CRM-

M3020/31
M/s TECE | The Special | 31/08;2021 Sh. AbBijeet
mfrastrimture Lud. | Environment Singh, AEE
for Tuscan City, | Court,
Sector 60, Kundll | Kuruicahetra,
Bonipat Vs | Case Mo, CRM-
H3PCB M/ 2020/ 28 |
M/a TDI | The Special (‘31 /08/2021 Sh. AbHijeet
Infrastructure Ltd. | Environment Singh, AEE]
for Tuscan City. | Court.
Sector 60, Kundli | Kurukshetra,
Sonipat Va | Case Moo CRM-
H5FCEB M/ 2020/ 28
BMie TDI | The Special | 310872021 Sh AbRijeet
Infrastructure Lid. | Environment Singh, AEE
for (My Floor 32} | Court,
aector 0, Kundh, | Burukshetra,
Somipat Ve | Cage Wo. CRE-
HSPCHE M2020/37
/s T | The Special | 31 /08/3031 Sh. Abtijest
Infrastructure Lid, | Environment Singh, ALE
for Kingsburry | Court,
Apactments, OT. | Kurukshetra, Case
Eoad, Eundli | Nn. CRA-
Sonipat v. HSPCB | M/2020/29

- — —

As observed in OA. No. 661/2018, Praveen Kaokar & On

B BE

MoEF&CC & Ors., the environmental violations need to be taken seriolisly.

The feast expected by the citizens from the State is that thos

and damage to the environment and public health. On polluter

principle, compensation must be recovered. In the present case, thy

e found
ulaI:.'ana

violating norms are blacklisted to avoid further and recurring vi

pays
pugh

stay has been granted by the Hon’hle Supreme Court enly in favour off M /s

Parker Estate Development Pvt. Lid., Sector — 61 Kundli, Sonipat and|M/s

CMD Built-Tech Pvt. Lid. (Ushay Towers), Sector - 61, Kundli, Somipat,

compensation is not being recovered from other FPs, This needs to be

forthwith. We

have

Hone

noted that the Committee has deternined

15
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compensation which is higher than the interim compensation determined
by the Tribunal earlier. However, In doing so, the Committee has not
considered the principles laid down by the Hon'ble Supreme Court referred
to in the earlier order of this Tribunal dated 01.10.2020 quoted in Para 4
above and also judgement of the Hon'ble Supreme Court in Goel Ganga
Developers India Put. Lid. v UOF relating to violation of law by a housing
project and judgments in Alembic Chemicals v Rohit Prajapat®, Keyklone
developers v, Anil Tharthare® and Mantri Techzone Put. Lid. v, Forfpeard
Foundation and Ors * are also required to be taken into account) The
compensation can be the percentage of cost of the project so as fo be
deterrent. The Committee may accordingly give its supplementary report

through the CPCH.

11. We have considered the general issue arising out of report of the
Chief Secretary in connected matter i.e. OA 661 /2018, relating to

violations at a different location. Observations are quoted below:

A .. . X

9. We have given due consideration to the report of the Chief
Secretary, Haryana and find that the qﬂ'acriueness of mechansm
needs o be studied in the lght of success in prﬂventmg arne
remedying violations. The Chief Secretary, while experimen the
mechanism evelved, may undertake study of extent of its st
consider what further changes are required in the mechanism
some me. Violations have been reported in the lust several

mentinned in the report by separate orders in the said matters tdday).
Violations found in the present case include absence of EC, Consent
to Establish, Consent o Operate and conserd for extractigrn of
groundwater. The compensation assessed is only on accoun! of
untreated sewage water discharge and illegal extraction af
grounduwsater. No compensation has been assessed for establishing
the project without prior EC. In tlew of law laid douwmn in Goel
Developers India Put. Lid. v UOI, the scale of compensation has fo
he related to the cost of the project so0 as to operate as deterrent

"[2018) 18 BOC 257

12020 SCC Online 5C 347

5 [2020) 2 BCC 666

& 2018 SCC online SC 322, Pars 43-47
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against the law viclators. The scale af compensation, thus, neads to
be revised.

10, It does appear that so far effectiveness of monitoring & not
reflected from the report either in the matter of preventing colliding
afficers whe have enabled gross vielations or from dissuading the
violators or providing remedy to the victims. Only mentign is
appointment of an inguiry officer on 10.08.2021, Unless thdre is
speed)y effective action, mere appointment of an enqguiry officer|after
three years of highlighting of rampant violations, in collusion|with
the State authorities is merely an eye wash. Simiarly, with reagard
to effective recovery from M/s Ansal Properties and fry}usb:ﬂhue
Lid,, only justification for not effecting recovery or taking punitive
measures is order of sfatus quo with regard to possession. There i
no bar against effecting recovery of assessed compensat]

We further jind that as per order of the CPCB under Section 5
EP Act dated 21.06,2019, the State PCH was required fo revo
consents/ authortzations given to M/s Ansal Properties
Infrastricture Lid., the SEIAA, Haryana was required to rewvo
The Director, Town and Country Planning Department was
not fo allow any expansion or grant any completion an
Electnicify Depariment was directed not to supply e Tusl
expansion of any project of the PP .in Sushant Lok, Phase-1, @ipart
Jrom direction to the HSVFP not to supply water for such exp I
Nothing is shown to have beer done. Thus, the policy needs
reviewed, Least expected for ensuring complionce by Resid
Complexes is to inventorise such projects and to ascertain
complianee stafus. Second siep is o ploce such status in
domain with reference to check list of conditions requyi
campliance, with technical accuracy, to ensure that no such prdj
come up without being compliant with norms. There have to
to encourage besi practices for waste management, inclyding
decentralised wnste processing faciity in coordination |with
concerned local body for collection of residual waste, Other igsues
need focus are water harvesting, greenery, leaving open spaces,
dual piping system jor utilisation of ireated waler for reuse.| One
ecannat ignore thar haphazardly developed housing projectq are
potential for degradation of enwvironment, affecting pubilic hdalth.
Prior to occupation and handing over to RWA, audit of complignees
by a proper and accountable mechanism needs to be ensired.
Revamping of Toum and Country Planning Department, S ,
SEAC and State PCB and their interse coordination is a must for
rmeantngful and prompt action against vielators. Ownership| and
aversight of mechanism has to be of afficers of proven credibility and
Elanis.

1i. We note that notice has not been issued to the PP so far, as the
Tribunal in the first instance sought action taken report |from
statutory authorities in exercise of their powers but in wew of
inadequacy of action, the Tribunal may have o consider fupther
acHon after giving opportunity to the PP, Issue notice to the PP {M/s
Ansal Properties and Infrastructure Lid., 115 Ansal Bhawan, |[K.G.
Marg, New Delhi-1 10001 by e-mail to show ' cause why further action

17
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be not taken for the violations, already noted, Response be filed
within one month. Haryana Sehari Vikas Pradhikaran (HSVP} and
Toum and Country Planning Department, Harnyana may also explain
how licenses have been granted for developing societies without
ensuring requirement of providing basic infrastructure of
management and other amenities reguired for clean environ
and what action is being faken when violalions are found,

e-mall in same manner as in above direction,
12, We also direct the Chief Secretary, Haryana o coo
Jurther action in light of above observations by catling a foint
af the concerned State authorities within one month fraom |
Siatus report of steps so0 laken as on 31,.01.2022 may be filed before
the next date by e-mail at judicial-ngtEigow.in preferably in the form
af searchable PDF/ OCR Suppart POF and not in the form of Image

POF. Likewnse, CPCE may also file its addifional status report in the
meatter in the light of above observations, ™

12. The above observations are relevant for the present case also. Fven
in the present matter, action taken is not adequate. The report of the Chicf
Secretary quoted in Para 9 above zshows that neither the compensation
assessed has been recovered nor the rate of compensation is as per norms
laid down by the Hon'ble Supreme Court. Action has also not been thken
for ensuring compliance of envirenmental norms. Even blacklisting has
not been done of the PPs. Thus, it calls for action by the concerned
departments as well as the PP needs to be made accountable beforg this

Tribunal.

13. BSo far, compliance was being sought from statutory regulators and
notice was not issued to individual PPs. Since further action is required,

we find it necessary that the Tribunal needs to po into the matter.

Accordingly, we issuc notice to the all the PPs for their response t3 the

violations alleged and found.

14. We also direct the statutory regulators to proceed as per law in
the light of above observations which may be overseen by the Chief

Secretary, Haryana in the same manner as in OA No, 661 /2018 as above.

18
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15. Chief Secretary, Harvana and CPCB may furnish their respective
action taken reports by email at judicial-ngti@gov.in preferably in the form
of searchable PDF/ OCR Support PDF and not in the form of Image [PDF.
Harvana Sehan Vikas Pradhikaran (HSVP) and Town and Cofntry
Planning Department, Haryana may also explain how licenses have jbeen

granted for developing socictics without ensuring requirement of providing

basic infrastructure of waste management and other amcnitics rnq'.u.md
for clean environment and whar action is being taken when violations are
found. The said Departments may also file their action taken repofts in
the matter by e-mail in same manner as in above direction. They may
inchade the remedial steps taken in pursuance of directions of the Chief

Secretary in report dated 09.06.20219 quoted in para 2 above.

16, M.A. Nos. 175/2019 and 24/2021 have been filed for smTping
further construction but as per stand of the State PCB no such further
construction is taking place as per Building plans. Since the isste of
remedial action in the course of constmction is being dealt with in the
main matter, it does not appear to be necessary to pass a separate prder

in these applications. The M.A.3 will stand disposed of.

0.A. No. 155/2020
17, Grievance in this application is against violation of :nviml:l.n:lrﬂtﬂ
norms by Respondent No. 1 in the course of setting up “TDI City Kundli®
project spread over 1200 acres of area. It is alleged that basic provigions
for waste management and maintaining parks and green areas have not
been provided. Even water and electricity have not been provided. There is
no meonitoring of the compliance of environmental norms by the statitory
authorities in the State of Haryana on account of collusion or disregard of

law. As a result, there is damage to cnwironment and public health and

b
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violation of Rule of Law. Detailed violations have been listed ir

application.

18. Vide order dated 01.10.2020, the Tribunal directed the
Committes of CPCB, MoEF&CC and [IT, Delhi to give its report abou
status of compliance of environmental norms along with the report in

No. 764/2018 which has been sought earlier. Accordingly, the

23

joint
it the

O.A.

joint

Committee filed its report on 21,01.2021 noticing violations in providing

waste management facilities as well as seeking statutory clearances.

The

observations and recommendations in the report are reproduced belgw:-

“32.0 Observations

During the inspection by joint committee on 07.01.2021, follawing

observations are made;

1.

2

M/ s TDI Infrastructure Limited has set-up residential plotteq
colany in sector 58,559,606 and 64 of Sonipat, Haryana.

Basic minimum nfrastructure Le. intemal roads, apen s

]

public porks, streetlights, public health services including waier

supply & Sewernge Treatment Plant, electricity, etc. a
functional at site.

ot

Plat of applicant was inspected and it is observed that no

Electricity supply, Water supply, Sewerage connechuvify or

5TP

exist at sile. Approach road o plot is also damaged at multiple

locations,

No mechanism of proper collection and segregation obsernsd
site. Compost arrangemnent for biodegradable waste was
provided at site.

An unauthorized disposal of sewerage water in nearby pig
areq was observed, An unouthorized troctor carrying

d at
ot

fred
rs

fwithout any registration numbers) was found dispasing

sewerage waslewater at nearby plotted area. An undesin
smell and stagnant water has heen ohserved at these areas,
Profect Proponen! (s supplying water to township through
wells bul has noet obtained any approval from CGWA.

bl

hore

Project Proponent has not submitted adequacy reports af cagtive

ETP under township and not provided proper sludge colle
systent.

Rain Water Harvesting pits were found clogged and filled
mud and stagrant waler.

srlais]

Luith

It 15 also evident from the report of District Town and Country

Department ., Sonipat provided by applicant that M/s

ol

Infrastructure Put. Lid has breached the conditions of the license

20
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and condition of part completion certificates granted by the
Department and not able o upkeep the minimum infrastructuref
Capy attached at Annexure-Ii)

1], Vielation ef Environment Clearance Conditions:
Compliance status of EC condition is attached al Annexure-IV
Observation of Joint commities with respect tn wvielations of EC
conditions are summanzed below.

.

b.

L

Project Proponent has not constructed decentralized tertiory level
STP for 100 percent treatment of grey water and reuse as per EC
conditions, |

Neo solar, wind or renewabile energy source has been observed at
project stie.

No CFLs/LEDs has been observed at street lights some

Project Proponent has aisn not provided details of area covered &
species planted under green beltand area covered under green
belt is looking inadequate. .
Project Propanent has not provided carporate social responsibility
plan, details of environmental management celi, year wise tin#aﬂx
af wear wise fund earmarked/utiized towards environmantal
protection, nol submilied six monthly complianee  reports
regularty.

Project Proponent has not provided copy of emronmgntal
statement of form-V, link of company website where m
along with SMCRs has been uploaded. PP has also not

the six monthly compliance reports reguiarly. f
Project Proponent has not provided details/copy of agreement
with recycler to handle/ dispose hazardous waste fuisaste oil from
DG sets Jand STP sludge, plastic waste, e-waste and biomedical
waste ete. generated at project site,

Project Proponent has not provided copy of NOC from civil aviation
department, forest department, fire department, chiaf controller af
explosives department, CCWA and Consen! te Operate ﬁ'ﬂm
HSPCB.

4.0 Recommendation !
Recommendation of Joint Committee based on the inspection,
documents provided by applicant and respondents are follows: |

L.

2.

8

Project Proponent to comply with all EC conditions and |seek
appraval from CGWA for use of bore well, :
Frofect Proponent to comply with provision of Solid Waste
Management Rules, 2016 and ensure proper collegtion,
segregation, and treatment of biodegradable waste in compast as
per EC conditions. |
Project Proporient to ensure that no trealed/ untreated SEWAGE IS
being disposed [nto pacant plots, |
Local State administration to keep vigl on unauthorized vehicles
/tractor tankers being used for discharge of pollutants, so that no
unauthorized discharge be made on land/ river dispesals. |
Project proponent to ensuwre basic infrasfructure facilities are in
operation La. internal roads, open space, public parks, streetlights,
public health services including water supply & OSewerage
Treatment Flant, electricity before allowing construction activity in
residential plots. |
The grey water should be treated-up to tertiary level m
decentralized STPand treated water should be reused for copling,
flushing landscaping as per Environment Clearance conditions.

2l
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7. Following points were earlier mentioned in report of
Committee in the matter of 0.A No 764/2018 and need fo be
recommend for present case:

55

Haryana Sehari Vikas Pradhikaran (HUDA) to prow§
sewer connectivily to units at the earliest. Only authori
vehicles having vehicle registration number io be used |for
transportation of sewage to STP as interim arrange
Towm and Planning department and Haryana Sehard Vikas
Pradhikaran fto issue Change in Land Use/License
dfter ensuring necessary basic infrastricture developmernt
(Water Supply, Sewerage network, Road) in the area.
Concerned agencies lo issue Occupancy certificate
ensuring development of infrastructure as
enwironmental clearance condifions.

If a project proponent has applied for part CTO, he should
be granted permission on remaining part only after ensuring
valid Consent to Operate from SPCH.

HEVP to ensure completion of construction of Se
Treatment Plant and sewerage network work | as per EC
conditions) by Project Proponent before issuing Occupatl
Certificate or any other permission.”

19, We alzo reproduce the Table of status of compliance in Annexure-TV
as follows:-
“« 8 | Condition Compliance
 No. |

E.EPEEIFIECMDH'IME. OPERATIONAL PHASE
* As observed, PP does not have valid copy of CTO of the project.

E

The gaseous emussions from D set |+ PP has not pro
shall be dispersed through adequate  detatls  of DG

siack height as per CPCE standards: E':‘“P :;ﬂl""ﬂ"’“ te
Acoustic enciosure shall be provided to | o0 o ey
the Mr seis o mafigete fhe noise data. |
pollution. Low sulphur diesel zhall be I
used The location of the DG set and |» PP has also not p '
exharist pipe height shall be as per the | ©opy of agreement with
provisions of the Central Follution | Tecyeler o dispose wajte

| consrol Board (cPCB) norms. s
. For  indoor air  guolity the |* Adegquate vontilation ﬁ‘s
ventilation provisions as per Nationgl| Been observed at progect
Building Code of india. site for indoor qir gty
il Fresh water requirement from HUDA |« PP has H-I-E'ﬂllﬂfd in WJupe-
Supply/ground  water, Water Supply | 2030 SLE monthiy
‘ eorrplince report Heat e
shall not excaed 28632 m3/ day. v clistracting 817 /e of
grownd wiater, Howeper,
has not submitted
capy af NOC for the
Srom CGWA,
! » PP has alse not provi
the source of remai
. |_ water supply.
(T8 Frash water requirement from | ® HsﬁubmiﬂedbyPPInJura-
e

| 93 m day:

Municipal Water Supply shall not exceed | #0290 SMCR that they
. f b esing oy grownd wakergs

_fresh woler

fotnt

a2
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- ?‘haqum‘:mi,l n_il’_,l'ir\-_ah uﬂmrumge water |

reryrding and rairater Barsesting shall
be measured and recorded o moniior
the usater balance as projected by the
profect proponsnl, The recard shall be
submitted to  the Regonal  Offies,
MoEF&CC along with six  monthly
Monitoring reports,

56

e s e e rrm—————
= PP has not submitted the

water balance sheet of
the project.

= Rain water harvesting '
pits were checked by the
commiliee rriembers |
randomly and observed
Jilled with mud ond
:Ingnmtmn:hr.ﬂum 1 |

L

il

The instoilaion o the Seswage
Treatment Plant (5T sholl be cemified
hy an hdzpenderﬂ Expaerd arsl @ report
i this regand shall be submitted fo the
Minisoy  before  the project s
commasioned for operakon. Periodical
manitoring of waler quality of rected
sewdge shall be conducted Necessary
measures showld be made to mitigote
the odour problem from STF.

= PP has nutnﬂlmﬁtﬂl'ﬂw
STP adequacy reports of |
STP working at project
wiile. |

tankers in are of |
the project site has also
observed by committee |
members,

= Bome tankers without
registration ru.uuhru
have been observed jbr
the sane.

- .ﬁqmﬂm'ub.!ewﬂn:ld
stagnant water has béden |
observed at nearby areas
during the joint uvisit.
fFhoto 2)

J:'In sevvane or uibreated effluent water

would be dischorged through sform
Larer draing.

Sume os submitted in pdint |
o Vi |

piiil.

Sludge from the onsile sewage
tregtment, incheding  sepdc feprkes,
shall ‘be collected, comweyed and
dizposed as per the Minisiry of Lirban
Developreent, Cerntral Publie Health and
Erdranrerial Engineering
Orgonization  [CPHEEQ} Maonual on
Epiierage pnd Sswage Treatment
Sistems, 013

» No sludge collector
system has '
observed at project site. |

« PP has not provided
sludge collection data
and copy of oagrecmegnt
with recycler to dispase
the same.

The provisionsof the Selid Waste
Manogement Bules, 2016, e-Wasie
(Management)  Rules, 2016, the
Construction dnd Demolition  Waste
Managemant Rules, 2006 and the
Flastics Waste Monogement Rules,
2016 shail be fotfoued

during the visit. i
o Duiside boundary of the
project has baen
cbserved with full of
household waste,
{Phato 3]

= No place for collection
and disposal of solid
waste has been obzerped
at project sice.

|« PP has not provided

dlmﬂquplnrﬂr:m.ﬂr

generated/collected
the dnl!h!l;y vl :qpyi

Bolar, wand or ather Renswable Energy
shall be installed o meet electrictty |

-Hh ﬂlﬂ'.r

nmhﬂmm

3
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generation equivalent o 1% of the
demand load or g5 per the siole level/
locgl bullding bye-laws requirement,
I..IJ‘.I..I.I:'IE.IJE"I:&&E_JL&I"

Solar powver shafl be used for hghting
the gpartment o reduce the power lood
an grid. Separate elecoie meter ghall be
mstlled for solar power. Solor weter
heating shall e provided o meet 20% of
the kit water demand of the commercial
ard instifutonal budding or os per the
requirement of the laoal building bye-
lowes, whichever IS higher, Residentinl
budldings are alsp recormmernded (o meet
ite ot werber demand fram solor werter
hegters, as far oz poessible,

« PP has not

o s
project site.

solar panels at project
site to generale solar

separate electric Huhr
for solar power and to
compets the hot waler

demand fram selar waler
heater are ulhu
automatically not

fulfilled by the PP.

XL

Energy conservaiion medsures  lke
installation of CFLS/ LED jor the lighting
the area outside the building should be
tegral part of the project design and
should be in ploce before  profect
commissioning, Used CFls, TFL and
LED zhall be properly collected and
dispased aff/ sent for recyeling as per the
prevaiing  guidelines/niles ol the
reguilatony cuthorly oo mersry
AR AR

Xiii,

A midrdmum of | tree for every 80 sqm af
land showld be planted and mmmimmed,
The exishing rees will be counted for this
purpase Preference should be given to
Hanting native species Where the rees
need B be out, compensalory planafion
1 the ratio af 103 Lo plantinig of 2 frees
Jfor epery 1 ree that iz oty shall be done
and  momiained Az proposed
1388831 .79 sqm area shall be provided

Jfor green belt development

PP has not provided the
details of CFLS/ALED
installed af common
area of the profect.

Most of the common area |
af ‘K* has been observed |
without CFLES LEDs at
street lights. (Photo 4]

PP has also does not have |
pouer connections at|
plotted blocks of the |

projects.

PP haz also does not
pruper |
connections at plotéed
blocks of the projects. |
Inadequate green helt
has been observed at
project site during the
wiEE,

PP has also not provided
the details and area
covercd by the (rees
planted af profect sife

An emvtronmental manogement plan
EMP  shall be prepared  and
pmplemented to ensupe complignoe with
the envrohmental conditions specified
phome: A dedicoted  Eniirosment
Monitaring Cell with defined finecnons
and responsibiling shadl be pul in place o
implement the EMP. The enctmnmerifed
cell, shall ensure that the enitronmerd
tfrastructure  like Sewoge Treatmernd
Plant, Landscaping, Ruin Water
Haorvesting, Energy efficiency —and
ponseraation, water  efficieany  and
porseraniion, soficd ek MIEnaQeTen,
renecsiile  energy e, are  Rept
operational - and  meed  the  regudned
standards. The environmental cell shall
ulsy keep the record of engironmend
monitoning  and those relabed o the
enuironment infrostrucfire

details of enpironmental
rmanagement eell
developed for the project,
Ui thorized of
SEWETOgE  Waste

and i r
maintenance of RWH pits

project site during the
Joint visit, (Photo 3]

| Compangy's Actof 2013

The company shall drow up and

implennent a CEFpRralE socu
Responsibilily plan as per  he

nmmnmp-nu
has not drews any

corporats
responsibility plan

24
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AL CONDITIONS

A copy of the enpirormental clearance
letter shall also he displayed on the
wehsite of the concerned State Polludon
Contral Board, The EC letter shall alsg
be displayed af the Regional Office,
District  Induseries Cengtre  and
Collector's Office Tehsildar's office for
30 days

'+ PP has submitted

same fo the
affice .
Chandigarh.

Tﬁefumﬁ' mmn'.rkrdﬁrr :;u.rlﬂ:rnm:_n.lul
proftechion measunes shall be kept in

+ PP hos not provided
year wise details of

soparate aocount and shoell mot be|  earmarked towna
diverted for other purpase, Year-uwise enudronmental
expenditure shall be reported to thiz |  protection measures
Ministry énd {5 concerned Regiomal | upéilizciion qrthrmmr
Ciffice

Officials from the Regional Office of
MoEF&CT, Chandigarh who would be
monitaring  the Dmplemenfaion af
environmenal safeguards should be
given full cooperation, focliies and
documents datee  hy  the progect
praponents duning thelr maspection. A
complete gef of oll the documents
submnitted T MoEF&SCC shall be
forwarded fo the APCCF, Regional
Office of MoEF&CC, Chandigarh.

In the case of any changss) i the
zoope of the prgect, the project wanld
require g fresh appraisal by  this
Miniztry

- nmmmmg
m
reports regularly to ]

MoEFCC, Chandigarh.

SEEITSEE

Moted

A1s

| time hound and satisjaclony MAnner

The Ministry reserves e rnight o add.
additional sixfEguard MEEFUrEs
subsequently, if found necessary, and
to take action ncluding revoking of the
environment.  cleéargnoe  under  the
provisions  of the EBnvironmentaol
{Protection) Act, 1986 o0 ensure
effective  implementalion  of the
Fupgested safeguord measures w0

Agreed with

All pther stolutory clearances Such gs
the approvals for storage of diesel fram
Chigf Cortroller of Explosies, Fire
Departrard, Cioel Aviation Deparénent,
the Forest Conservation Act, 980 and
the Wildlife [Protection) Act, 1972 &t
shall be oltuined, as applicable by
project propartents from e respechive
competent authorities,

+ PP has informed that
from  civil

14,

These stipuiations wouid be enforced |« PP has not submitfed
amaong others wnder the provisions of |

the Water [Prevention and Controd of
Pollution) Act, 1874, the Air (Preventon
and Control of Pollufion) Azt 1987, the
Environment [Protection) Act, 1986, the
Publie Linhility {nsurance) Act, 198}
and the EIA Notification, 2006

The project propanent shall advertize in
at least oo Jocel Newspapers widely
circwlated i the region, one of whick
shall be in the verneculor lenguage
irforming that the project has been

| aecorded Envivanumental Clegrance and

25
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20,

report with regard to the violations of environmental narms by the hogsing

comes of clearnce letters are arailable
with the Siate Poliution Conirol Boord
and may also be seen on the website of
the Minizory of Environinent, Forest ans
Ol Chanoge af
hbtps S g eneforondc i The
advgrttsement shall b made within
seven days ffom the date of receipt of
the Clearance letter and a copy of the
same  shall be fornwarded o the

Regiongd Office of this Minisiry at
Chandigeorh.

Any appeal against this clearance aholl
lie with the National Green Tribunal, i
preferred, within a period of 3 0 days
as prescribed under Section 16 of the
National Green Tribunal Act, 2010,

A copy af the clearance letter shall be
sent by the proponent fo concerred
Parchayat, Zilln Puarisod Muricipal
Corporation, Urban Loca!l Body gaad the
Lopal NGO, i any, frome whom
suggestiong/ represenialions, i any,
werg received while processing  the

proposal. The clearmince letter shall also |

b= put on the website of the company
by the proponent

The proponent shall upldad the sfatus
of pomapliorce 8 the stpulated EC
conditiong,  incleding  results of
mopiiored dafa on their wehsite and
shall update the same periodically. it
Shall simulioneousiy be sent o the
Fegional Office of MoEFRCC, the
respechve Zonal Office of CPCE and the
SPCHE. The coriteria pollufant leoeis
namely;, SFEM, RERM, 502 NG,
jambient levels as well as stack
emissigns] or  prifcal | secforod
parameters, ndicated for the project
shail be moniored and displaged ar a
contenient location near the main gate
af the company n the public domain,

The envirgnmental statement for each
year erding 317 March in Form-V as &
mandated to be submatled by the
project proponent b9 the concemed
Stare  Pollution Contrel Hoard -as
prescnbed wnder  the  Envwronment
(Protecrion| Rules, 1986 oz amended
stubseguently, shall olse e put on the
teabaite of the company along with the
gfgiuz of compliance of EC conditions
and shall also be sent to the respeetive
Regiona! Offices of MoEF&SOC by e
FrRREd,

We also noted that the Chief Secretary, Haryana in a comppsite
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projects has covered the present matter in pursuance of order dated

01.10.2020 stating as follows:-

21.

In OA No, 155/2020 Dr. (Mrs.) (Manorama Sharma &Anr. i?':
TDI Infrastructure Limited & Ors.)

s [n compliance of NGT order dated 01.10.2020 it is subrmitted

that five prosecution cases have already been filed in special
Environment Court, FKRurukshetra against M/s |['TDI
Infrastructure Litd., Kundli, Sonipat. Envoronment
Compernsation has alsa been izsued against the above said
unit which has not been submitted by the unit thergfore
summon has been issued for auction of land belong ta TDI
Infrastructure Ltd. by Rewvenue Department to recover the
Enwvironment Compensation imposed against the said unit.
Present case as subject cited above has been flled against M/ s
TPI Infrastructure Ltd (For TDI City), Residential Plotted Cdlony
at Sector 58, 59 60 61 & B4 in Hor'ble NGI. The Joint
Committee as deputed by NGT submitted the report (o Chief
Secretary, Covernment of Haryana. As per report, the said
project has been found non- complying in the provisions of
Water Act, 1974, As per committee report show cause notice dited
12072021 was issued to the said project on the point related to
Pollution Contrel Board for 15 days. No reply from the unif received
in this office till date, The unit was again inspected on 02.08.2021 to
check the present status of the ohservations as raised by the
committee. At site, it has been found that the project has total B316
residential plot and presently 250 residential plots have been
constructed from which domestic discharge is generated. The project
=#ill not obtained CTE&CTD from HSPCE and also not installed STP
[for the residentinl plotted colony. The praject is under installation of
STF of capacity 250 KLD for which construction has been stqried,
Therefore, Environment compensation of Rs. 5,35 12,500/ hove
been proposed to Head Office vide this office letter No 1846 dated
03.08.2021 and Drajt Complaint for filling prosecution a%
said preject has been seni to Head Office wnide this office |

No. 1847 dated 03.08.202]1 his office till date. Copy of report
submitted by joint committee formed in compliance of NGT prder
dated 01. 10.2020 is annaxed hereby as Annexure R/ 9%

|

In view of the serious violations noticed in the report of the joint

Committee and also from the report of the Chief Secretary, Haryana, our

observations in dealing with QA 764 /2018 apply to the present matler

alse. We issue notice to the PP for its response and also direct the Chief

Secretary, Haryana in coordination with other concerned officers to take

further remedial action including recovery of compensation, black hsting

of the PP and compliance of EC conditions. We also issue notice tg the

Director of Town and Country Planning Department, Haryana and HSVP
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61
by e-mail for their response, if any. The Chicf Sccretary and the {i_PEB
may cover the present matter in giving their reports in OA Ne. EE-I,J'iIJ 18

and OA No. 764 /2018.

22. Respondent No. 1 is restrained from creating any further third party
henceforth in view of prima fecie case for cancelling the statutory consents,

including the EC for continuing vislations of the EC conditions,

23. LA No.B86/2021 has been filed by the applicant on 19.03.2021 'with
reference to the facts found by the joint Committee at the time of sitejvisit
on 07.01.2021. In the =aid [.A. the applicant has assailed the EC l:rIli the
ground that the single EC for sectors 58, 59, 60, 61, 63 & 64 is invalid and
the EC was sought after substantial development was done. The appl:licﬂm
has also mentioned other violations since the violations mentioned are also
covered in the report of the joint Committee and EC has to be separptely
challenged, which has not been done. The applicant is free to make
submizsions with reference to the report of the joint Committee itsv.:lﬁt LA
No. 12172021 is for interim order against disposal of waste in open land

which matter is heing dealt with in the main order itself. LA, Nos. 86/2021

and 121/2021 accordingly stands disposed of.
List the main matter for further consideration on 16.02.2022.

A copy of this order be forwarded to the Chief Secretary, Hm-_&ana,
CPCB, State PCB, SEIAA, Haryana, Director, Town & Country Pla:’:ining

Department, Haryana and HSVP by email for compliance.
Adarsh Kumar Goel, CP

Sudhir Agarwal, JM
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September 28, 2021
O.A. Nos. 764/2018&155/2020
A

UTRUE COPY!

Brijesh Sethi, JM

Dr. Nagin Nanda

EM

13

242



ANNEXURE-A/23

IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NOS. 7684-76685/2821

TDI INFRASTRUCTURE LTD. APPELLANT(S)

VERSUS

MANORAMA SHARMA & ORS. RESPONDENT |

ORDER

63

5)

Learned counsel appearing for the appellant

relied upon Section 189(4)(i) of National Green Tribunal

Act, 2818 to submit that the impugned interim orders dated

81.16.2820 and 28.09.2021 have been passed without issu
an opportunity to the appellant to be heard. We are of

considered wview that the appellant should approach

ing
the

the

National Green Tribunal for wvariation/modification/review

of the order{s). In any event, the Original

Application(s) is/are listed for hearing on 16.82,2822,

The appeals stand disposed of. Pending

application(s), if any, shall alse stand disposed of.

( L.MAGESWARA RAD )

------------- ||--|I'+I|-J
( HRISHIKESH ROY )

NEW DELHI;
24™ JANUARY, 2822
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64
ITEM NO.11 Court 5 (Video Conferencing) EEETIﬂﬂixﬂrt
SUPREME COURT OF INDTIA |
RECORD OF PROCEEDINGS

Civil Appeal No(s). 7684-7605/2821 !

TDI INFRASTRUCTURE LTD. Appellant(s)
VERSUS |

MANORAMA SHARMA & DRS. Hespnnden}[s]

( IA No.162883/2821-EXEMPTION FROM FILING C/C OF THE IHFUGHE*
JUDGMENT and IA No.162884/2821-STAY APPLICATION and IA
No.164718/2021-PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES )

Date : 84-01-2022 These appeals were called on for hearing today.
|
CORAM I
HON'BLE MR. JUSTICE L. NAGESWARA RAD
HON'BLE MR. JUSTICE HRISHIKESH ROY

For Appellant(s) Ms. Kanika Agnihotri, Adv.
Ms. Niharika Ahluwalia, AOR

For Respondent(s) Mr. Sachin Jain, Adv
Ms. Isha Agarwal, Adv.
Subhadra Dwivedi, Adv
Mr. Rajiv Ranjan Dwivedi, Adv

UPON hearing the counsel the Court made the following
ORDER

The appeals stand disposed of in terms of the sig}ned
|
order. Pending application(s), if any, shall also stand

disposed of.

(Geeta Ahuja) {Anand Prakash)
Court Master Court Master

(signed order is placed on the file) !

NTRUE COPYY
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION
LA NO, OF2022
IN
CIVIL APPEAL NO, 3478 OF 2020
IN THE MATTER OF:
TDT INFRASTRUCTURE LTD, .. APPELLANT.
VERSUS
KISSAN UDEY SAMITT & ORS. ...RESPONDENTS,
A N IN BRING ON
RECORD SUBSEQUENT FACTS AND ADDITIONAL
DOCUMENTS
To
Hon'ble the Chief Justice of India
and his Companion Judges of the
Supreme Court of India,
The humble application of the

Applicant above named:

MOST RESPECTFULLY SHOWETH:

1.  The Appellant had filed the above mentioned Civil Appeal
against the Impugned Interim order dated 23.10.2019 passed by
Hon'ble National Green Tribunal, Principal Bench, New Delhi in
Onginal Application No. 746 of 2014,

2. The Appellant respectfully prays that the facts set out in
the appeal may kindly be read as part and parcel of this
Application, which are not being repeated herein for the sake of
brevity.
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3, Itis respectfully submitted that the Appellant! Applicant 13
tiling an application for direction and has annexed certain
documents ie. Annexure-A/14 to A23 to bring on record
subsequent events/documents, which are necessary for disposal
of the present appeal. The said documents have come into
existence during pendency of the present appeal and hence

permission 15 being sought to place the said document on record.

4.  The present Application is filed at the earliest opportunity,
without any delay,

5. The Applicant prays that the instant application be allowed
in the interests of equity, justice and fair play.

PRAYER:

In view of the foregoing, it is most respectfully submitted
that this Hon'ble Court may be pleased to :
fa) allow this application and permit the Appellant /
Applicant to place on record Annexure-P/14 to P/23
as additional documents, and
(b}  Pass such further or other orders as may be deemed
appropriate in the facts and circumstances of the

present case.
FILED BY

(NIHARIKA AHLUWALIA)
ADVOCATE FOR THE PETITIONER
PLACE: NEW DELHI
DATE: 02.03.2022
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IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION

L A NO, OF 2022
[N

CIVIL APPEAL NO, 3478 OF 2020

IN THE MATTER OF:

TDI INFRASTRUCTURE LTD. .. APPELLANT.
VERSLIS
KISSAN UDEY SAMITI & ORS. ...RESPONDENTS.

| 4P, 2 N 5 N
FROM FILING OFFICIAL TRANSLATION

To
Hon'hle the Chief Justice of India
and his Companion Judges of the
Supreme Court of India.
The humble application of the
Applicant above named:
MOST RESPECTFULLY SHOWETH:
1.  The Appellant had filed the above mentioned Civil Appeal
against the Impugned Interim order dated 23.10.2019 passed by

Hon'ble National Green Trnibunal, Principal Bench, New Delhi in
Original Application No. 746 of 2018.

2.  The Appellant respectfully prays that the facts set out n
the appeal may kindly be read as pant and parcel of this
Application, which are not being repeated herein for the sake of
brevity.

3. It is respectfully submitted that copy of the warrants of
attachment dated 22.03.2021 issued by the Office of sub-

247



-68-

Registrar, Rai (Annexure-A/17), copy of the entry dated
06.04.2021 recording the factum of attachment in the mutation
record (Annexure-A/] B) and true extract of copy of the circle rate
for land issued by the Collector, Sonipat {Annexure-A/21) are in
vernacular/Hindi language and the same are bemg translated
through & translator conversant with both vernacular/Hindi and

English language.

4.  lrreparable loss and injury will be caused to the Appellant /
Applicant if' the application is not allowed.

5.  The Applicant prays that the instant application be allowed

in the interests of equity, justice and fair play.

PRAYER:

In view of the foregoing, it is most respectfully submitted
that this Hon’ble Court may be pleased to :
(a) exempt the Petitioner from filing official translation
of Annexure-P/17, P/18 & P/21, and
(b}  Pass such further or other orders as may be deemed
appropriate in the facts and circumstances of the

present casc.
FILED BY

(NIHARIKA AHLUWALIA)
ADVOCATE FOR THE PETITIONER
PLACE: NEW DELHI
DATE:02.03.2022
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ITEM NO.E8S COURT NO.5 SECTION XVII

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Civil Appeal No(s).3177/2828

M/S PARKER ESTATE DEVELOPERS PVT. LTD. Appellant(s)

VERSUS

KISSAN UDEY SAMITI & ORS. Hespnndanf[s]

(I.A.No.31938 of 2822) |

WITH
C.A. No.3478/2028 (XVII)

Date : 18-83-2022 These matters were mentlioned today.

CORAM |
HON'BLE MR. JUSTICE L. NAGESWARA RAD
HON'BLE MR. JUSTICE B.R. GAVAIL

For Appellant(s) Ms, Niharika Ahluwalia, ADR (Mentioned by)
Mr. Sumeer Sodhi, AOR

For Respondent(s)

Mr. Robin Khokhar, AOR
Mr. Sanjay Kumar Visen, AOR

UPON being mentioned the Court made the following
ORDER

I.A.No.31938 of 2022 in C.A. No.3478/2828:

List on 21.83.2022,

{B.Parvathi) {Anand Prakash)
Court Master Court Master

i
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ITEM NO.6 Court 5 (video Conferencing) SECTION XVII

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

civil Appeal No(s).3177/2020

M/S PARKER ESTATE DEVELOPERS PVT. LTD. Appellant(s)
VERSUS

KISSAN UDEY SAMITI & ORS. Respondent (%)

WITH

C.A. Na. 3478/2020 (XVII)
(FOR APPROPRIATE ORDERS/DIRECTIONS ON IA 31938/20822)

Date : 21-83-2022 These matters were called on Tor hearing tpdly.

CORAM :
HON'BLE MR. JUSTICE L. MNAGESWARA RAD
HON'BLE MR. JUSTICE B.R. BGAVAI

For Appellant(s) Mr. Kapil Sibal, Sr. Adv,
Ms. Kanika Agnihotri, Adv.
Mr. Amer Vaid, Adv.
Ms. Yashodhara Gupta, Adv.
Ms. Niharika Ahluwalia, AOR

Mr. Sumeer Sodhi, AOR
Ms. Shreya Nair, Adv.

For Respondent(s) Mr. Shiv Charan Garg, Adv.
Mr. Robin Khokhar, AQR
Mr. Imran Khan, Adv.
Mr. Shoaib Khan, Adv.

Mr. Anil Grover, 5r. AAG HARYANA
Ms. Noopur Singhal, Adv.

Mr. Rahul Khurana, Adv.

Mr. Satish Kumar Adv.

Mr. Sanjay Kumar Yisen, AOR

UPON hearing the counsel the Court made the following

ORDER
IA NO.31938/20822 IN C.A. No.3478/2020:
T ot S Y List on 28.83.2022.
m'. a I
iﬁ“ =
(B.Parvathi) (Anand Prakash)

Court Master Court Master



SECTION XVII

ITEM NO.30 court 5 (video Conferencing)

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 3177/2028

M/S PARKER ESTATE DEVELOPERS PVT. LTD. appellant(s)

VERSUS

KISSAN UDEY SAMITI & ORS. Respondent (&)
(ONLY IA NO.31938/2022 IN C.A. N0.3478/2820 IS LISTED)

WITH
C.A. No. 3478/2020 (XVII) |
(FOR APPROPRIATE ORDERS/DIRECTIONS ON IA 31838/2022

pDate : 28-83-2022 This appeal was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE L. NAGESWARA RAD
HON'BLE MR. JUSTICE B.R. GAVAL
For Appellant(s) Mr. Kapil Sibal, Sr. Adv
Ms. Kanika Agnihotri, Adv
Mr. Amer Vaid, Adv
Ms. Yashodhara Gupta, Adv
Ms. Niharika Ahluwalia, ADR

Mr. Sumesr Sodhi, AOR
Ms. Shreya Nair, Adv.

For Respondent(s) Mr. Shiv Charan Garg, Adv.
Mr. Imran Khan, Adv.
Mr. Shoaib Khan, Adv.
Mr. Robin Khokhar, AOR

Mr. Anil Grover, 5r. AAG HARYANA
Ms. Noopur Singhal, Adv

Mr. Rahul Khurana, Adv

Mr. Satish Kumar Adv

Mr. Sanjay Kumar Visen, AOR

Ms. Babita Mishra Adv.

UPON hearing the counsel the Court made the following
ORDER

it List on B4.04,2022.

{B.Parvathi)
Court Master

(Anand Prakash)
Court Master
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